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tNTRODUdnON 

I, the Chairman, Committee on the Welfare of Sch('duled Cutes 
audScbeduled Tribes. having been authorised by the Committee to submit 
the Report on their hehalf, present this Thirty-Ninth Report (Seventh 
Lolr Sabha) on the Ministry of Education and Culture (Department of 
Education)-Educational Facilities for Scheduled Castes und Scheduled 
Tribes in Indian Institutos of Technology and in Central Universities. 

2. The Committee look the evidence of tbe representatives of 
tho Millistry of Education and Culture (Department of Education), 
Indian Inltitutol of Technology and Central Universities on 1st, 2nd 
and 3rd February, 1983. The Committee wish to express their thanks 
to the officers of tho Ministry of Education and Culture (Department of 
Education) and representatives oflndian Institutes of TechnoloBY and 
'CtDtral Universities, for placing before tbe Committee material and 
information the Committee wanted in connection with the examination 
of tbe lubject. 

3. The Report was considered and adoPted by the Committcc 
on 23rd April, 1983. 

4. A summary of conclusi ons/recommendations contained in 
the Report is appended. 

NIW DSLRr; 

~il n. 1983 
iiitlklid 7, 1905 (S) 

A. C. DAS, 
Chalrmon, 

Commill,e on the Welfar. of 
Scheduled Castel and Scheduled Tribes. 



· It ART J 

INDIAN INSTITUTES OF TECHNOLOGY 

CHAPTER I 

ORGANISATIONAL SET UP 

t.] There are five Indian Institutcs of Technology located at 
Kharagpur, Bombay, Madras. Kanpur and Delhi. The Institute of 
Technology at Kharagpur came into being in 1951. The Institute of 
Technology at Bombay was started in 1958, at Madras in 1951J, at Kan-
pur in 1960 and at Delhi in ] 961. These Institutes were incorporated as 
institutes or national importance by the Institutes of Tecbnology Act,1961, 
as amended by the Institutes of Tecbnology (Amendment) Act, 1963. 

1.2 The Institutes con duet under-graduate programmes leading 
to Bachelor's Degree in Technology in various fields of engineering and 
technololY. They also ofTer integrated Master's Degree courses of five 
years duration in Physics, Chemistry and Mathematics, two year 
M.Tech. degree courses in various specialisations and one. year po.t-
araduate Diploma courses in selected areas. In addition, tbe Institutes 
offer Ph.D. programme in different brancbes of en,incering, science, 
humanities and social sciences. There are alsoadvanceej, centres of 
training and researcb in each Institute in identified areas of speciali-
sation. 

1.3 At the apex of these Institutes, there is a Council of Indian 
Inltitutes of Technology which is constituted under section .\ I of tbe 
aforesaid Act. The Council consists of the following membcrs, 
n~mely :-

<a) The Minister in charge of technical education in ~he Central 
Government, ex-officio, as Chairman; 

(b) The Chairman of each Institute, ex officio; 
(c) The Director of each Institute, ex-officio; 
(d) The Chairman, University Grants Commission, ell-officio; 



(e) The Director-Oeneral, Council of Scientific and Indu.trial 
R.eaearch. ex-officio; 

(f) The Chairman of the Council of the Indian Institute of 
Scionce,.Banplore, ex-officio; 

(.) The Director of the Indian Institute of Science. Bansalore, 
ex-oflicio ; 

th) Three penons to be Dominated by the Central Government, 
one to repre,ent the Ministry concerned with technical edu-
cati~D, another to represent the Ministry of FiaaDCI! and the 
third to represent any other Ministry; 

(i) ODe penon to be nominated by the All-India Council for 
Technical Education. 

0) Not les. tban throe, but not more than five, persous to b~ 
IlOminated by the Visitor, who shall be penons ha.vin8 
special knowledge or practical experience in respect of edu-
cation, industry, science or technolOlY. 

(k) Tbne Members of Parliament, of whom two shall be elected 
by tU House of the People from amons its members and 
oae by the Council of States from among its members. 

(I) An ofBcer of the Ministry of Central Governmeatconceraed 
with technical education shall be nominated by that Oowrn-
ment to act as the Secretary of the Council. 

1.4 The functions of the Council as prescribed in section 33 of 
the Act are :-

(a) to advise on matters relatiDS to the duration of tho ~I 
the. dC:lI'eea and other academic distinctions to be conferred 
by the Institutes, admission standards and other acadomic 
matters ; 

(b) to lay down policy regarding cadres, methods of recruitment 
and conditions of service of employees, institution of scholar-
ship' and freeships, levying of foes and other mattera of 
commOIl interest ; 

(c) to examine the development plans of each institute aDd to 
approve sooh of them as are considered necesaary and also 



to indicate broadl), the fin811cialimplicatiODs of sueb 
approved plans; 

(d) to examine the annual budJet estimates of each Institute and 
te rooommend to the Central Government the allocation of 
funds for that purpose ; and 

(e) to ad.viae the Visitor, if so required, in respect of any function 
to be performed by him under the Act. 

I.S The Committee asked during evidence whether there was 
any policy that at least one of the members of tbe Council should 
belonl to Scheduled Caste/Scheduled Tribe community to safeauard. the 
iatercst5 oltho students belongiog to these communities. The Secretary, 
Ministry of Education stated during evidence that there is no such 
provision in the Act itlClf. However, a peraon belooJiol to a Scheduled 
c..te community, is a member of the prescnt Council by virtue of hi. 
own special expertise. 

1.6 When asked whether the inclusioll of one member from 
Scheduled. Caste/Scheduled Tribe community in the CoullciJ should be 
made obligatory by amending the Aot, tbe SecNtary, Miniltry of 
Edaoation statfMi durins evidence that tlle OovOl'11lDeDt would welcome 
the nominaUon of Scheduled Cute/SCheduled Tribe momber in the 
COUDcil. In a note furnished to the Committee after the evidence, the 
Secretary. Ministry of Education informed the ComJDittec that action 
was being taken to ensure e"ocutively that a member of Scheduled 
Caste/Scheduled Tribe community is included in the Council as a 
Visitor's nominee. 

1. 7 Under Section J 1 of the Institutes of Tecuo)ogy Act, a 
Board of Oovernors is constituted for each Institute. The Board con-
sists of tbe following :-

<a) the Chairman, to be nominated by the Visitor i 

( b) the Director. ex-officio i 

(c) one perlOn to be nominated by the Governmenl of each of 
the States comprising the zone in which the IDltitute is 
situated, from among persoDs who, in the opinion of tbat 
Government, arc technologists or indUitrialiats of repute; 



(d) four persons having special knowIed,e or practic:al eX-
perience in respect of education, engineering or scienoe, to be 
Dominated by the Council ; and 

(e) two professors of the 'Institute, to be nominated by the 
Senate. 
Explanation :-In this section, the expression "zone" means 
a zeme 88 for the time being demarcated by the All-India 
Council for Technical Education for' the purposes of thc Act. 

1.8 The Board of Governors of each Institute is responsible for 
the general superintendencl', direction and control of the affairs of the 
Institute. The functions of the Board include :-

(a) to take decisions on questions of policy relating to the 
administration and working of the Institute; 

(b) to institute courses of study at the Institute; and 
(c) to institute and appoint persons to academic as well as other 

posts in the Institute . . 
1.9. The Council of the Indian Institutes of Technology is the 

hllbest policy making body for the five Institutes located at Khar .. pur, 
Bombay, Madras, Kanpur and Delhi. The President of India is the 
Visitor of these Institutes. The Minister of Education is the Chairman of 
of the COUDcil. Under the Institutes of Technology Act, 1961, the Visitor 
Is empowered to nominate not more' than 5 persons who shall be persona 
baTing special knowledge or practical experience In respect of education, ".y, science or ~hnology. The Act dQes not specifically provide 
lor representation of a Scheduled Caste ;'Scheduled Tribe person on die 
Council. However, one person belonging to Scheduled Caste community 
Is a member of the present Council by virtue of his own special expertise. 
In a communicatloa sent to the Committee on 14.1.1983, the Secretary, 
MlDistry, of Education has informed that action is being taken to euure 
that a member of Scheduled Caste/Scheduled Tribe community Is included 
in the Council as a Visitor's nominee. The Committee recommend that 
in order to protect the interests of Scheduled Castes and Scheduled 
Tribes and to promote their tecbnical education, at least one person from 
among these communities should be Inc 'uded as a member of the 
Council. 

1.1 O. The Committee further recommend that the Board of Gover-
nors of each Institute should also include at least one person belonglnl to 
ScheIIul" Cutes/Scheduled Tribes. 



CJiAPTIR II 

POWERS OF GOVERNMENT TO ENFORCE 
RESER V ATION ORDBRS 

2.1 In a note furnished to the Committee, it has been ltatod that 
the Indian Institutes of Technology. one each at Kharaspur, Bombay, 
Madras, Kanpur and Delhi arc institutions of national importance and 
are autonomous. These arc fully financed by the Central Government. 
The Director aDd other staff of the UTs are not Government servant. It 
bas been stated that the reservation rules very from category to category 
such as faculty. tcchnical and administrative posts. 

2.2 The Committee enquired whether reservation orders were not 
being implemented because in IITs the Directors of the Institute. were 
not government servants. The Educational Adviser (Technical) in the 
Ministry of Education denied this and stated during ovidence that the 
statute itself provided that while making appointments, the appointinl 
authority should take into consideration the claim. of the members 
of tbe Scheduled Castes/Scheduled Tribes. At the time of givin, ,rants, 
the Institutes are instruct ed to follow the reservation order.. In reply 
to a question, tbe witness has stated that they will be prepared to stop 
the grant if they arc satisfied that the reservation orders arc not beinl 
followed. 

2.3 The Committee desired to know whether the Directors 
. of U.Ts and other staft' were entitled to all the conccssiooljfacilities 
available to other government employees. The Educational Adviaer 
(T) in the Ministry of Education has .tated during evidence that off-
hand he is riot in a position to clarify in what areas they are not 
,ovcrnment servants. He has added that normally they are getting all 
CODCCI.ions like increase in salary and other benefits. 

2.4 The Committee enquired whether the directors and other 
Itaft' of the Institutes could be brought UDder the cate,ory of Govern-
ment servant.. The Educational Adviser bas replied durin, evidence 
that this can not be done without a change in the statute. 



2.5 Asked whether the Board of Governors cODstituted for eaeh 
IUltitute was not under the Government, the· Educational Advisor 
(Technical) in the Ministry of! Eclu«mtion stated as follows :-

"Techniea:Uy, they are not under us. Under a~ Act of Parliament 
they arc autonolholJs, They arc not under the Government. 
Under an Act of Parliament, the Audit Report and Annual 
Report are placed before Parliament. This is done under your 
own Act, which you have passed. They are autonomous insti-
tutions, controlled by the Board of Governors, according to what 
is stipulated in the Act of Parliament. There is a Council which 
coordinates the activities of all the 5 U.Ts, where the Minister i. 
the Chairman of the Council. We are the Secretariat of the 
Council. Members of Parliament are also members of Council. 
The rules of the Government are not directly applicable to them. 
TIlerefore, whenever any rule or Government is to be applied to 
them, we write to them. According to their Act, they first put 
it to the Board. get it approved and then implement it." 

2.6 The Educational Adviser (T) in the Ministry of Education 
has stated during evidence that the Minister and the Ministry of Educa-
tion both were responsible to Parliament for all matters concerning 
n.Ts. Whatever action the Parliament wants Government to take it 
regard to I.I.Ts is done through the Ministry and passed on to the 
T.I.Ts. He stated as follows :-

"The Minister is the Chairman of the Council which takes doci-
sions. The Secretary of the Council is also an officer of the 
Central Government. The Council then recommends to the Central 
Government what grants arc to be given and then it takes a 
general policy decision. That way, the Central GQvernment it 
involved through the Minister and tho Secretary with the deci-
sions taken in the Council. The members of the Council are as 
laid down under the Act of Parliament. So there is a whole 
procedure laid down by the Act and similar procedure apply to 
universities whiGh are also autonomous. These InstitutCI are 
also autonomous in that sense for day-to-day functioning. But 
they are fully funded by us, and therefore, we are represeattld on 
their finance Committee and in some fiTs Building and Works 
Committee. The appointDRnt of the Chairman of the Board is 
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done by the Minister, I mean, the Union Minister for Educatipn. 
In other cases it is specified as to how they are to be appointed. 
So, the Ministry is involved itl the running of these Institutes." 

2.7 The Committee ",ointed out that during the coune or 
evidence the ropre~entative of the Ministry of Education has stated 
tiaat the Indian Institutes of Technology are autonomous institutions 
under an Act of Parliament and that they are not under the direct 
control of the Mini~try of Education. Th~y, therefore, wanted the 
Secretary, Ministry of education to throw some light on the matter 
whether the Ministry of Education is an~werable to the Parliamentary 
Committee on matt6r~ concerfting the IJTs, particularly in the context of 
the reservation policy for the Schedule:i Trihes. The Secretary, Ministry 
of Belucation has stated as under :-

, 
"While these Institutes are governed by an Act of Parliament 
and are supposed to be functioning as autonomous bodies, yet 
they are under the Mmistry of Education, and so long as they 
are under the Ministry of Education, the instructions of the 
Government of India have to be followed the modu~ operandi 
being that the institutions have the various bodies to which thl 
instructions which come from the Ministry have to be put aad 
decisions takf'n. but that does not mean that those instruction, 
are not to be followed. For the overall supervision and eaforo. .. 
ment of the i",structions, as you are aware and as was broulb,t 
out yesterday and also in the morning, we have got a Central 
Council which effects coordination and supervi!lion as wen •• 
lays down broadly the policies of the Government and where our 
Minister is the Chairman. Through that august body, we do 101 

what needs to be donl~ and bow the general policaies, specially 
with regard to the instructions laid down for proper representa-
tion of Scheduled Caste 8nrl Scheduled Tribe candidates are 
followed. The main burden of our discussion last evenins and 
this morning ha~ been that we will take steps. We do not ab-
solve ourselves of this responsibility." 

2.8 The Committee note that the MIa"r of Educattoa Is .... 
Chairman of the Council of Indian Jnlltftutes of Teehnology c:owtItua.d 
.. IMler aec:tlon 31 of the IMtltu~!II of Technology Ad, 1961. Tblt Coadl 
etledl coordination and supervision of tbe Institutes .... lays fin 
Jwoadl)' poIlc:le8 for the working of tlte Iff". Wbea the t;01lUll1tfee PO~ 



out dlU'lng evidence that orden of the Government relardlng reservatloa. 
for Scheduled Cailitfs and Scheduled Tribes for admission to I1Ts were 
not being Implemented, the Educational Adviser in the MiDJltry of Educa-
tion stated: "Technically. they are not under us. t:nder an Act of 
Parliament they arf autonomous. They arc not under the Govenuneat ..... 
Tbe rulet of the Government are not directly applicable to them." Tbil 
observation raised a doubt as to whetber tbe ordert of tbe Central 
GoverDment In relation to reservati ODS for Scheduled Cattes and Scbe-
duled Tribes could be applied to all the IlTs uniformly or a plea could be 
taken that these Jnstitutes 'are autonomous and are DOt bound to folio" 
tbe reservation orders. Tbe Committee, therefore, asked the Secretary, 
Mlnittry of Education "ho clarified duriDg evidence that "bile tbese 
Institutes are governed by lUI Act of Parliament and are supposed to be 
functioniog as autonomous bodies, yet they are uDder the Ministry of 
Education. and 80 long as they are under the Ministry of Education, the 
ID,tractions of the Government have to be followed. The Committee 
take serlou8 note of the opinion of the Educational Adviser. They are 
c1lltressed to note that an officer who has to advise the Government on 
Education can hold such an opinion and continue to hold key post wblch 
determines the fate of the neglected lot. It is hlah time that Govern-
ment should take note of the severity of the 81tuatlon aud mate the 
pGlltlon clear In unequivocal terms in the Institutes of Technology Act 
and Insist on Implemeatina tbe directions of the Government from time 
to time. 



CHAPTER JII 

RESERVATIONS IN ADMISSIONS 

(I) UDder Graduate Co ..... 

3.1 Till 1968. t Oo~ concession in marks was given to tbe 
Scheduled Caste/Scheduled Tribe candidates for admission to the IITI. 
This concession wa!! given on base marks secured by the l8It candidate 
admitted from the genrralJist at the Joint Entrance Examination. This 
OOftOOl8ion did not r('sult in a sufficient number of Scheduled Castel 
Scheduled Tribe students joining the Institutes. 

3.2 Tn the year J 96~ the Council for the Institutes of Tec"no-
log¥ considered the matter and felt that for Scheduled Caste.'Scheduled 
Tribe candidates their performance at the Joint Entrance Eumination 
should not be linked with that of general candidates. They .hould be 
admitted if thev secure minimum qualifying marks. 

3.3 Tn the year 1969, the Council reviewed the matter and 
decided that all Scheduled Ca~te!Scheduled Tribe candidates who haJ 
securd the minimum qualifying marks in the aggregate of the subjecr. 
(viz. 115 out of 400) at the Joint Entrance Examination, even if they 
have failed in not more than one subject by not more than S% marta, 
sbould be considered for admissil'n. Thus Scheduled Caste/Scheduled 
Tribe candidates. securing about 2C) per cent marks in the aggregate were 
elialble for admission. The revised reduction in the admission require-
ments was brought in force In the yoar 1970. 

3.4 nuring 1974 it, was decided that all Scheduled C.lte! 
Scheduled Tribe students securing 15"~ maries in aggregate in all tbe 
four subjects (Physics, Chemistry, Mathematics and English) would be 
eligible for admission. It was however, observed from various studies 
that the performance of the Scheduled Caste/Scheduled Tribe studeDti 
after admission was not satisfactory. Even after special coachiDJ 
several students left the courses and a nQlDber of t~ could DOt wltb-
""" the stram of the S years COUIIC. 

9 
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3.5 In the year 1975, the then Education Minister called a 
meeting of the Directors of the 1118. At this meeting, a reviaed pro-
cedure for admission of the Scheduled Caste/Scheduled Tribe candi-
dates was prescrH'ed. according to which the lITs were to prescribe a 
cut-off value of marks obtained at the .Joint Entrance Examination, 
approximately at two thirds of the cut-oft' value prescribed for the non-
Scheduled Caste/Scheduled Tribe candidates and admit them on that 
basis. This meant that the Scheduled Caste/Scbeduled Tribe candi-
dates to be selected in the Joint Entrance Examination had to get 6ti.6% 
of the marks obtained by the last general candidate seJected. In this 
manner it was expected tbat it migbt be poastl>le to fill about 100 seats 
against the reserved quota of 220. It was, therefore, dClC.ided that tile 
remaining scats should be filled bv direct admission of Scheduled Cutel 
Scheduled Trihe candidates holding rank among themselves, witbout 
aoy Joint Entrance Examination by advertising in tbe JeadioJ news-
paper!!. "11 the Scheduled Caste IScheduled Tribe candidates who hed 
obtained more than soelo marks in the higher Secoodary etc., exami-
nations, in the scieoceltechnical stream were eJi,ible to apply rOt' 
admission. The first diNet admilllion wall made durin, the academic 
session 1975-76 and was continued in the subsequent years. 

3.6 In the year 1979, direct admillion to I.I.Ts wu diIQonti· 
"utd. All admission were to be made tbroup ]oiat Bntraaco Bltami-
Qltioft and minimum qualifying marks for Scbeduled C.lte/Scheduled 
Tr~be candklates were prelCribed at two-third of the minimum for 
pner.~ cateJOry candidatet. 

3.7 TN admialions to ulKkr-JQAluate cour ... in 1.I.T.;oo il done 
througb a joint Entrance Examination for aD U.TI. I!ac:Ia y.oar tlso 
examination is conducted by one of the I.I.Ts by rotation. As per 
current regulations the Scheduled Caste/Scheduled Tribe students are 
allo required to compete in the Joint Entrance Examination for admis-
non to Indian Institutes of Technology. 

3.8 The Committee have been informed that the basic cOllCept 
of .. ablillament of the Indian Inlltitutcs of Technology is to provide 
eati~g aod Technolog;caJ education and training of an inter-
nationally recognised standard and exeeJlence. The engineers who turn . 
out from tbese iOltitutiolll! would have not only the most advanced 
~hnicaJ koowledse in their cil()Osen profession but also a total view 9f 
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their profession. This, therefore, needs a well designed screening 
mechanism at the entry level and the J.E.E. provides it. There exists a 
reI.ation of marks for the Scbeduled Caste/Scheduled Tribe candidates 
at the entrance examination by keeping the minimum qualifying marks 
for the Scheduled Caste and Scheduled Tribe' candidate at 2,3 level of 
cut-oft' point for general candidates. There is no proposal by the 
Government to relax the standard of examination for either the general 
or the reserved categories. 

3.9 The Committee have been informed that in the 10int 
Entrance Eumination (or admission to U.Ts all the students who 
have pass~ or are Iikelv to pass tbe 12th class examination are eligible 
to appear, 55.001) to 60,000 students take the examination 
every year. 

3.10 It has been stated that the standards of the entrance exa-
mination are neither higb nor low but are loverned by tbe standards of 
tbe course, Tbe students are expected to pursue furtber ensincerinl 

. education in IITs which is of a very high standard and, therefore, very 
popular among students who complete the school education. Naturally, 
the entranoe examination too is to be- of sucb standard. so tbat selected 
students arc' able to pursue tbe cour .... 

3.11 About the relaxation of marks liven to Scbeduled Castel 
Scheduied Tribe candidate. both in respect of the written test and 
interviow the Committee have been informed that there i. no value of 
mark assigned at the interview for any candidate selected tbrougb IBI!. 
In respect of written te!lt Scheduled Caste/Scbeduled Tribe students 
enjoy a concession. The cut-oft' value for this group of Itudents is lower-
ed to 2/3rd value for general group candidates. 

3.12 When u1ted whether Scheduled Cute/Scheduled Tribe 
candidates who were selected witbout giving any relaxation were admit-
ted to I I.T's against the ... eserved quota, the Committee have been in· 
formed in a note that Scheduled Caste/Scheduled Tribe candidates 
selected on merit without availing of relaxation are admitted againlt the 
reserved quota. The whole system of examinations being computerised, 
candidates having given information about their belon,in, to Scheduled 
Caste or Scheduled Tribe category automatically lOt separated from 
general category candidates. Moreover, experience has sbown that 
despite all efforts in filling up tbe r~erved seats, a very larse number of 
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them remain unfilled. Therefore, unlike general category candidates, 
Scheduled Caste/Scheduled Tribe candidates, including those qualifying 
without relaxati\.ln, are 'ble to get the discipline of engineering and 
Institute of their own choice. . .' 

3.13 The following stat~ment regarding the number of candi-
dates who got their names registered for the Joint Entrance Examina-
tion, the number of scats reserved for Scheduled Caste/Scheduled Tribe 
candidates and the number of Slheduled Cilste/Scheduled Tribe 
candidates given admission with or wit bout relaxation has been furnished 
to the Committee :- . 
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Referrinl to the fact that. only' 7 Scheduled Caste .and 7 Scheduled 
Tribe candidates were admitted in I.I.T, Madras during 1981 and 1982, 
the Committee enquired why there was a decline in the admiuioDs 
apinlt the reserved scats. The Committee wanted to know the precise 
rcuons for the decline in admilsions to all the J.LTs over the years. 
The Committee have been informed tbat admission of Scheduled Castel 
Scheduled Tribe students in all lIT .. including lIT Madras is made by 
criteria ltipulated at I.B.E. every year. In the years 1973-77, more 
Scheduled Caste/Scheduled Tribe students were admitted but despite 
academic help, very few of them could complete the degree course in the 
IITs sucoessfully. It was ascertained that with all help and coach ina, the 
Schedule4 Caste/Scheduled Tribe students could be expeeted to tintah 
the courses only if their general performance in JEB is limited to 2/3 to 
the senerat candidates. Such a limitation was introduced in 1978. Tbe· 
admiuion in each year is governed by the relaxed criteria of admission 
prescribed for I.E.E. 

3.1S R.eprdiDI coDceuioDl provided to Scheduled Calte! 
Scheduled Tribe students for admission to IITs in under sraduate 
COIU'IeS it has been stated that the following concessions are admissible 
to them:-

(i) The upper ale limit is relaxed upto S yearl. 

(ii) The lowelt mark of Scheduled Caste/Scheduled Tribe candi~ 

dates is 2/3rd of the lowest for general candidates at I.E.E. 
representing 33-1/3 per cent concession. 

(iii) They arc exempted from payment of : 

(a) Rbgistration fees; 

(b) Tuition fee; and 

(c) HOitel seat root. 

(iv) They are paid second clasl fare from their place of rcaidence 
.to the place of interview and back by the shortest route. 
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(v) Standard of physical fitness' laid down are reiaxed in 

their case. 

(vi) They arc allowed r.imbursement for ellpenditure incurred by 
them for removal of temporary physical defects, during their 
course of studies ' 

(vii) They are loaned from the lns~itute Library commonly used 
text books for the duration of the course. 

3.16 About the minimum marks prescribed for qualifying in the 
Joint Entrance Examination, the Educational Adviser (Technical) in the 
Ministry of Education stated during evidence that the marks vary from 
year to year as it depends upon the standard of the examination. Nor-
mally the students are supposed to secure 30 per cent mar)..s in Physics, 
Chemistry, mathematics and English but the minimum percentage can 
be reduced furtber if the general performance of the candidates 
il low. 

3.17 When the Committee pointed out that the number of Sche-
duled Caste/Scheduled Tribe candidates getting admission in U.Ts was 
decreasing every year, the witness stated during evidence that these 
ttudents do not necessarily want to join U.T's in as much as tbere are 
other iDltitUtiODS like Regional Engineering Colleges where scats are 
reeerved for them and they can get admission without any competitive 
examination. 

3.18 The witness further stated during the course of evidence 
that generally in the lITs the students have a tough programme but it is 
easier to get admissi~n in Regional Engineering Co)Jeges. He added 
that the figures show that 92% of the reserved Icats in Regional 

, Engineering Colleges have been filled by Scheduled Caste/Scheduled 
Tribe students. 

3.19 When asked as to who were the examiners who setthe 
papers for Joint Entrance Examination the witness stated during evi-
dence that the Institutes of Technology appoint members of the 
tcachiol staff to set papers for EOllisb, Physics Chemistry and 
Mathematics. 

3.20 When the representative of the office of Commissioner for 
Scheduled Castes and Scheduled Tribes Itated that they had been 
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lUaesting that a minimum staDdard must be preteribod for all e4aca-
tiona I and technical institutions and then some relaxation should be 
given to Scheduled Caste/Scheduled Tribe students to increase their 
intake in I.I.Ts, the Educational Adviser (T) in the Ministry· of Educa-
tion stated a8 follows :-

"I thiDk.the IUgtltion i. quitcall ri,ht. In Mechanical Engi-
neering it has gODe down to 13%. In physics the minimum 
marks where the student was admitted was 19%. In chemistry 
it was 2l %. On aurepte the minimum is 62 out of 300. That 
is what is now happening with the relaxations that are beiaa 
given. So the minimum could not be leas than this tiaure. It. 
can be higher likt 23 and 2S pet cent. We are saying that it is 
no good for us only just takiDI the above boys. In oDepa~r 
year we did take every studeat Vlho liit in the examination· inea-
pectin of his perfc)rmance. We feel that it creates more 
problems because the studeat in spite of the remedial programmes 
was not able to cope up with the intensity of the programme that 
in the I.I.T takes place." 

3.21 Regarding separate examination for Scheduled east.1 
Scheduled Tribe candidates for admillion in Indian Institutes of Techno-
logy, the Director, I.I.T, Madras stated during evidence that this has 
to be studied carefully as the Scheduled Caste/Scheduled Tribe student. 
have to cope with the course which il common for all students and they 
have to complete it within 5 YMJ'I or 7 years. He suggested that the 
present criterion of gettin. 2/3rd marks iD oach subject can be relaxed 
2/3rd only in the aurepte for Scheclu~ Caste/Scheduled Tribe candi-
datos. By doing so, the number of S~ents available to fill the reserved 
seata, will be doubled. ~ 

3.22 Asked whether it was correct that the minimum pass level 
for Scheduled Caste/Scheduled Tribe candidates in the Joint Entrance 
Examination had been less than 50% in comparison to the otber general 
candidates, the Educational. Adviser (T) in the Ministry of pdaeation 
repliod in the affirmative. He stated that the Scheduled Caste/Scheduled 
Tribe candidates who were admitted to tbe I.I.Ts had secured 59"10 or 
even less t~n that in the Joint Entrance EXl&Dlination in comparision 
to the marks secured by the last goneral cllndidate. 
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Jo';', A.dmiulon Commltttt 

3.23 There is one 10int Examination Committee for all the S 
IITa aftd tbe Institute of Technology of Banara. Hindu Uni¥erlity. TJQI, 
Committee consists of Chairman and Vice-Chairman of Admission 
Committees of all the S 1.1. Ts and the Banaras Hindu Univenit)-IT. 
The Chairman of the organisinl Institute for tbe lointEotrance Elami-
nation for a particular year presides over· the meetinJl of tbe Com-
mittee. Tbe main functions of this Committee are to conduct the 
examination and coordinate tbe admissions. The details of procedure 
to be followed each year for admission to the I.I.Ts and tne conduct of 
Joint Entrance Elaminatio:l arc finalised by the 10int Admission Com-
mittee. It has been stated that the implementation of policies in thia 
respect i~ further supervised by the Council of U.Ts, the secretariat of 
~hich is located in the Ministry of Education. 

3.24 When the Committee pointed out that there wu- no mem-
ber from Scbeduled CastelScheduled Tribe community on tbe Joint 
Admiuion-Committee; the Educational AdVieer in tbe Miniltry of 
Education stated thit tbe Interview Committee conducts interview. omy 
and the Committee neither gives marks nor d08l any .radin, for tb. 
purpose of admillion. The purpole of the interview is to .ive couOlOI 
to the Itudents as to what courles arc available and in which institutiona, 
so that they can take advantage of that and decide. The parenti are 
alao invited to luch interviews. 

3.25 Asked whether tl1t letterl informin. tbe student I 
about their admission were lent by registered post, tbe educational 
Adviser stated during evidence that in addition to sending registered 
letters they are immediately informed after the interview that tbey have 
been selected for such and such course and that they may deposit 
tbeir fees. 

Prosp~cts of Joint Entranc~ Examination 

3.26 When the Committee sugested that the prospectus of 
J.E.E. should be made available to the candidates much in advance of 
the written test, the representative of the Ministry of Education stated 
tbat copies of the prospectus indicating the syllabus are easily available 
to them. He added tbat the solved question papers of tbe previous few 
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yean are also available to the candidates, The Scllool. which ask tor 
copies of the prospectus are supplied with the same. 

NIbrImum Quo/ify;ng Marks 

3.27 In a note furnished to the Committee after tbe evidenoe 
of oikials of tbe Ministry, the following data bas been furniahed in4i-
eating the loweat aggregate marks obtained by the last general candidate 
and the Scheduled Caste/S\'heduled Tribe candidates who were admitted 
on the balis of the Joint Entranee Examination held in the year 1982 :-
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3.29 From tbe data f"rDlshed to tbe Committee. It Is see. tat 'or'tbe aeademlc year 1980-81. 218 seats were mer," for SeW .... 
Castes aDd 69 for Scheduled Trlbe~. Out of 2112 SclIeduW Cute 
.tudeots who had reaistered for the Joltat Entr.nce Examla.tloa,6 
Scheduled Caste studen ts qualified without rel.xatlon and 161 ~lth 
relasatlOD. The total number of Scheduled Caste Itadents admitted 
wa. 133 .nd the number of reserved seats which remained unfliled .. as 8S, 
i.e. 39 per cent. As regard" Scheduled Tribes, the number of Scheduled 
Tfibe stadents who registered for the examiuatlon ".s 454. Out of daeIe. 
oae Sdaeduled Tribe student quallfted witbout relaxaUoe aDd 26 ,,_ 
rel.x.tloD. Tbe Dumber of Scheduled Tribe student. a.mltted was 17 
aad tbe number of reserved seat'! which remained unfliled was 51. i.e. 
75 per cent. 

For tbe academic year 1981-82, 214 ... ts were reJerved for 
Sdlecluled Castes and 69 for Sccbeduled Tribes. Out of 2109 sto~ 
who had reaJstered for the Joint Entr.nce ExamJaatloa, 8 Scbedu'" 
C •• te studats qualified witho,t relnation and 47 ~Ith r.laxatlon. 1Qe 
totaJ number of Schednled CaRe studeDts admitted wa. 51 aad the D~~ 
btr of reaved .lIats which remained uaftlled was 161. i.e. 76 per celt. 
A ...... , ... Scheduled Trj~st tbe number of ScbedukMI TriM .tudeDII 
"bo Iaad r.iltered for the exauaiDatioD w.s 437 out of·"bich OM ..... . 
~lUled without. relaxatio. .Dd 4 with relaxation. De ......... ., 
SdIt ..... TrIM students admitted ~a, 3 aM tile nUJQber..f rear!.' 
IHU whleb. reIDained unfilled ~.8 66, i.e. 96 per: ceqt. 

'For the .cademic year 1982-83, 25<C .. ats were re_ved r or' sa.-
claW Ca.t .. and 8~ for Scheduled Tribes. Out of 2331 Selle ..... c.... 
Ita"'t. who had realstered for the Joint Entraac:e Examination. 8 Selle-
.... Cnte students qn.lified wftheut rehxation a.' 4' with ..... xatJea. 
De total Dumber ofScheftIed Caste studewts .... lttetl w .. 45 ... ... 
_ber of reserved seatll "hleb remahld tmftllN wa. J09, i.e. 10 per 
ceIIt. AI regards Scheduled Trlbel, the al.her of Schedaled TrIIIt 
ltadebts who b.d registered for the n ...... tlon w •• 445 oat of wIIkIIl 
ODe Scheduled Tribe s.udent qualified without relaxation ..... wldl N-

InatloD. 'The number of Scheduled Tribe students ••• ltted w .. 7 ... 
die nulllher of reRl'ved ... ts which remllaed aaftlW "as 78, i.e. N 
pet~t. 

TIle a~ve 4Iat.reveal. that die perceDtqes of rHerved ~ta ~ 
....... _ ...... 1e4 thrill '.e yetr'1.9.0.81.1J'4\~1"'1"l-~ ~~ at, 
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per cent, 76 per cent and 80 per cent for Scheduled Castes and 75 per 
ceat, 96 per cent and 92 per Cl'nt respectively for Scheduled Tribes. The 
Committee arl' greatly concerned that a very larel' number of seats 
fHerved for the'll' communltle. thus remain unfilled year after yur. 

Th(' numbt'r of Schl'dul('d Caste students who qualified without 
relaxation in marks in thl' examinations held in the year 1980, 19RI and 
1982 was 6, 8 and 8 respl'ctivl'ly. Only one Scheduled Tribe candidate 
qualified without any relaxation in marks in each of these years. The 
"mall number of Schedull'd Caste/Scheduled Tribe students who qualified 
In the .Jolnt EntranC'e Examination without relaxation is also a matter of 
great coneern. 

Thl' Committee find that the problem of filling ul' the seats reserved 
for Schl'duled Cast(' 'Scheduled Tribe eandidat('s in th(' Indian Institutes 
of Technology has engaged the attention of the Governml'ot of India and 
the authoritil's of the Institutes for the past many years. Till the year 
1978. admission waS made through the .Jolnt Entrance Examination. 
Direct admission of ~cbedaled Caste/Scheduled Tribe students !Jecurine 
~.{ or more marks In the qualifying examlnatioml was also made. From 
the year 1979, direct admission of Scheduled Ca!llte/Scheduled Trlbl' 
.tlldents ha!l been discontinued All adml8'llon are being made tbrough 
the Jofnt Entrance Examlnatlnn and the minimum qualifylDg marb In the 
a,peaate halt been prescrllted at two-thIrd of tbe mlDlmum for general 

catqory candidates. From the data furnlsbed to the Committee, It I~ seen 
.... , the av,raae of the lowest aggregate marks of the last Scheduled 
Tribe caDdld.tes ac{mltted In thl' vorioul courses In lIT. durlna tbe year 
1911-83 w •• 24°10 al aaalnit the correspondlnll Ilverage of 50~~ in the 
ca .. of general candidates. It Is evideat that due to keen competition 
IU80III the Reneral cllte,ory caDdldatel for admission In the I.I.TI. tbe 
.... bum percetltaae of markllsecured by such caadldatei Is quite blab 
with the result that the admllsion rl'qulremeut of two third of the mini-
mam for KeDeral cateaory candidate'i in case of Scheduled Cute/Sche-
duled Tribe students also tendl to be hlah. This eventually results in low 
latakt of ScltecIuled CastelScheduled Tribe candldatl's aailinst abe reserved 
... ,.. I. it communication furnished to the Committee after l'vidence of 
"clals of the Ministry of Education "as over, the Secretary, Miniltry 
of Education hal Informed tbe Committee that instructions have been 
1-.eeI that the cut-oft' point for Scheduled Caste/Scheduled Tribe students 
wtlt be ~o-dtlrd of the aurea-te ra .... tbaD-,wo-Iblr4 of the hMllvWua' 
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subject. Also. at the time of ta\:m~ filial decision, the eut-otr point will 
again be determined conslrrtent witb tile elltry st1tad.rtI In orde' to take 
as many students as ponlble from these communities. Tht Co_lttee 
expect that the assurance given by the Secretary, Ministry of Edueatta. 
will be Implementecl In an seriOUNDe8.Ci by the authorftlH of the U.TII. 

3.30 The Committee have a feeling that the question papers set 
for the .Jolnt Fntrance Examln'1tlon are rather toogh !lnd thlill '-'Xamhla-
don vlrtuany hecomelll n teilit for eUmlnathtg rather than 01 pa.lllI. pard-
culal'ly 101' Scheduled CastelScheduled Tribe students. The COIIIllltttee 
have been Informed thd the quelrtfon papers are set by die teaelilng statr 
01 the lIT!. They feel that the teaching sta« of the I.I.Ts may aot • 
quite coverslat with the IIYnablls of 10 \- 2 standartl. 11Ie COIIlmtaee 
recommend that the present system of selection of paper setters alMl die 
standard of question papers should be critically reviewed. 

331 The Committee consider It De(ft8ary that caplet of tile 
prospectus Indicating syllabus shou Id be made available suftlclODtly .. 
a'unce of the date of examination. 

3.32 The Committee recommend that separate Entraace Exami-
natiOn "hoo., be conducted for Scheduled Caste/Scheclalecl TrIbe c ... I-
ft. a.' talented among them should he picked up and I',ea special 
coach .... to bring them upto the general standard of die eoane. 

(II) Spedal Coaching for under-Gn'aate Coanes 

3.33 The Committee have. been informed that the I.I.Ts tab 
different steps to provide special coaching to wealeer sections of studmts 
particularly scheduled Caste/ScheduJed Tribe students twice a weele in tho 
evening and subjects are ta~ght in regional language also. The standard 
of these courses is of lower level in subjects such as Chemistry. en~litb. 
Mathematics and Physics. This is c'1ntinncd during second semeater 
also so that Scheduled Caste/Scheduled Tribe students do not suffer .by 
being clubbed with other students. Classes are relatively small, mostly 
of 15 students as against 30 in a normal clas6. Thi'l enables individual 
attention to Scheduled Caste/Scheduled Tribes students by the teacher •. 
In some cases additionally, post-graduate students are also put on tbis 
job to teach special courses. There is also arrangement to give reduced 
10ll.d to weaker students. As against 5 courses. the 'load' i! reduced to 
4 or 3 iQ order to help them improve their performance index a04 tbey 

,- • I 
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are allowed to carry forward the load to the next year. A thorough review 
of performance of each student is· made at the end of each year. 
Scheduled Cast/Scheduled Tribe students who show good performance 
are put on regular steam. Others are given the due credit but they are 
asked to continue in the s~cial programme for some more lime. By 
this proce~s, most of Scheduled Caste/Scheduled Tribe students join 
the main-stream in 2 to 4 semesters. 

3.34 The Committee have been informed that the Indianlastitute 
of Teehnology at Madras and Bombay invite Scheduled Caste/Scheduled 
Tribe cAndidate to visit the Institute and ask all the schools to 
recommend the names of the bright Scheduled Cam/Scheduled Tribe 
caadidatcs aRd suoh candidates as turn up arc provided with Joint Entr-
ance Examination application form and information broahurea Cree 
charge. Principal. of colle,.. are also requested to recommend then ameS 
of potential Scheduled Caste/Scheduled Tribe candidates to whom the 
I:I.T. could rrovide guidance. 

In this connection, Director. T.l.T. Kanpur sta.ted as under :-

"Tn Kanpur, we took the initiative last year in apotting bright 
students belonging to Scbeduied Caste/Scheduled Tribe Itud)ing 
In our Central Schools and we launched a programme of tutorial 
courses, giving bo~~s etc. We are going to implement the 
8u8geltion this year which has been implemented in Madras 
and Bamb.., of a'k~ .. tbc. Pl'iGc.ipala of Schools to send their 
bright students along with the teachers for a get together. We are 
fully in favour of tbe prosramme. We would certainly join this 
programme and do our best to see that we are able to get a larger 
number of Scheduled Cas~e/ScheduJed Tribe Students." 
3. ~5 The Director. I.I.T., Kanpur added that the Institute had 

ialeen an initiative of organising a programme caUed as slow pace pro-
~amme by which all students of first year including the Scheduled Caste/ 
'Sch~duJed Tribe .stuj:!ents were given a special package programme. He 
stated that they have. achieved a remarkable success under the pre-
aramme. Besides, Special Orientation Programmes for.weaker students 
are also organised in the Institute. It has been stated that the programme 
has worked very well. The Director of the Institute assured the Commi-
tteeto strengthen it further. 

3.36. The Educational A4viser (T) in the Ministry of Education 
~n~ C\Jlture (Deptt. of 2dUC4tion) stated durin, ~vi4ence t~t un4er On~ 
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scbeme it was proposed tbat Scheduled Calte/Scheduled Tribe RudeDts 
who are eligible for admission in IITs should be given selective coacbing 
in the final year in the school with a viow to prepare thom to complete 
in the examinatjon. But when it was discusled in tbe Council of the 
I.I.T. it wal feit tbat the scheme wal not lomg to solve tbe problem 
because the weaknesses in tht students that had' developed in school 
during ~o earlier 12 years of schooling could not be overcome by such a 
coachinS for a few months only. The second scheme suggested that 
briaht Scheduled Caste/Scheduled Tribe students should be selected as 
early as possible and they should be put in good schools so tbat tbey can 
learn their subjects in a normal way along-with other studeuts and wheb 
they lIi,t in tbe competitive examination they can do far better. The 
Council also tbought tbat Scheduled Caste/Scheduled Tribe students after 
pal., X standard sbould be selected and they should be liven educa-
tion for XI aDd XII standard, in some lood schools. 

3.37. About the identiftcation of Scheduled Calte/Scheduled Tribe 
candidates and pullIng them in better schools, the Technical Adviser in 
the Ministry of Education ~tated during evidence :-

uExcept in one Institute, the scheme is still being dilcussed with 
the Ministry of Homo Affairs. Discussion hal taken place. We 
have wrillen to a)1 the universities which have hOitel facilitiOl and 
the Ministry of Home AfTairs have now told us that four oltbo 
Institutes are identified where there will be facilities for tbe 
coaching scheme. The other acherne has not ,ot off the ,rouud-
identifying them and puttin, them in XI and XII. I had diJouuion 
with the Principals of th: Central Schools, Commissioner Kend-
riya Vidyalaya Sangatban and with all tho Principals of the Public 
Scbools located in Delhi and other places for detailed diacussion 
of tho moJicum by whicb this could be done. Tho impl'Ollion of 
the Principals of the Public Schools was that Clals XI and XII is 
too late to start this. You should start it earlier. 

Their argument was to increase the scholarships which are now 
available to the Scheduled Castes and the Scheduled Tribes at the 
lower level and tbat may help far better." 

3.38. Asked whether tho Miniatry had accepted the luuestion of 
Principal. of Public School. that coaching should atart from Clau VI 
oDwards the witneU stated that offictaJly it haa Dot bcoa accepted. 
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The witness added:-

"The Principals felt that this would not be as productive as 
taldnl studonts at an earlier stage and sivina them training over a 
Jonler period. We appreciate that this i correct. If we take them 
at an earlier stage, it will be better." 

3.39. When the Committee suggested that bright Scheduled 
Cute/Scheduled Tribe students from 5th standard should be taken and 
Jiven coach ina, the Educational Adviser (Tcchnical) stated during 
evidence :-

til hesc are the students who have taken science subjects and who 
have shown an aptitude for science so Ihat they can go in for 
eqincering education. I am sure, by taking them at the Fifth 
Clasa level we can direct them towards more scientific study so 
that in Cia .. XI and the Class XII, they will do better. But we 
feel that the kitty that is available with us will finally decide how 
far lower we can go. We have not done that exercise. A. the 
Secretary assured, we will work out how far lower we can 10." 

3.40. The Committee have been informed in a note furnished 
after the evidence pf officials of the Ministry of Education and Culture 
(Department of Education) the Ministry is in the process of finalisalion 
and implementation of two schemes, namely (i) Scheme of special 
coaching for Scheduled Caste/Scheduled Tribe candidates to enable them 
to avail thems~lves of the reserved seats in the UTs and (ii) Residential 
free coaching scheme to Scheduled Caste/Scheduled Tribe students at 
plus 2 stage. It haa been stated that both the schemes are being examined 
in the Ministry's Bureau of School Education with a view to maximise 
tbe extent of the benefit to Scheduled Caste/Scheduled Tribe student!. 
Details of the proposed s~hemes are as under:-

(I) Schemes for special coaching for SCIST candidates to availthemJelves 
of the reserved seats in the J.I.Ts. 

Under this Scheme, the Scheduled Caste/Scheduled Tribe students 
studying in the XII class (science stream), after they complete their 11th 
class in the 10+2 system aspiring for admission to the enlineeringi 
professional courses will be given fr.=e special coaching for about 10 
months prior to the Joint Entranc:e Eumination. The coaching wiJI 
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ellable thom Ilot oilly to comp~te for admission to Bnginccring/Profes-
sional counes, but also help them to p~rform bettcr in tho sonior 
secondary school examination. About 182 Ccntral Schools having ICicnoo 
stream throughout tho COUlttry will help administer tho schcmo by 
registering the studcnts desirous of joining the coaching elutes as alto 
the teachers voluntoerin, to coach. Tho Principals of tho schooll will 
monitor the acheme. 

Other modalitios/conditions of the scheme are ;-

(i) Any singlc coaching class should not havo more than 5 
Scheduled Calte/Scheduled Tribe students. 

(ii) The teachers registered for giving tuition should be Post 
graduate teachers competent ta teach at the +2 stap (scionce 
stream). Teachers in scrvice should bc given permission. 
wherevcr nCCClsary to regilter as tutors undor thc IChcmo. 

(iii) The Schcduled Caste/Schoduled Tribe students desirous of 
joining these coaching classes shoul'l havc obtained not leal 
than 45% marka in the Iciencc .ubjects inclau XI. 

(iv) The teachers or group of teachers would be paid R •. SO/- per 
student per lubject per month subject to a maximum of RI. 
200/- per month. 

(v) The teacher or group of teachers would allO let RI. 2000;-
per student as reward for each Scheduled CaIto/SclaocluJocl 
Trillo student qualifying in the JEB, as per .tandards ,I'll-
cribed (or admiaioll of Scheduled Casto/Schedulcd Tribe 
students. 

(\'I) The teachcrs "ill be given tuition for at least 2 period. per 
week per subject. . 

(vii) The coaching classes will be held out.ide the schoollloufL 

(viii) The teachen of other localachooll who have the requisite 
qualifications can alIO register thelDldvCl u tutors. 

(ix) Similarly, students from other achooll ClIl allo reaister for 
tbese ooachiog cla&ae& 

As the acheme it to be introduced fint in Central Schools onI)" 
approximately 600 Itudents are likely to be coveted ia tbe int yeat. 



Since the coaohing is to be given for 10 months bcgianing from ht 
August .very year, the expenditure on coaching alone @ Rs. 200/- per 
student per month would com; to Rs. 2.00 lakhs in the first year. It 
is proposedtbat the schools coaching upto 10 Scheduled Caatc/ScheduleQ 
Tribe students should be given an amount of R •. 3Q0/- eacb for admil1is-
tratiYe expenses. Those schools coacbing moro than 10 student. should 
be given Rs. 50)/- each for this purpose. Th~ expenditure on this 
account would come to RII. 72,000/- approximately. 

(ii) Residential/tee coaching to SCIST students atfi2 stage. 

Under this scheme it is proposed to select 2000 bright Scheduled 
Caste/Scheduled Tribe students on the basis of their performance in the 
Secondary Board Examination i.e. Xth class and put them in selected 
good residential schools with adequate financial support for further 
education at +2 level. Tbis education at +2 level, ·it is tbought, will 
prepare them well for entry to Illstitutions of higher learning and enable 
them to compete on better footing for admission to various profession~1 

and other ceurse,. 'J:'here are also some views expressed by the school 
organisation that instead of coachi ng these students only for 2 years i.e 

. at + 2 stage the stUdents can be picked up at the th or 6th class how-
eter n01latorthan 9th class aId b.! given coaching in the residential 
sChools. 

3.41. The Ministry of Education bS, from time to time, consi-
dered die question of livilll special co.clImg to Scheduled Caste/Sche-
•• ledYrItJe stllde11ts to enable them to come up to tbe stndard required 
for admlssloB to the IDs. At. meeting held by the Minister of Educa-
tlOD with the Directors of IITs In the year 1975, It was decided that from 
the year 1976, special coachill, classes for Scheduled Caste/Scheduled 
Trll)e students should be started in each part ef the country to prepare 
candidates OOlonglo& to these clmmnities for admini()D to the IITs on 
the ••• 101Y of such centres already started by the Ministry of Home 
AII.lrs for EIl&ioeerinK servkes: amd I \S examlnatio1ls. Tile training 
was to be or one year's tillraHOD anti was ialeBcled to provide intensive 
coachinKln science and mat'aematics Tais propo3a1 ;ha9 noi yo:t mate· 
rlaHsed even .fter 8 years. 

The nnmber of Scheduled Ca,te/Sched"led Tribe sttldents qualify· 
III. iD tbe Joint Entrance Examinlltii)ll for' adnissialJ to t;,c I ITs. 



Meagre. C_qaently a good namber 01 Scheela'" Caste/Scheduled 
Tribe .... deaa bave to be admitted after relaxin& die stlllldards .... e,en 
thea • larae IlUlllber or reserved leats remain _ftUed. It is CIIereIore 
evldeDt tbat some eoaerete steps will bave to be takea to improv. abe 
standards of Scheduled Caste/Scheduled Tribe students. 

'Ibe Committee bave been IBformed that the Mlalstry of Education 
Is ID the process of fIIIalisation ad Implementation of two 1CbeIIIes, 
Dlllllely (I) .heme of special coaeblng for ScbeduIed Caste'Sebechlled 
TriM candidates to enable them to .vall themselves of the re .... ed nats 
In the m's ud (II) reshlential free coaching scheme to Scheduled C __ / 
Seheduled TrIhe ltadeats at +2 stage. W.th regard to tbe latter seheme, 
tile Committee blll'e been informed that the Principals of some public selle. bave expressed the view tbat lastead of coaching Schedul.d 
Caste/SeWaled Tribe students only for two years i.e. at + 2 stage, tbe 
studeats can be picked up at the 5th or 6th class but Rot .ater than 9tb 
cl ...... be glveD coacblq In the residential schools. 

TIae Committee feel that tbe Introduction of tile Residential Free 
CoachtDl Scbeme will be time consuming and mayn"t Improve the 
intake of Scheduled Ca!lte/Schedu1ed Tribe students Immediately. As 
such, tbe Committee recommend thnt meritorious Scheduled Caste: 
Scheduled Tribe candidates should be admjtt~d to II Ts and tbey sbould 
be liven special coaching. 

(iii) Post-Graduate Courses 

3.42 Till recent1y, 20 per cellt of the seats were reserved f<.>r sche-
duled Castes and Scheduled Tribes (I S per cent for Schrduled Castes 
and 5 per cent for Scheduled Tribes) in the first year of the degree cour-
ses of the Institutes. In the postgraduate cours(S, 5 per cent of the 
'eats were reserved for Scheduled Castes and Scheduled Tribles. In a 
letter No. F."S-28i82-T.6 dated 9-8-1982, issued to the Dire(tors of the 
I.I.Ts, the. Ministry of Education and Culture (DepartmLnt of Educa-
tion) has conveyed that the Chairman onhe Council of I.I.Ts. on be-
half of t~e Council of I.I.Ts has decided that reservations for Scheduled 
Caste/Scheduled Tribe students for admission both at tb~ und.:r gradu-
ate and post-graduate level should be raised immediately to 15 pt'r cent 
for Scheduled Castes and 7} per cent for Sched,,1ed Trib;:s. .. -:. 
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3.43 It has been stated that admission to the POlt-sraduato cour .. 
tes in all the Indian Institutes of Technology includinl thOle o( 
Scheduled Caste/Scheduled Tribe students arc made througb entrance 
examinations and interviews which are separately oraaniled by each 
Institute. 

3.44 The Committee bave been informed tbat until, J982, admis .. 
• ionl to post-graduate counes in tbe H.Ts were being made on the 
basis of the performance of a student in the qualifying examination and 
subsequent written test and interview cooducted by each lIT. In tbe 
case of Scbeduled Cast/Scheduled Tribe candidates. tbe qualifying 
marks for admission 10 a post-graduate course and the award of polt .. 
,raduate scholarship were relaxed to the e"tent 0 f 5%. In their casc, 
reiaxed standard& were also applied for the written tests and interview •• 
From the academic year 1983, admissions t.:> post-arllduate courlC8 in 
all 1.1 Ts will be depending upon tbe performan~e of candidates in 
tbe all India Oraduate Aptitude Tes-t in Engineering (OA TE) with a 
minimum of 70% for weighta!e in Graduate Aptitude Telt pecformance 
and upto 30"10 for performance of the candidatet at tbe buic qualifying 
degree. There wm be separate lists for eng.ble aeneral caodidatca and 
Sc:heduled Caate/Scheciulcd Tribe candidate •. 

3.4S At present, 5 per cent of an post-graduate seats are reserved 
(or Scheduled Caste/~~beduled Tribe candidates. From 1993 session. 
flowever, tbe reservation will be 15% in the ~8C Qf Scheduled Cute&/ 
and 71% in the QIC of Scheciuleci Tribes. 

3.46 The Committee enquired as to why ia admi8&ion to post~ 
graduate courses only ~ concession in marks. i. liven to Scheduled 
Caste/Scheduled Tribe candidates and why tbe percentaJC of marks is. 
not lowered to 2/lrd 'faloe of tbe general ,roup c:andidat .. at ia being 
done in the ease o(admissions to under-graduate courses. The Educa~ 
tiona' AdvilCl' (T) in the Minia.try of Education stated durina evideoce 
that there ;, no problem (or admission of ScbeduledCute/Scbeduled 
Tribe students at lbe- post-,radaate level. There are very few Jtudent& 
who do DOt set admission. He stated that they have DO objection in 
giviD, tbe same CODcesetoa to Scheduled Caste,'Sc:beciuled Tribe "nc»-
Oates at Ule posl-araduate level wD~b is beiDa JiVeD at uoder-sraduate 
)evel. ID reply to a question the witness ttated tbat the reservatioD of 
Hats fOf Schedule4 Casl/Schtduled Tribe at poIt-padUite level is 5% 



but from the year 1983. onward they have issued orders for reservation 
of 15% of aeats for Scheduled Cutes and 71% for Scheduled Tribes. He 
added that even S% seats reserved for Scheduled Caste/Scheduled Tribe 
candidates are not filled at pOlt-graduate level 8S such candidates caD 
easily pt employment. For ,etting admission in post-graduate cour-
scs a ltudent bas to pass written test aDd ioterview. 

3.47 The following figures of Scheduled Caste/Scheduled Tribe 
candidates admitted to the post-graduate courses in each IOltitute dur-
ing tbe last 3 years againlt tb~ reserved quota have been fumilhed to 
the Committee :-

1980 

nT Madras 11 
lIT Delhi 2 
lIT Kharagpur J 9 
Br Bombay (1979) I 
liT Kanpur 
1st Semelter 
lind Semester 

Total :-

7 

40 

1981 1981 

14 15 
4 9 

16 1 
2 4 

7 -4 
7 5 

SO 46 

3.48 Tho Committee alked whetber Scbeduled Cute/Scheduled 
Tribe caadidates were easily available for admission to tbe poIl-lradu-
ate coones to fill all the reserved seats and if not, wbat were tbe main 
difficulties in letting suitable candidates. Tbe Committee have been in-
formed dUlt it is experienoed that Scheduled CastejScbeduled Tribe 
candidates are not easily available for admission to tbe UDder-graduate 
a:1d poSt-graduate courses to fill all the reserved seats. The problem is 
two-fold in the sense that firstly eligible students belonging to these 
communities are not available in adequate number. Secondly out of 
theac small number of candidates who appear in the entrance enmioa-
tion, not many qualify even upto the minimu 11 standards. Tbis leads 
to a low intake of Schedulod Caste/Scheduled Tribe students. The 
main difficulty appears to be that Scheduled Caste/Scheduled Tribe 
students lack ~dequate. preparati9n in science subjects at school 
level. At the post-6raduate levtl~·'.1ft many students belonging to 



Scheduled Cast/Schduled Tribe communities seek admission in view of 
the very good employment opportunities avaiiabJe to them after 
graduation. 

3.49 When asked how many Scheduled Cast/Scheduled Tribe 
~tudents were given admission in J.I.Ts. and how.many of them had 
failed in first yc;ar. second year and subsequent years durins the last three 
a~ademic eessions, the Ministry of .f::ducation have informed that !J.Ts 
are not having IJ system of year wise P4tss alld failures, c:xcept I I.T., 
Kharagpur. The students admitted In 1979-80 and 1980·S1uIJder tbe 
five year Prograrrme are expected to complete the requirements within 
seven years and the students admitted in J981-82 under four year scheme 
are cxp~cted to compl.:te the requirements within six years. They can 
complete the requirements at their own pace_ The requirements to get 
the degree and the pace with which the course could be completed varr 
from T.I T. to l I. T. 

3.58 TOI the year 1982, 5% of the total number of seats iD po. 
~rllduate courses in the I.I.Ts were reserved for Scheduled Caste, Scheduled 
Tribe candidates. From the data fumisbed to the Committee, It Is seeD 
that the nomber of Scheduled Caste/Scheduled Tribe students IUlmltted fa 
the po~t-graduate courses in tbe I.I.Ts was 40, 4() and 44 duriD& the years 
1980, 1981 and 19B1 respectively. The Committee weI'e iaformed durlD, 
evidence tbat there was no problem for admillion for Scbeduled Castel 
Scheduled Tribe students at the post-graduate level and that there "ere 
Cell' students who did not let admiuion. It was also atated that even 5% 
seats re5el'ved for Scheduled Caste/Scheduled Tribe c:alldidates w.ue aot 
rnled at post-graduate level. The Committee hue DO" beeD i"'mecl 
tIIat from year 1983 the quota of relilel'Ved seats bas beeD iIlcreue4 to 15% 
for Scbululed casks a04 71% for S~heduled Tribes. The ComJDittee 
welcome dais decision of the Govel'lllDellt. 

Untn 1982, admlssiQlJs to post-graduate courseS 10 tJIe 1.I.Ts were 
befnl made on tile balls of the performaJIce of a student in . the qualify.iDg 
examination aDd subsequent writteD test and interview coDducted by each 
I.I.T. In tbe case of Scb~duled Caste/Scheduled Tribe candidates, the 
qaallfying marks for admission to a post-graduate courSes were relaxed to 
to the extent of 5%. From tbe academic year 1983-84 admissions to post-
graduate courses fa all tbe U.Ts wUl be depenclln& upon th performance 
(.f candidates ia the aU india Qraduate Aptitude Test fa ED,iDeedol 
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(GATE) with a ......... of 70r. "el.btaae I. GATE perfOl'lUKe ... 

• pto 30% for perf_ee of the c ...... tes .t the basic 1I •• Ufyl .. 
d .... 

Tbe COIIlDIittee oblerve th.t for .d .... I. to post·lr .... .. 
coane8, Sehedaled CutelSclled.led Tribe callUtes .re IIOt ..... ... 
ey. after ...... rel.x.tIM of ~% III the quallfyl .. marb. With tile 
Iatrodactlo. of the GATE system fro,. tbe year 1983 for .dmJuioD to 
pott·lf.daaae collnea DO Impro,e.eat ID the IDtake of ScWaIed Cllte! 
ScbeUIed Tribes caM"l. ea. be expected I ..... cb II. JoI.t en"· 
_tlOll I. I test betweea ...... 1.. As meb tile Com""" recoJIIIIHM 
dIat SeWaIed Cute/Sebedaled Tribe c ... lclates who patS tile ... a1If,.... 
eualMtt. ud ",., lor IWIII. to post·lfld •• te coarses Ihoal. 
be .dmitted ... II, .. spec ... coa~. 



CHAPTER IV 

(I) Dto,....t.f $f .... eats 

4.1 The number of students who left studies on their own during 'th~ 
year$ 1979·80. 1980-81 aDd .\'9111·82 is given bc.low :-. 

,. 

, 1. i.I.,T.Bombay 
2. J.I.T. Delhi 
3. I.I.T. Kharagpur 

4. I.I.T. Kanpur 
5. I.I.T. Madras 

I. I LT. Bombay 
2. I.LT. Delhi 

3. 1.1. T. Kanpur 
4. I.I.T. Kbaragpur 

5. I.I.T. Madras 

J. I.I.T. Bombay 

2. J.I.T Delhi 
3. U.T. Kanpur 

4. I.I.T. Kharagpur 

S. I.I.T. Madras 

TOlal No. pf students .. No. ofS<;/ST 
, kfton their pwn.-· : "studentswbo:lefr . 

!.!: . on their Mni. 
(loPCr· 00" P<1 
1919~0 " .. ··l~· 

'. 

,', AI" :. 28 .'of,;' ., 3 " Nil 
. ii'<l1 , :SS· 2: ~~ . 

41 131 4 I 

23 108 11 
17 123 Nil 13 

10 25 

1980-81 
62 22 Nil 
20 74 Nil Nil 
73 153 3 5 
42 68 3 16 
20 109 .1 8 

8 29 

1981·82 

31 27 3 Nil 

l.IP.: 

16 57 Nil Nil " 
41 153 Nil 7 

Nil 151 Nil 5 
7 53 8 

4 20 
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4. 2 The number of students ·who were asked to leave the liT d 
t~ poor performance during the years 1979· 80, 1980· 81 and 198 ,.s8~e 
gIVen below :_ 2 IS 

Totat No. or studeots No. of SCfST 
asked to leave due students asked 10 
to poor peirormance leave due to· poor 

pcrrormaace 
UG PG UO PG 
1979·80 

-----
1. I.I.T. Bomhay 
2. I.I.T.Dclhi 
3. I.I.T. Kaft,Pur 
4. I.I.T. Kharagpur 
S. I.I.T. Madras . 

1. U.T. Bombay 
2. U.T. Delhi 
3. I.I.T. K.anpur 
4. U.T. Kharagpur 
S. lLT. Madras 

1. 1.1. T. Bombay 
2. I.l.T. Delhi 
3. U.T. Kanpur 
4. I.I.T. Kbaragpur 
S. I.I.T. Madras 

7 5 
Nil 32 
8 14 
1 Nil 

Nil Nil 

1980-81 
I 9 

Nil 50 
5 32 
2 Nil 

Nil Nil 

1981-82 
5 6 
Nil 65 
11 26 
2 Nil 
Nil 1 

2 Nil 
Nil NA 
3 Nil 
1 Nil 
Nil Nil 

6 Nil 

Nil Nil 
Nil 2 
2 4 
2 Nil 
Nil Nil 

4 " 
Nil 

Nil 3 
2 5 
2 Nil 

Nit I 

5 9 

4.3 Tbe Committee Ond that the number of Scheduled C"/~ 
daled Tribe students who left the ander.gracla.te coarlell oa their ow. 
during the yean 1979.80, 1980.81 8. d 19~t 82 wall 10, 8 .M, 4 retlpee-
ti .. ".y. Tbe Dam1ier of Sclledulecl Caste/Schcduled Trilleitaileilts who were 
asked to "." the ·bItltate due to poorperforlDQd .... IDa dIeee 1ean .... 

... 
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6,4 ad 5 respectively. Ia the postaraduate counes, the Dumber 01 Sthe-
•• Ied Caste/Schedaled Tribe students who left on their on during these 
",ars was 15, 29 and 20 respectively and of those who were asked to leave 
.~ to 'performance was 6 in 1980-81 aDd 9 in 1981.82. 

The Committee do not letl happy that quite a few Scheduled Castel 
Scheduled Tribe students left either on their own or were asked to leaYe the 
IDslltotes dae to poor performance, The Committee apprebend that some of 
tbe students'mlght bave lelt due to financial diWculties. They would Uke 
tbat in lucb cases the reasons for Scbeduled Caste/Scheduled Tribe students 
desiring to leave thelnstitutes should be ascertained Rnd efforts mil de for ther 
coatiDaaacc in tbe Iastitntf'. As regards Scbeduled Caste/Scbeduled Tribe 
atadeDts who were asked to leave due to their poor performance, the 
Committee recommend tbat every sucb case should be thorougblyand 
.,mp.tbetically examined by the authorities of tbe concerned Institute 
belore taking decision In this regard. Tbe Committee need hardly stress 
dlat the number of reserved seats filled by Scheduled Caste/Scbeduled 
Tribe stoclents Is quite 10" and therefore no eO'ort sbould be spared to see 
that the students wbo are admitted, are able to complete their courses In 
tbe IDstitatee. 

(Ii) Carry Forward of Reserved Seats 
4. 4 The Committee have been informed tbat if adequate number 

of Scheduled Caste and Scheduled Tribe candidates are not available for 
admission to technical courses the reserved seats are left unfilled and not 
allowed to be utilised by the candidates of unreserved category. 

4. 5 Asked bow the unfilled reserved seats were utilised, the Minis-
try of Education, informed tbe Committee in a note thai the unfilled seats 
in the first year remain vacant. Admissions and seats in any academic 
institution are reflected only at tbe entry academic year. Seats in the 
lubsequent years will increase or decrease to accommodate failed students 
and no reservation is aCldemically feasible. 

4. 6 The Committee have been informed that the carry forward of 
unfilled seates bas considerable academic disadvantages: To implement a 
carry-forward scheme the i1rst decision would be to fill in tbe increased seats 
from general candidates. The experience is that such a provi~ion m:ty lead 
to denial of ~eats to S;hedulcd Castel Sc heduled Tribe students to llc:con 010 -

date ,eneral candidates. In subsequent years. tbe carry forward scbeme 
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would work against the merits of general candidates, which may IC:1d f0 

student protcits. 

4.7 When the Committee enquired during ~vidence as to what was 
the difficulty in following the cury forward procedure in IITs, the Educa-
tional Adviser (T) stated as follows :-

,. As far as the question of carry forward in the first year course is 
concerned, we are not carrying it forward. But we are Dot either 
filling them up by general candidates. The carry forward has 
created problem in many institutions," 

4.8 When the Committee enquired whether the unfilled reserved seats 
could be filled by general clndidates instead of keeping them vacant the 
representative of the Ministry of Education stated as follows :-

"But we have purposely not done that becau~ it will lead to uafnS 
unethical means. If the remaining seats could be filled by tbe' 
general candidates, then there may be pressure," 

4.9 When the Committee expressed their concern about the unfilled 
reserved seats in I. I. Ts the witness stated :-

"It is because we have been using a different methodology. Now, we 
will try to fill in as many seats as academically feasible. If Lhe 
remaining seats are carried over to the subsequent year, then by 
that Dumber of seats, the filure in the open general caodidateJ 
will continue to diminish, t, 
He- further stated :-

"If the carry-forward principle is taken to the educational instituLions, 
it will mean that in the progressive . years, the number of open 
seats will continue to go down. We should treat it in lOme other 
way rather than to carry it forward." 

(III) Scholarship. 

4.10 The Committee have been informed that under the Ministry of 
Home Affairs Scheme for Post-Matric scholarship al\ the Scheduled Cutel 
Scheduled Tribe students studying' in the UTs are entitled to the Scholar-
ship. The scholarship is tenable for 12 q\onths from the month a student 
joins the first year anlJ is renewable CVl:ry year. However, a candidate is 
eligible if ;-
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(i) He is a national of [ndia. 

(H) He is a full-time student. 

(iii) The illCome of his plrents/ guardians, from aU sources, does 
not exceed Rs. 750/-p. m. 

(iv) Only two children of the same parents/ guardians are eligible 
to receive the scholarship. 

(v) He docs not hold any other 89holarship/ stipend. However he 
can accept loan etc. from State Government .or aQY other sourco 
for purchase of books, equipment or for meeting expenses on 
lodging. 

4.11 In the case of Scheduled Caste/Schedilled Tribe students, the 
ICbolarship may be renewed if tbe awardee fails in the examination for 
the first time. For the second and subsequent failures in any class, the 
SdhoIarship is discontinued but is renewed when he secures promotion to 
the next higher class. 

4.12 In tbe case of general category students, only 25% of the total 
students admitted are eligible for scholarship which is merit-cum-means based 
and is awarded on the basis of performancc at JEE as well as. income of hIs 
panm.ts/guardiaDS. Thus, he is required to maintain a minimum standard 
of performance in the first year to be eligible for grant of scbolarship in 
IUbecqueot years. 

4.13 The Educational Adviser (T) in the Ministry of Education 
haformed the Committee tbat the Post-Matric scholarships are given to 
Scheduled Caste/Scheduled Tribe students by the Ministry of Home Affairs 
through the State Governments. He added that every month thoseseholar-
ships are given to them from tbe lIT funds and the amount is 80t reimbur-
sed from the States. 

4.14 The Educatiooal Adviser (l'ecbnical) in the Ministry of Educa-
tion stated during evme-that.t present the scheme of post-matric scholar-
ships is valid.for six y-. He~ that some of the students are not able 
toocmtinue aad co ....... die 1"'ogramme in six years' time. In onc of ~be 
Institutes aoaae students whose post-matric scholarships were discontinued 
were funded at tbe same level from liT fund. through merit-cum-means 
ICholarthip to avoid any hardship to them. 



41 

4.15 When the Committee pointed out that the ceiling of monthly 
income of parents/guardians i. e. Rs. 750 for getting po.l-matric 1ICb01ar. 
ship was very low, the representative of the Ministry of Home Affair, 
informed the Committee that the income ceiling has now been raiaod to 
Rs. lOOO/-w. e. f. I. 7. SI. All these scholarships are given throuSb 
State Governments. The question of giving post-matric ICholarsbipa 
to more than two male children is being examined. This restriction 
was imposed in 1976. However, this restriction was removed from the 
academic year 1980-81 in the case of girls. 

4.16 It has been stated in a note furnished to the Committee that 
the monthly expenditure per resident student normally comes to about 
Ri. 300/- whioh inckldes about Rs. 200/- p. m. as mess expenditure. 
Against this as Scheduled Caste/Scheduled Tribe .tudent geta Rs. 185/-
p. m. as scholarship and he is exempt from payment of usual tuitioD fees. 

4.17 When the Committee aaked whether Government had a propollli 
to increase the amount of scholarahip/maintenancc grant for Scheduled 
Cast~/Schedu)ed Tribe students, the Ministry of Education and Culture 
(Oepartment of Education) has informed the Committee in • note that 
this being a Ministry of Home Affairs ScholarShip Scheme, it is for tll.t 
Ministry to tate a decision in the matter. According to information avail-
able with the Ministry of Education, there is no such proposal under 
coDsideration. 

4.IS About tbe number of cases where \scholarships awarded to 
SCheduled CastefScheduled Tribe students were discontinued, the CommiUee 
Dye -been informed in a note that the cases in whicb State Government 
scholarships were discontinued are I in 1979~80, 16 in 1980-81 aod 9.in 
1981.82 because their study period exceeded the limit of 6 yean. However. 
to mitigate their hardship the Institute granted to these students Mcritcum-
means scholarship equal to the value of the State Government Scholarabip. 

4.19 The Committee pointed out that the present rate of Post-matric 
scholarship i.e. Rs.185/-per month for boys aod Rio 195/-per month for girls 
is not adequate and it should be revised by linking it with tbe price indel . 
. The Educational AdvilCr (1') in tbe Ministry of Education was of tho 
opinioo tbat scholarship is not a salary and, therefore, instead of liokia, it 
with the price index it should be reviewed periodically. 

4.20 The representative of the Ministry of Home Affairs stated durin •. 
evidence tbat tbe rates of scbolanhips were reviled in July, 1981. 
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4.21 When the Committee wanted to know about the loan schemes 
for SCheduled Ca ite/Scheduled Tribe stud"~llts studying IITs, the Educational 
Adviser (T) in the Ministry of Educalicln stated during evidence that there 
is no such regulu scheme. The Direct,lr, Hr, Delhi added that in the llT 
there i~ a club of students where fund_ are raised by the students themselves 
by way of subscription. The Institutes In Ike no contribution to this fund. 
Loans are given out of this fund to the needy students belonging to 
Scheduled Castes and Scheduled Tri'Jes. The loan is repayable after the 
student has plSsed ou, and got employment. The amount of loan is small 
and not more than Rs.lOOO/- at a time. The Educational Adviser stated 
that in some Institutes there is 'discretionary fund of the Director from 
which loans are given to the needy students. But the amount of this fund 
for the whole year is only Rs. 5,000/-. 

4.21 Under lhe scheme of grant of post-matric scholarsblps to Schedu-
led Caste/Scheduled Trlbestudents ",bieh Is operated by the Ministry of Home 
Affain, only two children of tbe sime parenls/guardlans were made elllible 
for the graot of sucb scholarsbip. However, tbls restriction w •• removed in 
the case of girl studeols from the academic year 1980-81. Tbe Committee 
ret,ommeod that the Miolstry of Home Affair", ShOdld remove the restriction 
reg~rdiDg Brant of post-matric scbolarship to more tbaa two male cbildren 
from tbe same parents/guardlaas so that Scheduled Caste/Scheduled Tribe 
student are not deprived of recelv iog higber education. 

4.23 The monlhly rate of pm,t-matric scbolarsbip admissible to Schedn-
led Caste/Schedulfd Tribe litudeots pursuing medical and engineering degree 
courses and stayin, io hostels, was last revised upwards from Rs. US to Rs. 
185, In January, 1978. Tbe Committee bave beeD informed ,bat tbe mouth1y 
cxpeDdlture 01 a resideDt student In an IIf normally comes to about Rs.300 
wbleb melades aboot Rs. 200 per month a~ mess expeadlture. As tbe preseat 
rate olllCbolarsbip is loadequate for meeting the miolmlllD requirements of 
~tudents, tbe Committee rec:ommead that an upward revision of tbe rat~ 01 
Icholarshlp, keeping In view tbe rise io the cos of livlog sbould, be coosidered 
by the Ministry of Home Affairs. 

4.Z4 The Committee wOllld also suggest that the Ministry of Edac:a-
tlon sboald erolve a IiCbeme of gil,lng grants/loans to SchedUled Caste/Sthfdu-
I.d Tribe students wbo face 'OnaBcial difficulty in completing their studies '"1 
the I. I. Til. 
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(Iv) Badlet ProYilloD 

4.25 The Committee have been informed that the lITs are fully 
financed by the Central Government. The Budget provisions approved for 
these Institutes, evcry year, include provisions for payment of scholarehipe 
and Book Grants to the Scheduled Caste/Scheduled Tribe students. No 
specific funds have been earmarked for Scheduled Caste/Scheduled Tribe 
students. 

4.26 It has been stated that the Central Government pay to eacb 
Institute in each financial year the grants out of funds indicated in the 
Appropriation Act, according to their needs, in three or four periodic 
instalments. 

4.27 The annual budget of each of the I1Ts, over the last three yean 
has been as follows :-

lIT 1980-81 1981-82 1982·83 
(Rs. in laths) 

NP P NP P NP P 

Bombay 422.33 172.50 481.08 175.00 546.86 149 
Delhi 408.03 134.00 452.41 150.00 494.21 140 
Kanpur 456.84 140.00 505.98 130.00 544.60 140 
Kharagpur 434.28 133.00 462.06 195.00 512.46 140 
Madras 386.66 142.1 i 421.55 150.00 483.27 140+ 

50 
.-_.-.-_._._._------.------

Total: 2128.00 721.62 2323.08 800.00 2581.40 7SO 

(This represents grants received from the Government of India but 
excludes the Institutes income from own sources like examination 
fee, consultancy fee etc.) 

4.28 Asked whether Indian Institute! of TecbnololY are facina 
specific problems in regard to the availability of funds, the Ministry of 
Education and Culture (Department of Education) bave informed the 
Committee in a note that the Institutes have from time to time voiced 
their difficulties in meeting their genuine plan requirements out of the piau 
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funds released to them. It has been stated that the plan allocation to the 
UTI do not tnatch their requirements. In this connection, the Secretary. 
: Mlnisiiy of Education has stated as follows :-

"For HTs we are making all effurls Lo get them adeq~te funds, and 
·as we go along i!1 the year, we transfer' funds from one bead to 
another. I have the discretion, and if there is saving under one 
head, we try to divert it to another head. This year we are doing 
like this. For the' next year, we are requesting the Planning 
Commission to allocate more funds. We will continue to do out 
best for getting money for HIs." 

4.1.9 .The total budget allocatioa fur tbe 8ve IITs for tbe year 1981·83 
w.iR •. 3331 crores (R •. 25.81 crores·DoD·plan; Rs. 7.50 crores-p .... ). This 
bud&et provision includes amounts for payment of scholarship., book Iruts 

·-ek. . to . ibe -Scl.eduled Caste/sCbeduled Tribe st....eats. This Committee 
recommend tbat separate 8gures regarding the amoData earmarked lor 
.. ,ment of scbolarshlps, book grants aDd olber faciUtles provided to tbe 
Scheduled CastejSclaedultd Tribe studeats and the expenditure actually 
Incurred therdrom should be maintained and iDcluded in tbe Annal Reports 
of tile lDstltatn as also iD the Anoual Reports of the Miaistry of 
EdaeaUob. 

(v) . Enmination Fee 

4.30 The Ministry of Education and Culture (Department of 
Education) have informed the Committee that examination fee for J. E. E. 
for general candidates is Rs. 30/. (Rs. 15/· as' application fee and Rs. 15/. 
a; printing and incidental charges) . 

. 4.31 Scheduled Caste/Scheduled Tribe candidate are exempted from 
payi'ng application fee and at pre$ent they have to pay for printing and 
irtciidentalcharges which is ks. 15/. only. 

4.32 The Secretary, Ministry of Educa tion and C~lture has vide letter 
No. F.5/20/82. T.6 (Vol. II) dated 14.2.1983 informed tqe Committee that 
instructions have been issued that from next year i. e. 1984 the examination 
~ee for Joint Entrance Examination charged from Scheduled Caste/Scheduled 
Tribe condidates should be reduced rrom Rs. 15 at present to Rs. 51·. She 
has further stated that the application forms ror 1983 examination have 
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already been received /Uld the examination is to be held iD the mouth of 
May. 

4.33 During Evidence the Committee enquired wbether the examina-
tion f.:e could be abolished in case of sCheduied Caste/Scheduled Tribe 
candidates. Tbe Educational Adviser (1') . in the Mbiiih'yor'Education bas 
stated a, follows :-

"We wUl not eliminate this fee, The reason is tbat a large number of 
Peo'pJeappiyfor tbis. At tbat time we do not know wbo i. be. 
That Is 'Why w(: have been takins tbis amount." 

• 



CHAPTER V 

RESERVATIONS IN SERVICES 

S.l According to the data furnished to the C«mIli«.ee, the dates of 
enforcement of orders regarding reservations in teaching posta in the IITs 
were as follows:-

1. I. I. T. Kanpur 
2. I. I. T. Delhi 
3. I. I. T. Bombay 
4. I. I. T. Kharagpur 
5. I. I. T. Madras 

Date from which reservation 
orders came into force. 
29. 12. 1975 
19. 7. 1976 
19.7. 1976 
6.9. -1976 
1. 4. 1978 

5.2 An analyais of the figures furnished to the Committee indicates 
that the total number of tea~hing staff in the vari!>us lITs and the number 
of Scbeduled Caates/Scheduled Tribes among them as in the year 1982 was 
as follows:-

1. I. I. T. Delhi 

2. T. I. T. Madras 

3. I. I. T. Bombay 
4. I. I. T. Kharagpur 

5. 1. I. T. Kanpur 

Total· SCs 
280 1 

126 

406 

407 

336 
643 

1 
4 

1 

STs 

Other than Lecturers 
for whom there is DO 
reservation. 

Posts of Lecturers 
for whom reservation 
exists. 

Break up of teaching 
and non-teaching staff 
not furnished. 

Academic staff. 
Break up of teaching 
and non-teaching posts 
not furnished. 

N.A. N. A. N. A. Information not furni-
shed, 

46 
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5.3 The Committee have been informed that the order. regardinl 
reservations for Scheduled Castes and Scheduled Tribes in D(ln-teaching 
posts which are filled by direct recruitment, came into force on tho folJow-
ing date., :-

]. I. I. T. Bombay 
2. I. I. T. Kharagpur 
3. I. I. T. Kanpur 
4. T. I. T. Delhi 
5. I. I. T., Madras 

Date from which orders came 
into force. 
1. 1. 1971 
1. 4.1973 
5.9. 1974 
12. II. 1974 
1. I. 1976 

5.4 The Councilor the IITs had decided in 1964 that the directives 
of the Ministry of Home Affairs in regard to reservation of posts for Sche-
duled Castes and Scheduled Tribes should be adopted in all the Institutes 
with the proviso that such a reservation would not apply to academic and 
research posts. In December, 1970, the Ministry of Education iSlued 
instructions to all the lITs for reservation,of posts, other than academic and 
research, for the Scheduled Castes and Scheduled Tribes in the manner 
prescribed by the Ministry of Home Affairs. It was clarificd that tbe 
instructions regarding reservations will apply to all posts incJass IU and 
class IV, and in class II, where posts could not be de.cribed or dcJined as 
academic or researcb. 

5.5 The Committee desired to know wby all tbe Indian Institutes of 
Technology had not implemented the reservation orders for tbe staff of the 
Indian Institutes of Technology from tbe some date. 

5.6 The Educational Adviser (T) ill tbe Ministry of Education stated 
uring evidence that it it because these orders are not applicable unless 
hey are approved by the Board of Governors of each Institute. The Board 

of Governors !njght have met at different dates. 

5.7 The Committee have been informed in a note that separate 
roaters·are being maintained in each Indian Institute of Technology for 
each category of post as per the orders on tbo subject and they are inspec-
ted periodically. 

5.8 The Committee have been informed that annual inspection 
r!,ports on the maintenance of rosters are being submitted regularly by 
f''''~h I.I.T. 
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5.9 Aaked \Vbetber a separate Cell has been set up in each I. I. T. and 
a Liaison Officer has been appointed to look after the Cell, the Committee 
have been informed that the position is different in different I.I.Ts. For 
example, a Coordination Cellhas been set up in I.I.T.Delhi under a Liaison 
Officer, while in lIT Kanpur no separate Cell has been set up, but the 
Resistrar functioDJ as the Liaison Officer. 

5.10 The Committee have been informed that Government have 
taken a decision that in I.tTs the post of Lecturer need not be operated 
on a rOl>ter system nor the dereacrved vacancies carried forward from year 
to year. Asked abGut the teaaons for thiS decision, the Ministry of Educa-
tion have stated that it was done with a view to ensuring that teaching 
posts m:ly not remain vacant for long periods and teaching may not suffer 
on this account. 

S 11 The Committee wanted to know the basis on which the decision 
ofoot operating the post of Lecturert on the roster system.and the decision 
~ not following the oarry forward procedure in regard to dereserved 
vacancies were taken. The EdaCatioDal Adviser in the Ministry of Educa-
tion stated during evidence that this decision was taken both by the Minis-
try of EJucation and the University Orants Commission. He stated that 
tbe decision was taken on 19th July, 1976, the day wben tbe Ministry 
iIaued orders to the Directors of all the I.I.T.s about making reservations in 
teaching poIts. 

s. 12 The· followinl ltateinent indicates the staff strength in the year 
1982 in U.Ts at Delhi, Madral, Bombay and Kharaspur in respect of 
teaching aod non-teadli.,-posts :-

AI on Cateaoryof Total Number of Pen:entage 
posta No. se ST SC ST 

----~. 

lIT f)rlhi 
1982 D. Class IV other 393 78 3 19.84 ·0-16 

tban scavenging 

" Cieaniul 107 107 - 100 
" Scawoging 6 6 100 
C. Ministerial! 

Technical. 1050 71 6.75 
B. 25 1 4.0 
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AI on . CateJOryof Total No. of Percent. ge post, No. se ST SC ST 

A. (i) for whicb 
reservation 280 0.36 
does not exit. 

(ii) for which 126 
reaervation 
exists but no 
roster (Lecturers) 

(iii) for which 
. reservation & 

rolter exist. 41 2.S 
lIT Madras. 

1.1.82 D. 679 '" 218 2 32.1 0.3 
C. 935 99 3 10.6 03 
B. 58 2 3'4 -
A. 407 0.202 

(N. B. Posts have not been shown category wise) 

liT Bombay 

31. 3.82 D. (Non-Sweepers) 685 211 11 30.8 J.6 
C. JJ52 140 3 12.2 03 
B. 107 4 3.7 -
A. (i) Academic 336 0.3 .. -
(ii) others 111 0.9 -
(Information about sweepea aod scavenscrs not 
supplied). 

lIT Kharagpur D. 923 252 29 27.3 3;14 
B&C. to33 72 10 6.97 1-
A. l,tio 643 4 0.62 

5·13 The Committee pointed out that Study Group I o(tIIe CollUDi-
ttee which visited liT, Madras during September, J982 was iDforme.J that 
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• while making selections in Groups A nnd B where there are no trade tests 
at prescnt, reasons for rejection of Schedulej Caste/S;hedulcd Tribe 

. cJndidah:s are not recorded. 

5.14 The Commiltee wanted to know thl< procodure followed in this 
regard in other Indian Institutes of Technology and whether Ministry of 
Education would issue geceral instructions to all the IITs that the Selection 
Committee llhould rcc0rded reasons for rejection of candidates, particularly 
those belonging to Scheduled Castes/Scheduled Tribes. 

5.15 The Committee have been informed in a note that IITs are not 
following any uniform policy in this respect. Generally, trade tests are con-
ducted only for selection to technical posts or for t~e selection of skill·d 
workers.Otoup A and B posts are thus excluded rr6~ such tests. 

!i.t6 TbeCommittee find that although the Council of tbe IITs bad 
decided in 1964 tbat directives of tbe Ministry of Home AffaIrs -ill I"lard • 
to reserVltj;)~ of posts for S~be;llIle;t.Ca'tes 311(1 Scheduled Trlbl's should be 
adopted by an the hstitutes, the in~truction' by the Ministry of Education 
In the matter were actually issued in December, 1970, i.e. after a lapse of 
about 5 years. 

The Committee find tbat even thl'se belated ordtrs were not brought 
Into forc(I by tbl: IITs immediatt'ly. Accord'ng to the ioformation 
furnished to tbe Committee th~ ordus reguding reservations In Don-teach In, 
posts which are fined by direct recruitm~lIt Cllm) into force on deffereDt 
dates, tiz, from 1.1.1971 in liT, Bombay, from 1.4. 1973 in liT, Kbaragpur. 
from 5.9.1974 In liT, Kanpur. from U.11.1974 In liT, Deihl and from 
1.1.1976 in lIT, Mad(Ds. The Committee do Dot feel happy that there should 
have been so much delay io tbe implementation of the Government orders 
by the nIs. 

It is furtber noticed that rCS\'rvatlons fer Scbed.ded Castes/Scheduled 
Tribes In posts filled by promotion have not been made applicable to the non-
teaclUng posts 18 the lIT. The Committee wonU like to be iafvrmed of tbe 
reasons f\)f non-implementation of tbe reserYatioD orders in promotional 
posts in tbc UTs'and what Is proposed to be donedn this rtgard. . 

5.17 From. the d"ta furnished to the (\mlmltlce, it Is !lel'O 'hat in 
Group A P:l~ts, there is one Scbeduled Ca-.fe pt.'rsoR (out (If a total of 4(5) in 
the liT, Delhi, one Scheduled Caste and oae Scheduled Tribe (oat of a total 
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of ~07) In lIT, Madra., ODe Scbeduled Caste (out of I total of 336) ID UT, 
Bombay and 4 Scbeduled Castes (out ora total of 643) la m, K ........ r. 
Even IfJIOlig the Group A posts, laformatloD ba. Dot beea l'amhbed sepa-
ratel, lbout te.chlng and DOD-te.cbiDg Scbedaled C.stefScbeaaltd Trille stall' 
in llT, M.dr.s and liT, Khar • .,..r. Inform.tlon rea.rdlq liT, Klapar flu 
n lt been furnished. 

Decision regarding resen.tion for Sebeduled C.ates ud SeW ... 
Tribes for the post of Lecturer w_.~n by tbe Ministry of Edueatloa .. 
19tb July, J976. As wo,ld be ~etn from tbe abote Bprea, the actual repre-
sent.tion of these communities in the posts ot Lecturers is aeaJlglble. Tile 
orders regarding reservation of posts for these comat.niUes hl,e fh. remaI-
ned on paper only. It seem. obvious to the Committee t.... beyond tbe 
formality of announcing t ... t reservation. ba,e been pro,lded II tbe post of 
Lecturers, ac» sincere ell'ort bas been _de to appoint Ledaren bel_. to 
these communities In the ,arloas Institutes. The Committee wOlld lite tie 
Mlaistry of Educltlon to mite .n In-deptb ••• Iysls of tile recnltlueatl m.de 
to tbe post of Lecturers in the IlTs during tbe lilt 'be yean, tile .... ber of 
Seeduled Caste/Scbeduled Trlhe candidates .110 .pplled for tllDlt ...... tile 
number out of tbem wbo possessed the required quallBcatlons ... the reaso .. 
wby b.rclly .ay one of tbem coald be selected for tbose poIts. fte ..... Ic. of 
sucb study aad tbe steps proposed to be taken by tbe MI.t y ad tile 
.council of tbe nTs to Incre.se the intake of Scheduled Caste/SdleduJed Tribe 
persons la the teacbiag posts sbould be intimated to the Committee. 

5.18 At present, in tbe IITs, reservatloa in promotloBl lias aot been 
provided beyoad tbe post of lecturers. The Committee coulder tIIIt It I, 
hlgb time for the Go,ernment to take a decision to pro, Ide .... r vatien for 
Scbedalecl Castes aad Schedaled Tribes In teacblng as well as teelmicll potU 
.t.U leyels. 

!U 9 The Committee note that Go,ernmeat have tatea I de· IIIoa tllat 
In IlTs the post of Lecturer ncecl not be operated on a roster lJItem aor tbe 
dere.ened vacaacles carritd forw.rd from year to year. 

The Committee feelsarpristd bow '.be Miaistry b •• made I ca .... c.1 
statement that separate rosters .re belog maintained in each U.T. for eacb 
catl .. 'gory of po<;t And tht'~ ro~tero; .re in'ipected perlodical.y ar.d ..... 1 
inspection reput<; are alslt furnisbed by eacb U.T. The Committe" reel that 
tbe rosters Ire tbe kiagpins oa whicb tbe whole system of ilDplemeDtatioa or 
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rcsenatioD order. rest, aJld 80 In each Indian I .. titute of Tecbnology sepa-
rate r:~rs s~ .., ~Qatalaecl fol' Qcb catigory of post. They sIaould.1Ie 
~Ie..,uy i~ aad ... necl by tM. Llaiso~ OfIIcer .ppoiDtecl for the 
parpose~,' Disere~clet· notlcedd.l.. the inspection of rosten should. be 
..ec~lJiec.J ..... ecllp"'J.nd ~""iI&lpectioD reports should be famished by 
e.cb I.I.T. to the Ministry of Education. 

The Committee desire tbat Ministry of Education should review the 
declsioD' tbat.. post of Lecturer neeCt not be operated on • roster system 
.... , dIU the de-re.enetI ,.candes .... Ih.t. be carrlecl forward. 

5.~O The Co ..... ittee note .... t .. re is no uilormity witb reg.rd to 
tbe r~~tlo .. ~~p and .,pol.hoeDt·of. Liaison Omcer to look .fter tbe 
cell .~ 41I1'e..ea( ~lt~OD 'I ,",aWng fa .. rioas In4Iaa Institates of TecbaQ-
1011. ~Ie. c.Oordiution C~ ~ been set up in tile Iqdian lastitute .of 
Tecbnology, Delbi, DO separate Cell bas beeD set up In tile IDdiaD Iastitate 
of Techa~logy, K .• par bat the Re&istrar of the Institute faacalons a. tbe 
Liaison Officer.' '{'be Cemmittee rt(ommend that in eacb Indian Institate of 

'.' , , t; j,' 

Tecbnolo,p a ~~.te Cell should be set ap for ~ reser~,!i,. work .nd • 
Liaison OfBc:er ...... be lIPOiDted to look .fter tbe CeO. This Cell should 
be maete respoUible f~ dae impleme8aa'ion of file resenaUon policy aad it 
"uld ar., loqk' lato tbe&rie,.nces of SchOOuleel Caste and Sdledukd Tribes 
e .. ployees. 



PART II 

CENTRAL UNIVERSITIES 

CHAPTER •• 

ORGANISATION 

A. Ceatral Ualyenltlts 

6.1 At preseot, the following seven univer~ities are under the administ-
rative control of the Ministry of Education and Culture ;-

University Act Under Which ESltlbillhed 

1. Banaras Hindu University. 

2. Aligarh Muslim University. 

3. Delbi University, 
4. Visva Bbarati 
S. JawabarJal Nehru 

University. 
6. North-Eastern Hill 

University 
7. Hyderabad University. 

Banaras Hindu Univeraity Act, 
1915. 

Aligarh Muslim Univeraity Act, 
1920. 
Delhi University Act, 1922. 
Visva Bharati Act, 1951. 
lawabarlal Nehru University 
Act, 1966. 
North·Eastern Hill University 
Act, 1973. 
University of Hyderabad Act, 
1974. 

6.2 The President of India is the Visitor of these universities. The 
Executive Council in the principal executive body of the university. The 
Academic Council is the principal academic body of the university to 
coordinate and exercise general supervision over the academic polka of tho 
university. 

6.3 In theae univer.ities, the Vice-Chancellor is appointed by tile 
Visitor. He is the principal executive and academic officer and a wbole· 
time salaried officer of the university. He exercises senecal supervisioD aod 
control over tbe affairs of the university aDd gives effect to the deciaiona of 
the authorities of the university. 

S3 



B. Powers of GOYerDmeDt 

7.1 The University Grants ComiUIIion set up in 1953 under a resolu-
tion of the Government of India was reconstituted as a corporate body in 
November, 1956 in accordance with the pl'bfisiofts of the University Grants 
Commission Act, 1956. The Commission consists of a Chairman, a Vice-
Chairman and ten other members, all appointed by the Central Govern-
ment under section 5 (1) of the Aot. Aocording to section 12 of the Act, 
"it shall be the general duty of the Commission to take in consultation 
with the universities or other bodies COftCel'6oct. all luch steps as it may 
think fit for promotion and coordination of university educatiOD. and deter. 
mination and mainlenanee of standar.da of teachiDS. examination and 
research in universities." 

1.2 Under section 12 of the Act, the Commission has been empowered 
flint' til,. to :-

(i) allocate and disburse out of the Fund of the Commission, 
grants to universities established or itlcmporated by or under 
a Central Act for the maintenance and development of 
sach unwersities or for any otber pactlI .r specified 
PlD'pOSC. 

(ii) aIJocate and disburse, out of fund of the Comttlission, such 
grants to other universities as it may deem necessary or 
appropriate €Or the development of suol univetsifies or for 
the maintenance or development or both, of aDY specified 
activities of such universities, or for any otber goneral or 
specified purpose. 

7.3 Section 12 of the Act also provides that in makiDg anyarant to 
auch university, tbe Commission shaIl give due consideration to the develop-
'Dent of the University concerned, its financial needs, the standards attained 
by it and the national purposes which it may serv.c:. Section 12 A of the 
Act provides that C'no grant sball be given by tbe Central Government, the 
Commission or any other organisation receiving any funds from the Central 
Oowmment, to a University which is estabtished after the commeacemcnt 
of Gae 'University Grants Commilfrion (A1DeDdDmlt) Act, 1~72, ualeA the 
Commission bas, after satisfying it&clf as to SlIGh mafters •• may be 
preacribed. declared such Un,ivcrsity to be fit for receiving such granu'". 

7.4 Section 14 of the Act empowers the Commission to with hold 
srants from a Vniversity wbicb does Dot comply with the reoommeD-
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dations made by the COl'll'lhlssion under sections 12 or 13 or contravenes tbe 
provisioDsof any rule'S made under clause ( f) or clause (g) of sub-section 
(2) of sectkn 2S or of any regulation made under clause (e) or clause (f) or 
clause (g) of se. tion 26 of the Act. 

7.S The Committee havc been informed that at present the Univenity 
Grants Comtriisaion does not have any statutory powen to take action 
against the Central Universities and colleges aftiliated to them to enforce 
COMpliance with the provisions regarding reservations. However, both the 
Ministry and the University Grants Commission have been impressing upon 
the V.ChanccUorl of all Central Universities of the need to fuDy imple-
ment the reservation provisions. The decisiOIll of the Government of 
India{UGC regarding reservations in admissions and appoint:mcots of staff 
arc also brought to the notice of the State Universities. 

7.6 The MiDilta'Y of Eclucation bad c:lariicd in their Ktler No. P. 
1.2.16/66-U.2 dated 9.6 196610 tlle Central UldvertJtiol that the .,..atu-
tiGloal safeguartIJ ~ ~aardin, rceervations for Scheduled Cattea/ScWuleci 
T .. ibes~hou1d be obs ved by tht organisations/bodiCfl which lite in receipt 
ofluliltfttial srants from the Govetnment. When asked what aotJoo 
Government fls"c tea .,.inlt tile Central Universities which were 80t 
implemellting the rcservabC)D ordtrs deliberately, tbo Secretary, Uniy,nity 
Gra:8n Co~million. stated Hilt tho univereiti08 will •• y tbat the Academic 
Cettffeil is dbhis dlat. Ho stated tbat the CommissioD would bave to aU: to 
ulriversitide to .,mnd tbcirrdpoctive· Acts to facilitate the impiemcdtatioa 
of retiervatioB orders or it would have to stop tbe pm to the defaukillt 
universities. 

7.7 The Committee hive been informed tbat it bas been doaldcd in 
prinCJple to incorporate an appropriate provilioD in the Ullivenity GNIl1I 
Commission Act, when any amendment to It is made, to 'fOIl the Coaaai-
Ilion with statutory powers to enforce oomplianoe with thoir guldoliDte i8 
the matter of reservations. 

When asked about the present stage of the proposal to amend the 
UGC Act to give it more powers, the Secretary, UOC. during evidence sta-
ted as undcr:-

CI ............ the only thing is that amending the Act would moan as per 
today that if a university does not follow these direetivCll, DO 

grant will be paid to it. The UGC has aerioualy considered this 
matter and 8Uggeated that steps be takeQ to initiate &his IIIIeDCI-
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ment of the UGC Act so as to cover that if any institution-not 
only a Central University, it will cover many other institutions 
also-if they do not follow-I am sorry I am using the word 
"guidelines", if the instructions or guidelines are not followed, tbe 
Commission will be empowered to stop the grants for tbem." 

7.8 The Ministry of Education have stated that t!lere arc: several other 
proposals under consideration of Government requiring amendment of 
the University Grants Commission Act. In this connection, the Secretary, 
Ministry of Education stated:-

"We are taking action presently to amend the DGC Act. It will take 
care of these and several other matters." 

7.9 Tbe Committee bave been Inlormed tbat at prelent tbe Unlyenlt, 
Gnnts Commlssioa does not bue aay statutory powen to take action apIDII 
tbe C .. tnI or State Ual.er.ltles to enlorce eompUa.ce wltll tbe onIen 
reprdlac r .. "atlons for Scheduled Ca.tes/Schedaled TrI..... From tbe 
I.'ormatlon farnllbed to tbe Committee, It bas bliD noticed tbat a namber 
of eommuleationsbaye been sent lrom time to tim. b, the MIaIltrJ of 
Edacalioo and tbe Unlverslt, Grants Commlssloa to the Central Unl· 
venlties and also to otber unlyenltles lor "plemeatlnl lbe orden regardie. 
retenatlons for Scb{ doled Ca.ttl/Sdlechrled Trlbea In 14ImIaI0DI to the 8.1-
yenltlee a.d colleges a, allo In appointments of ltd in'tile Unbenltl •. 
It baa been .ated tbat the unl,enltles are aatOllOmoUi bodies aad orden 
... anllat reser.ations bue to be got approyed by tbe Academic CoaacU, 
ExeeatiYe Council or other authorities of the IlnlYersities hero., ""'" CID be 
implemented. 

The Committee find tbat section 1401 tbe UGC Act empo"en tile 
Commlaton to "itbbold grants from the ... lverslt, I. certain eases· II .pe-
el8ediD tbe University Grants Commission Act .nd the Rilles a. Repla-
tioos made tbereonder. Tbls section, It Is st.ted, dotl not empower tile com-
mission to 1Jltbbold grants if any university does not comply "Ith tile orders 
regarding reservations. Tbe Committee are Informed tbat Go"rnmeDt bave 
declcled in Principle to incorporate an 'pproprlateprovision.ln tbe UGC Act, 
to yest the Commission with st.tnte", po"en to enforte compUanc:e wltb 
their guld"lines in tbe matter of reservations. Tbe Secretary, Ministry of 
Edae.tlon, assured tbe Committee during eyidence tl.at .ctlon is being taken 
to bring forward an amending legislation whieb "ould take care of tbls and 
sevenl otber mattt'rs. The Comm iUee recommend tb.f action in tbis regard 
may be expedited and lbe result inth .. att4 to the Committee. 
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C. Reaerntf_ Ce.1a 

C,I/In lite Mlnlstr)' 0/ Education 

. 8.1.~ Cell ~as set uP. in the Ministry of Education in January, 1977 to 
m~nta~n liallon Wlt~ the University Orants Commission and to ensure appro-
priate Implementation of tbe orders regarding reservation for Scheduled 
Caste/Scheduled Tribe candidates by the U.G.C./Universities in the matter 
of admissions to the various Universities as also in appointments to services 
in teaching and non-teaching posts in the Universities. This «!'ell also 
handles matlers relating to Parliament Questions and Committees in respect 
of reservation for Scheduled Castes/Scheduled Tribes in the Universitiea. 
This Cell functions as a liaison unit for furnishing information regarding 
reservations to the", Commissioner for Scheduled Castes and Soheduled 
Tribes. 

Cell i" Un",,,lty GrantJ CommiJJiOtl 

8.2 The University Grants Commission set upa Special Cell (SCTCeJl) 
in January, 1979 with a view to watch the effective implementation 
of various orders for employment and programmes etc., relating to aCCCII 
of higber education to students belonging to Scheduled Caste and Scheduled 
Tribe communities. The following functions are inter·alia being performed 
by tbe SCT Cell:-

(I) To circulate Government of India and Commission's docisioDS 
and to collect reaularly. on an annual basis information roprd-
ing course-wise admissions by reservation to candidates beloDS-
iDg to Scheduled Castes and Scheduled Tribes in universities 
and colleges for different courses. by a stipulated date, in 
suitable forms prescribed and to take follow up action wberein 
required. 

(2) To circulate Government of India orders and Commission'S 
decisions and to collect information in respect of appointments 
and trainiDJ by reservation to these communities to teachiD, and 

non-teaching posts in universities and colleHes by a stipulated date 
in suitable forms and take follow up action wherein required. 

(3) To handle poUcy matters including Reports and Parliament 
Question. and collect, c:o-ordinate and circulate relevant infor-
mation "sarding Scheduled Castes and Scheduled Tribes candi-
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dates from different divisions and sections in the U. G. C. 
relating to (I) and (2) above. 

(4) To collect reports and information regarding Government of 
India ()rders 011 various aspects of education, training and em-
ployment 'ef Scheduled Caste and Scheduled Tribe candidates, 
for evolving new policy or modifying existing policy by the 
Commission. 

1.3 The Secretary, U. G. C., stated during evide,ncc that the Spec;;jJlI 
Cell is headed by a Deputy Secretary who belongs to a Scheduled Tribe 
community. There is one Under Secretary in this Cell who has supporting 
Secretarial staff. 

8.4 It has been stated tltat the Cell also deals with the represent-
ations received from Scheduled Castes/Scheduled Tribes in respect of 
admission and other facilities. The Committee wanted to know about 
the number of representations received from Scbeduled Caste/Scheduled 
Trjhe candidates during the last 3 years aDd the action taken on those 
representations. The Ministry of Education and Culture (Department of 
Education) has informed the Committee that the Universjty Grants Com-
mission received four representations from Scheduled Caste and Schedul¢d 
Tribe students from Central Universities. These representations were 
taken up with the respective university for necessary action. 

8.S About the natur~ of r,epresentations generally made by tbe Sche-
duled Caste/Scheduled Tribe students it has been stated that these repre- . 
sentations generally relate to the admissions of Scheduled Castes and 
Scheduled Tribes in the various courses of study in the Universities and 
employment in the services of the Universities. 

8.6 Asked whether it was a fact that only four I'tU'rcseJltations had 
been received by the Cell during these years, the Seate&ary, University 
Grants Commission stated during evidence that the figure is in relation 
to Central UniYersities only and another case has been reported in the 
newspapers. The Secretary, University Grants Commission admitted that 
the Scheduled Cam/Scheduled Tribe students are not aware of the existence 
of the Cell and assured the Committee that they will bring it (0 the notice 
of the students. 

8.1Wben the Committee asked for data regarding percentage of enrol-
ment of Scboduled Caste/Scheduled Trjbe atudentsto total enrolment in the 
CMtraI Univorsities, tile Miniatry of BducatiOli ftlraitlhod information port-
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ainin, to the year 19SO-S1 in r.espect of some universities and for the year 
19S1·S2 in respect of other universities. The Committee were informed that in 
ord.er to ensure that the reservation provisions were adequately implemented 
byall tbe universities, the UOC collects every ycar the details of curolment 
of Scheduled ("ASte/Scheduied Tribe studentll in all the Universities. It was 
stated that it takes considerable time in the collection of such data and 
complete information is presently available only for the yftI' 1975-79. 
Wbea _Qd wbat were the prcc:iae difficulties in collecting the data, the 
Ministry of Bducation has informed as under :-

(i) Information from universities is received late; 

(ii) Information is either incomplete or not in the desired proforma. 

(iii) Thisinvol"",, t\mber correspondence and additional delay. 

S.S In this connection, the Secretary, U. G. C, stated during evideDCf 
that the delay oatbo part of tJae ~vGl'sities in IOIlding the information 
might be beoauIeoC sbonaae of 1dUf. Sometimos the delay in collection 
of data was for reasons beyond the control of the uaivenities because if onc 

f:' or two oo1Jesos did Dot aive the information, then tU entire work was held 
up. It was also delayed if the information was incomplete or if it was not 
in the prescribed proforma. It was stated that proforma for collecting infor-
mation have been prescribed. Information for the year 1977-78 had been 
compiled and printed. Idformation for the year 1978-79 had been compiled 
and was being aDalysed. The witness aSlured the Committee that in futuro 
the data would be collected in time. In a note furnisbed to the Committee 
after the evidence, it has been stated that the iDfocmation for the j'O&tI. 
1979-S0 Il1d 1980-S1 is under collection and conaotidatioD. 

8.9 IDthis connection the Secretary, U. G. C. further stated that the 
Conunissjon bad made an analysis of the information for the year 1911-78 
and had felt that it would have to take deeper view in the matter. The 
question was whether the Commission could itself make such anaJy.is of 
take the help of some other agency like the Tata Institute of Social 
Sciences. 

Celli J. CeDtral UDim'lities 

JawalwlGl N.""" Unhtrsll, 
8.10 A Cell has been set up in J"waharla1 Nehru U.ivenity with 

ODe icnior Assistant under aD Assistant' Reaistrar. The Coordinator (E) 
is Liaison Otlicer of this Cell. The functions of this Cell are ; 
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(i) To maintain rosters for promotion, adboc promotion, regular 
appointment and ad-hoc appoin!ment. 

(ii) To circulate decisions/orders of Oovernm~nt of India and Uni-
versity Grants Commission etc. r~garding reservation for caDdj-
dates belonging to Scheduled Castes/ScheQuled Tribes in the 
University. 

(iii) To supply various returns and information asked for by the 
Government of India, University Grants Commiuion and Com-
missioner for Scheduled Castes and Scheduled Tribes in respect 
of Scheduled Castes and Scheduled Tribes. 

(iv) To deal with representations received from Scheduled Caste/Sched-
uled Tribe candidates regarding their admiuion, recruitment, 
promotion and .olher related matters in the University. 

(v) To give clarification to various sections of the University on 
points of dOQbt relating to interpretation of rules reaarding Sche-
duled Caste/Scheduled Tribe candidates. . 

(vi) To seek clarification from the Oovernme~t of India etc. regarding'''' 
Scheduled Castes/Scheduled Tribes. 

HydlrGbtM/. University 

8.11 A Cell has been set up in Hyderabad University with one Office 
Assistant exclusively allotted for this work. He w"rks under the supervi-
sion of the Office Superintendent and Assigtant Registrar in the University . 

. This Cell deals with all matters regarding reservation in recruitment of staff 
and admission of students in t~ University. It circulates among the 
Departments/Officers concerned all Government of India Directives on 
Scheduled Caste/Scheduled Tribe matters, collects and maintains statistics 
and submits reports and returns to the University Grants Commission/ 
Ministry. 
BanartU Hindu Uniwrsity 

8.12 In the Banaras Hindu UniVersity, a Cell under the charge of • 
Professor in the University with an Assistant Registrar .as Secretary is at 
present dealing with matters relating to the welfare of Scheduled Caste/ 
Scheduled Tribe students and also employment and promotion oC IItafl'. 

North·Eluler,. Hill University 

8.13 The Cell in the North-Eastern Hill 'University consists of one 
Section Officer, one Junior Stenographer and 'one Lower Division Assis-
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tanto Its function is to ensure compliance of the U. O. C./Oo\'Cmment of 
India guidelines. 

8.14 It has been stated that Visva Bharati has initiated steps to eet 
up a Cell. The question of setting up of Special Cell ia undet considera-
tion in the Aligarh Muslim University and Delhi University. 

8.15 For setting up of Special Cell as a measure for streDstheoiDl the 
implementation machinery for planning, evaluation and momtorin,. lbe 
University Grants Commission bas agreed tei provide assistance ,to tbe 
Universities on lOOper cent basis for the creation of special -CCU. The 
Commission had received 37 proposals from the universities for the ceration 
of the special CeIJ. Of these, 27 proposals had been accepted and the remain-
ing 10 were at various stages of process of acceptance. 

8.16 The Committee note that I Special Cell "18 set up In JI.IrJ. 
1979 In the l nivenity Gruis CommiliioD to watdt the Implem.tlll. of 
VlrioDs orders for employ meat aDd programmes etc.. relatiq to Ic:ceII of 
higher education to students belonglDg to Scheduled Caste ad ScW.1ed 
Tribe commuoitin. DurillE the course of evideoce, tbe &creta.,.. U. G. C., 
iDformed the Committee tbat dltl regardiug enrolment of Sc .. e .... 
Castf/Scbeciuled Tribe students in varlolll aivenltles.... beeD compiled for 
the year 1977-78 and the data for the year 1978-79 ... beea compU" ... 
oot yet Inalysed. The Information for the yean 1979-80 ... 1980-81 .. 
,tatfd to be under collect loa aDd conlOlldation. ne reuon for tile deJa, II . 
stated to be lale receipt of information or receipt tDcomplete .... o ..... ~ 
from the universities. The Committee wonder-bow efl'tctlve Imp_.ntat_ 01 
reservation orden coald be pGlllbie If analysis of tile data n .. t .... to die .. 
year 1978-79 wa. Dot avanable wltb the V. G. C. e\'en In 1983. nil dearly 
.hows tbat tbe special CeU In abe VGC has aeltlter beea able to collect tile 
required Information from the uiversities prom,t1y nor bas It ... aItIe to 
analyse expeditiously tbe data already recelYeci. In abort, tile Special Ceu 
has proved to be inefl'ective io this respect. 'I1Ie Committee mom'" dial 
aU necessary steps sholiid be taken by tbe V. G. C. ror collectl_, .... ,... 
and ,.bllcation of ahe reqDired data promptly. 

8.17 Tbe Committee note that special CeUI "ve ...... .,1 .... 
Jawabarlal Nebra University, Hyden'" U.henity, BuanI IUIIIII 
University and North Easter. Hill UlliYenity to look after tile w_ ,....-
dlllI Implementation of nsenatloa onlen. S.eIa Celli ltaft ....... lit ., 
Ia Vilva Bliarati, Allgarb MDSltm UnI,en.ity aDd DeW U.I' ... ..,. TIle 
Committee baft bee. Informed tbat tile Unl" .... t' Grab C ...... .. 
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_._ ... ".,Ne ...... to tile ............ 108% b .... ler tIIe __ 
tiOD of IJIICIaI CeUs. Tbe Committee reeoaamead filit tbe U ....... 1ea wlalell 
... 'e ....... speeial Cells shoald do so witboat delay. 

1.18 l'1li Co_Idee '1Idiler recommead that tbe ltd" 10 tbe Special 
Celli ....... lie .. qed e ..... vely for tbe worl fllatlDa to JmplemeDtatioa 
Df rMnlUOIl orden ad other beaeflts aad cODcessioDs lor SeW.led Caste 
.............. Tribe Ihldeats aDd employees 01 tbe UDlversftles. Sdledaled 
Ca.te/ScWaled Tribe employees sbould be adequately repreaeated iD dIese 
SpedaI Cells. 



CHAPTER II 

RESERVATION IN ADMISSIONS 

A. RellfrYltt .. in AdmitllOil In State Unlnnitlel 

9.1 The Ministry Education had vide their letter .No. D. 7822/54-A. 3 
dated 23 November. 1954, addreasedto Chief Seoretariol of III the State 
Governments suggested that 20% seats should be reserved for Scheduled 
Caste/Scheduled Tribe students in educational institutions. It was alsolU .... 
ted that where admissions are restricted to candidates who obtain oer-
minimum percentage of marks and not merely the passin, or I certain 
examination, there should be a 5% reduction for such candidates provf4ed 
that the lower percentage does not fall below the minimum required to pus 
the qualifyiQg examination. 

9.2 On 15th April, 1964, the Ministry of Education addrcaed another 
communication to aU the State Governments and the UpjvcrsWes su.peatiD. 
that 20% of seats in all technical institutions should be reserved for Schedu-
led Castes and Scheduled Tribes with a distinct reservation of 15% for 
Scheduled Castes and 5% for Scheduled Tribes aod that thill'etlClrVatioo 
may be interchangeable between Scheduled Castes aDd Sobeduletl Tribes. 

9.3 Since it was found that these recommendations were not bein,. 
implemented satisfactorily by all the universities were apin requested in 
April, 1976 to follow the guidelines. 

9.4 In January, 1973, tbe U. G. C. invited the aUention Of tbe 
Universities to the guidelines issued by the Ministry of Education l'OJIlrdiJis 
reservation of seats for Scheduled Cute/Scheduled Tribe students in Uni-
versities and colleges. It was mentioned that ac(;ording .10 die JPIIIPt 
arrangements, 20 per cent of the seats werMeserved for Sheduled Caste/Scbe-
~uled Tribe candidatcs who were also to be given a concession or 5 per cent 
of marks in the minimum percentage of marks reql1ired for admillioa to 
any course. It was later obllCrved that even with these COIlOCIIions, tome fjf 
the seats in the reserved quota remained unfilled as adequte a_bar of 
Scheduled Caste/Sbeduled Tribe candidates with tcQuiMte marks were not 
available." AccordiDsIy, it was suuested tbat in case the 20 per cent seall 
earmarked for them remain unfilled, a further relaxation in the marta may 
be given to them in order of merit, amongst themselves SO that all tho 
reserved seats can be filled by candidates beloDsing to thcac communftiol. 

63 
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9.S In July, 1981, the Commission requested all the universities to 
ensure that the percentage of reservation for Scheduled Castes and Scheduled 
Tribes is fully utilised as quickly as possible, and that for this purpose, all 
luch .tudents may be admitted by allowing concessions in marks till the 
percentage of reservation is reached. 

B. llete"ltioD. iD Admillionl I.Ce.tral VaI,enl.les 

10.1 The existing guidelines issued by the Ministry of Eduction and 
,thet!nivenity Grants Commission regarding reservations in admissions and 
relaxation in marks in the case of Scheduled Caste/Scheduled Tribe C&ndi. 
da~ are briefly as follows ;-

'(i) 22t% of seats (15 per cent for Scheduled Castes and 7t per cent 
for Scheduled Tribes) are required to be reserved in admissions 
to the Central Universities and the colleges affiliated to them. 

(ii) Where there is a minimum percentage of marks for admission to 
any course, concession of 5 per cent marks is to 6e given . . 

{iii) In case the 22t per cent seals earmarked for Scheduled 
Castes/Scheduled Tribes remain unfilled, further relaxation iDthe 
marks to them may be considered so that all the reserved seats 
are filled by candidates belonging to these communities. 

10.2 The percentages of reservation and other relaxations in the 
cri~a for admission provided by various Central Universities for students 

. belonging to Scheduled Castes and Scheduled Tribes both in under-graduate 
and post-graduate courses are indicated below ;-

Dellti University .. 
10.3 In under-graduate courses 15% seats are reserved for Sheduled 

Castes 'and 5% for Scheduled Tribes. A relaxation of 5% marks is given in 
all oourses except in B. Sc. Engineering courses where only a rtlaxation of 
10% mllrks is given. . 

10.4 In post-graduate courses like M.A.,M. Com., M.B.A. and 
L. L. M. 20% seats i. e. 15% for Scheduled Castes and 5% for Scheduled 
'Tribes have been reserved. Scheduled Caste/Scheduled Tribe students seek-
ing admission to M. A., M. Com. and M. B. A. courses are given a relaxa-
tion of 5% marks whereas the students seeking admission for LLBjLLM 
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courses are given 10% relaxation in marks. There is no percentage of r.,.. 
vation in M. So. course but weightage of 5%marks is given in the aureJltl 
and in the subject offered for M. Sc. For diploma in post-paduato ~ 
in Dietetics and Public Health Nutrition and for Master's Degree ill Nan-
ing, 20% seats have been reserved for Scheduled Cute/Schoduled Tribe 
candidates but no relaxation of marks is given to candidates. In Modical 
Sciences (Post-graduate and Diploma courses), Technology (M. So. III 
Electrical/Civil/Mechanical) and in Music and Fine Arts (M. A.) no teats 
have been reserved for Scheduled Caste/Scheduled Tribe students. ID 
Medical Scien~ a weightage of 5% marks is given to Scheduled Caste/Schoo 
duled Tribe candidates for ranking them in the merit list. In Technical 
courses tbey are given a relaxation of 5% marks in minimum eligibiUty 
requirements. However, in M. A. courses in Music and Fine Arts no rolala-
tion is given in minimum marks required for admission. 

to.S Asked why there is no reservation for Scheduled Caste/Scheduled 
Tribe candidates in Delhi University for admisaion to M. Sc. councs, PoIt· 
graduate and Diploma courses in Medical Sciences, M. So. in Eloctri .. 
calfCivil/Mecbanical and M. A. courses in Music and Fine Arta, the Vice-
Chancellor, Delhi University stated during evidence that tboy are giviD, a 
coDCCSlion of 5% marks to Scheduled Caste/Scheduled Tribe students leek .. 
ing admission in Soience and mu!ic. F.)r students seeking admiSlion in under-
graduate Engineering courses 10% concession is given. Now they have • 
proposal for making reservations in these courses. The proposal i. on the 
agenda of the Academic Council and they are trying tbat it it decided 
within 4 to 6 weeks. 

10.6 The Vice-Chancellor of Delhi University stated that for JCDltal 
.tudents minimum requirement for getting admission in Arts il 4()01o in 
Higber Secondary or in 10+2 examination. For admission in HonOUR 
courses in Arts the minimum percentage required is 45. ScbeduJecl 
Caste/Scheduled Tribe students are given a concession of 5% marks aDd 
luch candidates who secure 35% marks in Pass Course or 40% marks in 
Honours are eligible to get admission. In reply to a question. tbe witDeu 
stated that the question of admitting Scheduled Caste/Scheduled Tribe 
students even with 33% marks (whicb is the minimum for passin, iD HiSher 
Secondary/I0+2 examination) in Arts courses can be considered. It bu 
been stated that there is no written test for getting. admission in uDder-
graduate courses. All Scheduled Caste/Scheduled Tribe candidates who 
secured 35% marks and who had applied for admission in the academio 



,..ltal-&3 wero admitted ioArts scoup. Wl1enthc Co~ittee pointed Ollt 
......... ceJllop aN admittiqScheduled CastefScbodliled Tribe oandi-
....... ,.DOmiaation. the Vico-Chaacellor, Delhi University staled that the 
.... &l .. vet in St. Stophcn's College is very higb.HowevC>l', the Scheduled 
Q&de/SoItodu.Jod TI'~ cancUdata who do not iet admi~ion in that college 
... lIiHnadmtSlioo ia other colJeges. However, St. Stephec's CoUeae is 
Ilviq a"'issioll to Scheduled Caste/Scheduled Tribe students upto thcir 
,Wl.qIlQta •. 

10.1 The following statement indicates the percentage of Scheduled 
Cuie/SClledured Tribe enrolment to total enrolment of students in Delhi 
~Ah'enity during the academic year 1981-82 ;-

DELHI UNWERSlTY 

-~j N8~ Group Jlet1:entase of Scheduled Caste/Tribe enrolment 
to TOtal enrolment. Reservation 
sc students ST Students allowed 
ua PO VG PG 

: 1, ~r" ',02 3.87 0.16 1.30 
2. Science 1.49 0.S7 0.04 0.09 20% for SC/ST in under 

: 3. Comm"1'OC 4.19 8.77 0.03 0;08 graduate cour.es and 
4. IducalAoti 10.94- 0.00 post-graduate cou\"80S in 

• !S. Bqg./Tech. 17.44 1.90 062 0.00 M ..... , M. Com., LL. B.! 

6. Medicine 10.96 1.95 1.44 0.00 LL.M., M.B.A. No reser-
~ 

1
'

• Aarioukure - - vaHon in M. Sc. course, 
, I. Vet.Saieacc - - M.~. eagineering cour-

~. IA. 12.32 0.07 ses and in Music & Fine 
10. Others. 11.59 7.23 0.48 0'00 Art~. 

AVERAGE: 4.66 7.11 0.16 0'80 
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10.8 Asked why reprCleDtation of Scheduled Cute/Scheduled Tribe 
candidates in Education, Law and some other courses is almolt _0 in 
Delhi University, the Vioo-Chancellor of Delhi University stated durinl 
evidence that the per~ntage of Scheduled Caste/Scheduled Tribe ltacknll 
in law Faculty is 12'32%. In M.B.B.S. courses 20% seats have beea r_"ee! 
for them and almost all the seats have been ft1ted up. In 1981-82 aU tile 82 
seats reserved for them in Medical Colleaes had been filled up. fa post~ 
graduate courses in M.D. and M.S., a coDcessioo of 5% marb II beinl 
given to Scheduled Caste(l'ribc students. 

Btlllaras Hindu University 

10.9 In Banar81 Hiadu University 20% seata have been rele:lved COl 
Scheduled Caste/Scheduled Tribe candidatel both al uDdor-lfIduato and 
post.graduate level in Arts, Science, Commerce and Education. BowveJ 
in Ensinccring and Tcchnology 20 per cent lCata are reeerved at UDder-
graduate level for whiCh admission is thrOUlh 10int Entrance Enmin'tioD 
aDd 5% seats are reeerved at pO!lt-lraduate level. Similarly, out of 20 leats 
in M.D. (Ayurveda) 4 seats are reserved for Scheduled Cute/Sdledukd 
Tribe candidates provided these candidates are otherwise eUalble and ItCUre 
minimum of 50% marks. In M.B.B.S. courac 20% of the acata are rw.\'ed 

for tbem provided tbe cllldi Jates are otherwise eligible and aecure minimum 
marks I.e. 50% in the aggregate of Pre-medical test. 

10.10 The following statement indicates the percent.., of ScbecIultd 
Caste/Scheduled Tribe enrolment to total enrolment of studeots in Buar .. 
Hindu University during the academic year 1980·81 :-
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BANARAS HINDU UNIYERSITY 

( 1980-81) 

· 51. ~pj Group Percentago of SC/ST- enrolment to 
- . total enrolment. 

SC Students ST Students 
ua PO UU .l'G 

1 •. Ar~s. to.08 7.50 0.00 0.00 
2. 'Seil;ncc 5.80 2.29 '0.00 0.00 ." . 

· 3. qlsn'!lefce ' 7,.34 3.90 0.00 0.00 
4 • .' B4ucation 19.0'5 '14.29 0.00 0.00 
S. . BoSS./Tech. 4.23 0.53 0.07 0.00 
6.' M~icine 6.27 0.00 0.50 0.00 

Reservation 
allowed 

20 %f<>r Sc/ST 
in all under graduate 
CJUrses. 5% for 

. 7. : ~~~tture 4.4i 8.47 0.00 0.00 SC/ST in PO courses. 
· 8.- Vet., Science 

9 .. ~ La,. 20.70 6.06 0.00 0,00 
') 0.: 6the~s. 2.16 0.00 000 0.00 

AVERAGE: 8.44 5.42 0.03 0.00 

- '10.11 Asked whether candidates from Scheduled Ca~te/S:hedule d 
;Tribe communities are not coming forward for, a,41llission even in Arts 
courses, in Banaras Hindu University, the Deputy Registrar of the Univer-
sity stated during ~he course of evidence that all those candidates who 
applied for admission were given admission in Arts group. He has stated 
Utat a candidate with an aggregate of 40i~ marks in B.A. and 45% marks 
ill the CODcernej subiect is given admission in post· graduate courses. 

10. 12 t1r.e Committee desir~d to know about the special efforts 
made by the_~ras Hindu University to get Scheduled Caste/Scheduled 
Tribe candida," for admission. The Deputy Registrar, Banaras Hindu 
Univeraity has stat~d that they are mentioning in the advertisements that 
seats are reserved for Scheduled Caste/Scheduled Tribe candidates. He ha, 
stated that they are giving advertisements in the Hindustan Times, The 
Times of I ndia and in "'-aj', a local newspaper. Copies of the advertist, 
IDCDta are also being scnt to the local colleges. 
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la_arlal N.ImI· UniVerllly, New Delhi 

10. 13 The Committee have been informed that in lawaharlal Nehru 
University, New Delhi 20 % seats have been reaerved for Scheduled Cu_, 
Schbdu1ed 'Tribe students for-all pl'oirammce of study. 11JiI Uaiveftlty_ 
only poStgraduat~ courses. 

10. 14 The following statement indicates the percenta,e of SoboduJed 
Caste/ScheduledTribe enrolment to total enrolment ofatudentl in Jaw.harlal 
Netttu UftiveTsity, New Delhi 'the academic year 1981-82:-

loA W AHARLAL ·NEHRU UN/VERSIFY 

( 1981·-82 ) 

SI. No. Gcoup ~eotaJC of Scheduled Cute, 
Tribe earolmcot to total 
enrolment. 

1. 
2. 
3. 
4. 
S. 
6. 
7. 
8. 
9. 

10. 

Arts 
Science 
Commerce 
Education 
EnU·fTech. 
Medk.inc 
Aariculture 

SC . Studonts 
VG PO 

6.34 
15.79 

Vet. Science -
Law 
Others 

AVERAGE, 6.64 

ST Students 
UO PO 

5.40 
2.63 

5.31 

2O"/ofor sqBr 

H). 1 S Asked about the reservations (or Scheduled CUte~ 
Tribe students in JawaharlaJ Nehru University, tbe Acthl, VIce.Cbaneel1or. 
Jawaha'rlal Nehru University has stated during evidence that t~e I, reteb 
vJtion for Scheduled Caste/Scheduled Tribe students in admissions. He 
aJ fed that the reserved scats are being filled by Scheduled Calrte(Soheduled 
Tribe candidates only. About 6. 34 per cent roprcseoaatioD of Sobeduled 
Castel Scheduled Trjbe studclltl in post-aradllatc Arts COUllCl in ]NU, the 
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Acting Vice-Chancellor of the University has explained that they do not get 
applications for admission from Scheduled Caste/Scheduled Tribe candidates 
in rm1ficient number and so their percentage in the University is low. 

The Faculty Committee of the University is responsible for admissions. 
It has been stated that this Committee tak~s special care for the implement-
ation of the reservation orders. After passing the written test the candidates 
have to appear for interview. 

10. 17 The Committee pointed out that for admission to Ph." the 
criterion fixed by U.9.c:. was 55% marks but Iawaharlal Nehru University 
had raised it to 58% with the result that SCheduled Caste/Scheduled Tribe 
students were being excluded from getting admission to Ph.O courses. The 
Acting Vice-Chancellor M the Jawaharlal Nehru University stated that be 
has already put that matter on the agenda of the meeting of the Academic 
Council to be held oo'15th Fe6ruary, 19P3. He bas already informed the 
students that the position will be set right. But according to the instruc-
tions issued by University Grants Commission, if a particular University is 
following 9 point grading system, then the scholarship is to be given to a 
student baving B grade but if it is following 7 point grading system then it 
should be for B grade only. For those Universities who are oot following 
the srading system, the percentage is 55. The Academic Council decided 
that for admission the percentage should be raised from 55% to 5S%. 

10.1S The Committee pointed out that in Iawaharlal Nehru Univer-
sity Scbeduled Caste/Scheduled Tribe candidates who secure good marks io 
written examination are intentionally given low marks at the time ofinterview. 
The Vice-Chancellor of the lawaharlal Nehru Univeristy denied this and stated 
that even in the case of general candidates it can happen that students securing 
good marks in the written examination get low marks in the interviews. The 
witness added that for admission a written test is held which is general in 
nature. This is followed by an interview in the subject in which the candi-
date wanted to do research. In JNU students come from different parts or 
the country having different background. It has been stated that it is only 
Jawaharlal Nehru University which gives weightage even to backwardness 
and social deprivation etc. The witness further added that the quota of 20010 
reserved seats for Scheduled Castes/Scheduled Tribes is being filled up in the 
Univeni~~ 

to. I~ Asked whether a Scheduled Caste/Scheduled Tribe member is 
~ ... wtGdle l1ltervjew Boards, th~ Acting Vice-Chanre.!Iqr. Jaw~arlal 
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Nehru University stated that they are not doing so. He stated that only 
Faculty Members are the members of the interview boards. 

Aliga;h Muslim University 

10.20 The OJmmittec have been illformed that in Aligarh Mualim 
Urtiver~ity S% seats are reserved for Sched!lIed Caste/Soheduled Tribe In all 
courses except M.B.B.S. course. The Vice-Chancellor oC the University is 
authorised to mlke nominations upto 20% of the aeala of whioh 5% are 

. 0 

meant for Scheduled Caste/Scheduled Tribe candidates. 

]0.21 The Committee wanted to know why 20% scala have not bocn 
reserved for Scheduled Caste/Scheduled Tribe candidates as is being dODO by 
other Central Universities. The Vice-Chancellor, Aligarh Muslim University 
inConned the Committee during evidence tbat AJiprb Muslim University 
has 8 peculiar position and it has been established to promote cultural and 
educational advancement oC tbe Muslims in India. The Court of the Univer· 
sity is the supreme governing body. It has been constituted recently and 
it wiU be fully constituted in a couple oC moflths time. Aoy changes in the 
admission policy oC the University will have to go to tbe Court. 

10. 22 As regards eligibility for admission the Vico-Chancellor of 
tbe Aligarh MusUm University has stated that candidates with 40"10 marta 
are eligible to get admission in Arts and Social Sciences. For admission in 
most of the Science groups, candidates with a minimum of 50% marks 
are eligible though for certain groups oC Science subjects the required 
percentage is 45. The Vice-Chancellor has no authority to redawc the 
eligibility conditions. Admissions to aU other courses are made on the 
basis of merit as judged from the marks secured by the candidates in the 
qualifying examination e,ccpt in respect oC professional courses like Engi-
neering. Medicine or M.B.A. etc. where the admission is done on the buia 
of the written test. In reply to a question the Vice-Chancellor atated that DO 
relaxation is given to Scheduled Castes. In fact a candidate with. mini· 
mum of 70 per cent marks can aet admiuion on merit in main science 
groups but in the case of seats filled by nomination the prescribed percen-
tageis 50. 

10.23 The following statement indicates the percentage of Scheduled' 
Caste/Scheduled Tribe enrolment to total enrolment of students in Aliprh 
Mualim University during tbe ~mio ~r 1981-82:-



SI. No. Group 

1. Arts 

2. Science 

3. Commerce 

4. Education 

S. Engg./Tech 

6. Medicine 

7. Agriculture 
8. Vete. Science. 
9. Law 

10. Others. 
AVERAGE: 
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ALlGARH MUSLIM UNIVERSITY 

( 1980-81 ) 

Percentage of Scheduled Castel 
Scheduled Tribe enrolment to 
Total Enrolment. 
SC Students. ST Students. 
UG PG UG PG 

1.33 2.71 0.00 0.00 

J.S8 0.37 0.00 0.00 

0.39 0.43 0.00 0.00 

0.00 0.00 0.00 0.00 

0.70 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

2.70 0.00 0.00 0.00 
0.00 0.00 0.00 0.00 
1.10 1,18 0.00 0.00 

5'10. 

Reservation 
allowed. 

seats are 
reserved for SqST 
students Ollt of 
20% seats .fCliCrved 
for QCl'tam catego-
ri:a of candidates 

to be admitted 
by the Vice-
Chance\lor at his 
own discretion 
from amongst 

eligible candidates. 

10 24 The Committee pointed out that in Aligarh Muslim University 
the enrolment of Scheduled Caste students in the various Faculties 
of the University i~ about I~~. The Vice-Chancellor of the University 
stated that as per the various decisions ta~en by the Academic Council 
of the University, out of the 20~{, discretionary quota of theVice-Chan-
cellor, 5% seats have been reserved for Scheduled Caste/Scheduled 
Tribe/Backward cia,s students. For all admissions except in medical 
colleges, the Vice-Chancellor of the University can nominate 20~~ of the 
students. Out of thi, 2()::;; • .5~,:, ~!.lh hlVC been reserved for Scheduled 
Caste/Scheduled Tribe candidates. 5:'~ for students coming from distants 



73 

Statcs.~ra4 another 5% bav~ been reserved for sportsmen and'.,akers. Out 
of this. 200/.quo.ta •. a cenaju perc:eDtagC has been rtservtd for the diAbW 
pcqou •. S~jt ia. out of tbat 20 per cent quota that eeata are reserved fbr 
Scbo4uledCaAo/ScboduJeci Tribe. 

10.25 Wben tbe Committee coquired why even 5% scats aR not 
rClCl'ved for Scheduled CastO/Scheduled Tribe candidates in M.B.B.S. 
courses, the Ministry of Education and Culture (Department of Educatioa) 
have stated that Aligarh Muslim University has indicated that this is as per 
tile deoli~ttte' Academic Council of tbe University which is the princi-
pad ~y in die matter of instruction, examination and admission. 
Medical Council of India has 'restricted the admission to 50 which is a 
small number. Hcocc, accordiaa to the University, no reservation for 
any category of candidates has been allowed. 

10.26 The Committ. have .bCCD informed that in Vilva Dharati 
15%.lQ.tIior Scheduled Castes aDd 5% seats for Scheduled Tribes arc 
reserved both at undar.andu&te and •• .,ada.te level. The reserved 
seats are intOr-cha.ngcUle i.e. if Schedul«l Calte candidates are not avail-
able to fill all the reserved seats Scheduled Tribe candidates can be admit-
ted and vice-Hr •• 

10.27 'l'he Registrar, Visva Bharati informed the Committee that 
tMy·are hGJ4jag admission tests at all levels in the degree COUI'ICI. At uadtr-
graduate level candidat.ca who have lCCured 45%marka inaggrepto io the IMt 
qualifying examination are eligible to appear in the admission tClt(OI' JOltiDg 
admission in Humaniticl and Social saellGCl: courses. For SciCDCO COW'.es in-
cluding Agriculture, candidates with an aartlste of 50% maJu are,disible 
to appear in the test. 20% of the seats' have been reaerved for Scbeduled 
Caste/Scheduled Tribe.ltudeou. For tbern tbere il no restrictioD ,..rdiDl'· 
percentage of marks 1IOd all of tbem who pass the last qualifying examina-
tion are &110m to appear in the test. They are beiDlgiven a further 
reTixatlon 0(,5% marks in admissions. From the academic session, 1983-84, 
fS'}:-Iea" 'Witt be reserved forSchcduled Castes and 7f"% (or Scheduled 
T'fitMe, ancfther wilt be sIWIl S% relaxation at the' initialltage. If necessaty. 
they·witt ... giYelt farther relaxation in order to fulfil the minimum quota 
0( 21lf2.%' 
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10.28 The Committee desired to know whether the names of candi-
dates who applied for the written test were registered and whether any 
relaxation was given at that point of time. During evidence the Registrar, 
Viava Dharati stated that all applications received for admission tests arc 
being registered course-wise. At the time of written test no other relaxation 
is given as Scheduled Caste/Scheduled Tribe candidates can sit in the 
admission test without any stipulation regarding percentage of marks obtai-
ned. at the last qualifying examinaticiv. 

~ . . 
. 10.29 The following at,tement indicates the percentage of Scheduled 
Cute/Scheduled Tribe cuplment to total enrolment. of a~ in Visva 
Bharati during the acadeIDiWear 1981-82:-. . ~: . 

SI. No. Group 

1. Arts 
2. Science 
3. Commerce 

. 4. Education 
5. EnggJTcch 
6. Medicine 
7. Apiculture 
8. Vet. Science 
9. Law 
10. Others 

AVERAGE: 

VISVA BHARATI 

(1980-81 ) 

Percentage of Scheduled Caste/ 
Scheduled Tribe enrolment to 
total enrolment. 

Reservation 
allowed. 

SC Students. 'ST Students. 
UG PG UG PO 
• ._---

1.81 1.88 2.26 1.41 
4.72 3.08 0.00 0.00 

20% for SC/ST . 
-
9.68 9.09 0.00 0.00 

- ',,-

9.09 13.64 0.00 0.00 
4.42 3.19 '1.1 I 0.80 

10.30 The Committee wanted to know the r~ons as to why in under-
araduate cour~, the percentage of Scheduled· Caste student. enfolled 
wu only 1.81. in Arts. The Registrar. Visva Bharati stated during 
evidence that they have not undertaken any study in this resard. The 
witness. however, assured the Committee that from 1983-84 ac;dcmic 
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llllion, tile positi on will improve significantly and they will try to fill up 
200j. seats reserved for Scheduled Caste/Scheduled Tribe students. 

Unhe"lty 0/ HyikTllIxMl 

10.31 Tbe Committee bave been informed tbat in the POIt.p-aduate 
oouraes in Hyderabad University 20% seats are reserved for Scheduled 
Caate,tScheduled Tribe candid~tes. ScbeduledCaste/Scheduled Tribe Ihldent. 
are liven a concession of S% at the eligibility stale for admission in Arts. 
Tho Academic Council did not alree to give further relaxatioa. A coac:e-
Ilion. of S% is being stven in every· written test and interview. A candi-
date wi~ .• minimum of 55% marks at the qualifying eumination i. Jiven 
admiui6n in Arts coones. But in the case of admisuon in 1Cienc:e Iroup 
in M.Sc. the minimum percentage is 60. The Registrar stated that witb 
all tbeir earnest desire they could not fill 20% reserved scats. He auured the 
Committee that they would consider to give S% more relaxation to Scheel-
uleeS Castc/Schedilled Tribe candidates till such limo the 20"10 IC&ts are 
filled. He also Ulured the Coammittee tbat tho percentage of rCllCl'vation in 
adm_ons will be increased from 20010 at present to 22 1/2% in the nUt 
one or two yean. 

10.32 The followinl statement i:tdicates the percentage of Scheduled 
Caste/Scbeduled Tribe. enrolment to the total enrolment of student. in 
Hyderabad University during the academic year 1-980-81 :-

Sl. No. Group 

1. Arts 
2. Scieaae 
AVER.AGE: 

HYDERAIL4D UNIVERSITY 

( 1980-81) 

Percentale of Scbeduled Castel 
Scbeduled Tribe enrolment to 
Total enrolment. 

Rtlen'atioa 
allowed. -------------------------

SC Students. 
UO PO 

4.17 
2.42 
3.S7 

ST Students. 
UO PO 

0.00 
0.81 20010 for SCfST· 
0.27 

1bere are no under. graduate courses in the ~ 
Uaivcnity. 
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. 10.33 Tbe Committee po~tod out that in.th~ Univer8i~y oI.Hyderabad 
the perceQtaae of ScIJedualed Cas~/ScbeduJed Tribe students in Arts and 
Sciel,lce groups is very low in post. graduate ccunes. 1 he Registrar, 
Hyderabad University stated that in these courses they are not even getting 
tho t"li.catjoQJ. 

North Easter" Hili University 

10.34 The Committee have been infonned tb,at in 1'!Iorth Ea.sterD Hill 
University 40% of the sea~sare reserved for Sche~uled Caste/ScheduledTri~e 
c:apdida.tes both at the under-graduate aDd PQst·graduate level. 

1O.3S T-he foUowio8· statement. iDdicatQ tho percentaeo of tSchedultd 
Caste/Sobeduled Tribe enrolment to the total enrolment in N:0ntb Bastcm 
Hill Univelllity duria8 the academic year )98)·f.2 :-

NORTH EASTERN HILL UNIVERSJ1Y 

(l9.&1.i2) 

SL No. . Group Percentage. of Scheduled Ca*1 
Scheduled Tribe enrolment to 

total enrolment. 
SC Students. ST Students. 
UO. PO. UO. PO. 

I. Art. 0.69 Sl.SS • 
2. Science 0.66 38.01 • 
3. Commerce 1.16 38.91 • 

Reservation 
aUowed. 

4: Edueatton 1.1·0 35,71 • 40% for.SC/ST~ 
S. Enp./rechl -
6 •. ~e 
7.. AariQ,ldture 0.00 88.3.i * 
8. Vet. Science 
9. Law 1.56 (.0.00 • 

10. Others 
AVERAGE: 0.79 1.16* 68.96 67.05-

• Oroup-wise enrolment in PO courses is not available. 

10. 36 The Committee baYe beeD loformed that io AUgarh Mu.llm 
Uql'e ..... y.. tbe Vice·CbaDceIJor· Is autboriSfd to meke aomiaatioa ia 
Hmlsaloa u,to 20% or the total· seats. Out or tbest', SO%, srat8 are 
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re5er,e4 for Scbedllled Caste/Scbeduled Tribe candidates except la M.B.B.s. 
cO\lrse. Tbe Committee are llObappy to koow tbat tbe a,erllle perc:e. .... 
of eurolment of Scheduled Caste studeots to the total enrolmeat in u ...... 
graduate courseS in this Uni\lersit) was 1. 10 and in post-aradute caw ... 
it was 1.18 in 1980-81. Tbe percentage of enrolaaeot 01 SeW .. 
Tribe studeots to tbe total enrolment was zero both at tbe 1UIder-........ 
aad post·graduate .. lel'els .• The Committee recommead tbat tlUs UDlyenkJ 
Mould f~lI'ii nne'WTt'h"other Central Unll'ersitie •• nd prol'ide 15% ~ .. 
tion for Scheduled Castes aDd 7,1/2% for Scheduled Tribes io aU C08l'l88 of 
studies, incloding tbe M. B. B. S. course. 

JO.37 In aaouas Dladu Uoil'ersity, tbe al'enle perceBtllge of 
enrobDeot of Sclleduled Tribe students to the total eoroJmeat I. uder-
graduate courses was only 0.03 in 1980-81. In tbe post-aradaate 
courses, tbls percentage was zero. Tbe Committee are .. r, .... 
that Banaras Hindu Uoi,ersity wblcb is ODe of tbe olclel& ullnnit6ea 
in tbe country aad prol'ides facilitJes of teaclUng in a large .. mbel of_It-
jects. has not been able to attract Scheduled Tribe studeats. TIley ba,e 
a feeling that enough publicity Is oot beiDg all'eo, at least in the trI .... areas, 
regarding the courses ayaiI.ble at tbl, unil'ersity ..... the resenatfoll_ 
other concessions available to Scheduled Tribes. Tbe ComatJttee reco-
mmead that adequate publicity In tbis regard sbould be, li,oo ID all. tile 
leAding newspapers in tbe country so as to impro,e tbe iatake of ScWaW 
Tribe studeats io the university. 

10. 38 The Committee note that in Delbl Uaf,enity aD resenatloa 
has been provided for Scheduled Castel Scheduled Tribe caadldates for 
admission to M. Sc. course, post-gradoate aDd diploma courses ia Medical 
Sciences, M. Sc. in Electrlcal/ CI,U/ Mechanical and M. A. coone la 
Music and Fine Arts. The Vice-Chancellor, Delbl Unll'enity. ..ted 
doring e,hteace that tbere Is a prDposai for making resenatiDas In tbese 
COOI'SCS. T .... Conimittee would like to be Informed of the out come of thl. 
proposal.' ., 

10'39 The Committee note that in tile Deihl Unlverdty. Selledaled 
Caste/Scbeduled Tribe candidates wbo IICClire a minimum of 35 fCI' eeat 
marks are eligible to get admiSSKln in Arts coune (Pa .. ) at tbe aader ........ 
level. Scbeduled Caste/Scheduled Tribe candidat.. wbo secure a mla __ 
of 40 per ceat marks are eligible to ad admi.ion i. tbe Arts ce .... 
(HOIIours). For geDera' students, mlDlmuUl requlremeat for , .. tilll adIDI ..... 
i. Arls coane is 40 per cent in lIiper Secolldary OJ' In 10+2 es ........ . 
For admission ia honours course la Arts, the minimlUD perceatap ~ 
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for paeraleaDCIiclafet is 45. During .vldence, the Vlce-C.lcellor, Delh' 
Ualver!!ity stated that tbe questloa of admitting evea tbose Scbeduled 
Cute/Scheduled Tribe students wbo bave secured 33 pfr CeDt marks (I. e.tbe 
minimum for pU!IIing la Higber Secoudary 10+2 examlaatlon) la Arts 
eoanes could be cOD!lld~red. The Committee recommend tbat tbe eligibility 
crlterloa for admissioa to Arts coarses (Pau) may be reduced from 35 per 
ceat to 33 per ce.t 10 tbat a larger number of Scbeduled Calte/Scheduled 
Tribe studeats cau be enrolled in tbe nader·graduate courses of the UnI· 
,erslty. 

10'40 The tommittee feel surprised tbat In Delhi UnlversJty, the per· 
cent. of enrolment of Scheduled Caste stndents to tbe total earolmeat la 
Artl courses at ander-graduate and post-gradute levels ia 1981-82 was only 
!.02 aDd 3.87 respectively. In science courses, the correspondlag pereeataget 
were 1.49 and 0.S7 respectively. These percentages ia the Clse of Commerce 
coones were 4.19 &Uld 8.77 respectively. This sbows that the earolmeat of 
Sdledale .. Caste studeats in these courses Is mnch below the reservation of 
15% provided for tbem. Tbe percentage of enrolment of Scheelultd Tribe , .... 
deats to tile total enrolment ia tbe nader-graduate and post-graduate c:t*rlfS 

ia the Dellai Uaiversity WIS In most of tbe cases below 1%. Tbe Committee 
would like to be informed of tbe coacrete steps proposed to be takea by the 
Deihl Ualversit, so tbat tbe repre!entation of Scheduled Castes and Sc:lledaled 
Tribes In tbe various courses reacbl's tbe level of resenatioa of 15% aad 
7t% for Scheduled Cutes/Scheduled Tribes. 

10.41 Tbe Committee Dote tbat lo tbe Jawabarlat Nebru University, 
the aYenae perceatage of earolment of Scbednled Caste/Schednled Tribe 
_tadeDts to tbe total e.rolmeDt in post·graclaate Arts courses ia tbc year 
1981.82 was 6.64 for Scheduled Castes,aDd 5.31 for Sebe ... ed Tribes. tile 
VIce-CbaDcellor of the University stated daring evidence that tbls low per-
eeDtage was dae· to iDsufficient namber of applications received from 
Srheduled Caste/Scbeduled Tribe candidates. On tbe other band, complaints 
",e beea received by the Committee tbat there were cases where Scbecluled 
Ca.te/Scbeduled Tribe students received good marks In the written cuml .. • 
tloa IMIt were iateationaUy given low marks In the interview 80 as to excl_ 
them from being selected. the Coinmittee are aot .. tlsW with the exp ..... • 
tlon liveD by the Vice-Chancellor of Jawabartal Nehru University tbat eyeR 
.. the case of general candidates it coald bappeD that students secarlar good 
.rk. ia the written examination got loW- marks in the Interview. 'fhe1 
wo." like to emphasise that Scheduled Caste/ScWDled Tribe caDCIldates 
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geed to be giveD fac:Uitles lor recel,ing b"" edacatIoD IIId tIIerefort ... 
Facalty Committee 01 the UDlvenlty wblch loob after tile adml.I .. ..... 
he fully consc:lou8 of their responsibility In tbis matter. De Com ..... .... 
of tbe vie" tbat there sbould bardly be any occasion lor reject ... , 
Scheduled Caste/Scbeduled Tribe c:aadldate ID interview If lie .... IICUIII 
good marks in the written test. The.Commlttee recoDlllMlld .bat In tile .... 4 

view Committee at least ODe person belonging to ScIIeUIed Caste/SdIedIIed 
Tribe sboald be iDcluded. 

10.42 The Committee note that for Idm ..... to AI.D. CGanel. ... 
crlterloD fixed by tbe University Grants CommlllloD I. SS% awb. How-

e e,er, the Academic CouDcil oftbe Ja"abarlal Nebra UDI,enity ha. r .... 
tbis percentage to S9 with the result tbat sumdent Damber 01 SC ...... 
Caste/Scbeduled Tribe stadents are Dot Kettlng IdmlssiOD to Pb. D. co .. 

. In tbis .venity. The Committee reel tbat the preseat eli&IbUIty crUerIOIIlor 
f admissloD Deeds to be relaxed in the case of Scbedalecl Cute/ScbecIII ... Tr ... 
. can.tes so tbat tbey are not deprlvecl of the facility ol.daall8Joa to ..... 
l;coa"'.Tbe Committee Deed .ardly .tress tbat too ma, reltrlctJo. at tile 

stage 01 admlssioD are not desirable ID order to improve the latake. 

10.43 ID Viava Bbaratl,· tbe average peruatage .1 eero'-t of 
Sc!beclaled ~C"te/Sebedaled Tribe stadeDti to tbe total .roa-t In IIIIIIeh 
graduate eou .... and post-gndaate eOUl'lH In Am rated ...... 1.41 ... 
2.26 only la 1980-81. The Committee would like tile HCIIorJtJel of die 
Uni,enlty to look 'Dto the caases 01 such low earo .... t of SU ...... 
Caste/Scheduled Tribe studen.. e,en ID Arts COIIIIes wllere tile a __ of 
a"lIcatJoas recei,ed (rom Sc:lledaled Cute/ScIIedaW tribe c:u6latel 
...... ordlDIIiIJ be qnlte large. Also, eli&JbWty criteria .. tile c:ue of 
Scbedaled Caste/Scbeduled Tribe candldetes ...... be .ltabl, reluell., u 
to Increase the Intake of persons belonging to tbe.re commuJdeI. 

10.44 The CGmmlttee recommend that all rettrletloal .......... 
entrance ex.minatloa aad iatenlew (or ad.lssioa of Scln." c../ 
Scheduled Tribe studeats In the Central Uaivenittes ..... be ...... ... 
Meritorious Scbeduled Caste/Scbedllled Trfbe students ..... be admit ... .. 
aU coanes aad special coacbilll gl,en to diem. 

C. Research ScIIoI.nlalPl/FeUowsWpl 

11.1 The University Grants Commission awards schoJarlhipi ud 
foJlowships for the development of research in the universities and coli .... 
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T-=objeIIIiver:ilr.to 0!IIble' acadl:mically bright at ... to ClftIY OlD' tiltir 
or .'.811 inclepcMeot and ,fulltiDlC aetivijy tmou ...... 'ne support 
IDr.1beismaintollance andfOl the purcbate of books. journalt. equipment .. 
SCIt014rshil's 

n.21 The lJaiwMleityGraataCommis$ion,bas been,opeNtiqtheJoHo-
Wins scholarship schemes for Scheduled Caste/SchedWtd. 'y:c;be>&tudello1lO-

(1) Post GradUllte Scholarships In Scitnce Humanities inclwiing 
SDciJII'St*MH'·'o tilecllllllitMlft ~t. &betbllel Clute' 
s./fIll1llM PlllMlkbJtWClluluoj,IIe lkmw 1l:iIllA.,.,.., 

The CommiAaion has instituted 25 scholarshipsto~· awardkt 
evety year to students belonging to Scheduled Caste/sc.eduftd 
Tribe/Backward Classes oC Border Hill Areas (or undertaking 
post-graduate' studies in Science. Humanities ittcludfDg Social 
Sciences. 

~-)I Stltolar,'ip, for pon..,rlltllUll, stadtes in S""skrillPalifPlflllritj 
.DtlIiMtlfllldi: tIIId MIItk IPeNitlll. 

. ' ..... 
Outof. 4G ach.r ..... w~4: 8DIIWl11)I. fer. peat.;;araduate 
dl&diet ,ia:tbe abo\OC ..w;.ct, IOr% are raacrYeCl, for. &Mdvkd 
C"fBMe4~ Tribe •. clY1di~ The ~ il. bow.ver.' 
DO.:uad~" .lariItw. 

. ('3') I'ost-G;aduate Scholarships for full tittle LL tI' Cours~s. 

QQt'of tMS{habo!uJiaipt awarded .cry Year, Cor. ~.full 
ti .. o f.l.LM, t10unes 10% haft, been, mer_ ,Cor· SdIIIWded 
C .. fi!IIBoIt~d lEi_ ,oaDdida1cs. 

J 1.3 'When the Committee 'pointed out a that a large number of Sche-
df.*4., eut./,Scllccblled. Tribe students of JawahadaJ Nelml" University 
~ DQC,M'u"g': aD~ -$tbQJ.rs~ the Secr.etany University,. Grants Commi-
... Jwa. slalteci, u followl :-

"The students also saw me the other day and Ipromg,d to 100\ 
into the matter. There is some misunderstanding between 
scholarship givoODby ,t.·HDaaeMioisb'yto overy Scheduled Castel 
Scheduled Tribe candidate and the money that is ta be reimbur-
sed by the State. We are looking into this matter because the 



, 
l 81 

~om hu arisen oldy in Jawaharlal Nehru Uoiv,rlity IDd 
~ot in the Delhi University." .. 

1I ... i In repty to 8 queatiOD .... bttller all adena Mait_ to poIt-
graduate courses ·are :getting IIOboIanbipt, (he ·actiDs Vace-ChancclJor 
of Jaw,lharlal Nehru University has stated during eviden<:e that 
all those students who fulfil the requisite qualifications i.e. who obtain 
SS%marks are getting scholarships. According to the instructions iuued 
bytbe Uni\'eJ'Sity Gruts Commissions, a candid.te 'With 55% marks i. 
eMItted fer the ~(lhotar,bip. Instead of 110% felervatioa d fellowabip, 
J .... hltla) NdmJ University has reserved 20% fellow&bips for 8chcduJecl 
CaltO/Scbe4ulcd Tribe students. Scbolarahip is awarded on mcrit-clWD-
means basis. 

FeilOlWlhlpS 
11.S The Committee have been informed that the Univenity Oranta 

Commission is providing the following facilities for Research' FellowahiPi 
to Scheduled Caste/Scheduled Tribe students ;-

(1) Junior Research Fellowships 
2870 Junior Research Fellowships have been aUocated to Uni-
vUlities/lnatitutions "at any given time basis" and '1'0010 tberoof 
are reserved for the scholars beJODgms to Scheduled c:.u.t 
Schodulcd Tribes. The6e awards 'are made by the UniMiitiei/IDI-
titutions themselves. If the univenities are not able to·.-.reI IUCh 
fellowships to the Scheduled Castes/Tribea,. the uautiftled fellow-
ships are required to be surrendered to the CommiuloD for direct 
award to SCfST students. 

SO. Junior Research Fellowships are exclusively reserved for ~ . 
duled Caste/Scheduled Tribe candidates in . Sciencc, H~ 
including Social Sciences and tbese are directly awarde4· by' die 
University Grants Commission. 
The value of these fellowships is Rs. 600/- P.M. for the first two 
"ears and RI. 700/- P.M. iD the third year. In addition, a contin-
ICDC)' grot of Rs. 3000/- per year is also being paid. 

(2) Senior Research FelloM'~hipS (Post·Docto",' FelltJw6lrtps) . 
Out of 100 Senior Research FeJlowships awarded by the Comml-
~ion on All India basis. 10% are reserved ror Scheduled . Cute! 
Scheduled Tribe candidates in Science, Humanitinincludinl 

.: . ___ ~ Social, ScienCClli. In addition to this, 2() Senior R.eINfd! Fellow-
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ahips are exolusively reserved for Scheduled Caste/Scheduled 
Tribe candidates. 

The value of these fellowships is Rs. 900/- P.M. and an annual 
contillsency grant of Rs. 4000/- is _1110 payable. 

(3) Research Assoeialeships!or persons belong;ng to Scheduled Casles/ 
Scheduled Tribes 

Out of 50 positions available under these general schemes 10 per 
ccnt are reserved for Scheduled Caate/Scheduled Tribe candidales. 
TheUnivenity Grants Commission bas also instituted 20 Rese-
arch Associateshq,s exclusively for Scheduled Castes and Schedu-
led Tribes w.e.f. 1979-80. These arc awarded annually. 

The va.l\1e of .these awards ranges from Rs. 1100/- P.M. to 
Rs. 1500/~ P.M. and annual contingency grant of RI. 4000/- il 
also payable. 

(4) &uarch Fellowships in Engineering and Technology 

Out of 60 research fellowships in Engineering and Technology 
awarded annually on all India basis by the Commission, 10 per 
ccnt are reserved for Scheduled Casle/Scheduled Tribe candidates. 
The value of these fellowships is Rs. 700/- P.M. for the first two 
years and RI. 800/- P.M. for the next two years. An annual 

continjency grant of Rs. 1000/- and a total publication grant of 
Ra. 2000/- is alllO being paid. 

11.6 The Committee enquired during evidence whether the number 
of feUewlhips in the lawaharlal Nehru University for Scheduled Castel 
~uled Tribe students could be increased commensurate with the in-
omue in the total number of such studer1ts. The Secretary, University 
Oraati'Commission stated as follows :-

"This point is going to be considered shortly. Apart from that, 
even thougb the number is 50,in the previous years it has gone up 
to 70 and a little more, because we ha ve two types of fellowships 
one is junior research fellowship and tbe other is post-doctoral 
fellowship. The post-doctoral fellowship is for two and junior 
lCIUI'Ch fellowship is for, f(ur years. Since adequate number 
of candldates were not available for post-doctoral fellowship 
we have transferred half the amount to the junior research 
fellowship with the result that in the prev,iollS year the num-
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ber went up to 70 or even 75. This year we have already 
advertised it and the last date was 15th January, 1983. We have 
applications from nearly 100 candidates. Simultancously, the 
question of post·doctoral fellowship is being Jooked into. Thil 
money will not be diverted to any other purpose. If neccaary. we 
will increase the junior fellowship. That is how over the years we 
have reached the figure of 70 from lOin the first year." 

11.7 The Committee pointed out that the minimum prescribed qualifi· 
cation for doing reasearch in Jawaharlal Nehru University wasPb. D. aad 
this had been detrimental to the interests of Scheduled Caste/Scheduled 
Tribe candidates. The Secretary. University Grants Commission bas stated 
tbat Ph. D. qualification is required to get admission for doing pOlt-docto-
rate research. Junior research fellowships are available to Scheduled Cutel 
Scheduled Tribe students to get • Pb.D. For junior fellowships for Scheduled 
Castes. a separate advertisement is issued. 

11.8 Tbe Committee pointed out that in Jawabarlal Nebru Univer-
sity for research associateship. candidates having Ph. D. are eUgible. The 
Committee enquired whether tbis requirement could be reduced to M. A. 
degree. The Secretary. University Grants Commission hal Itated that the 
research associateship is meant for students who have done their Ph D. 

11.9 Senior Researcb Fellowships have now been designated as poll-
doctoral fellowships. The fellowships are intended for students and teacherl 
preferably below the age of 45 who have obtained a doCtorate deBree or 
have equivalent published research work to tbeir credit and bave already 
proved their aptitude for original and independent research. 

T«IChe, FeUowaltips. 

11.10 The University Grants Commission bas recently introduced a 
acheme for. award of teacher fellowlhipi solely for Sobedulcd Caste/Schedu-
led Tribe teachers from coJlep to enable them to pursue tbeir COIlt'SCS for 
M. Phil./Ph. D. Tbis scheme is specially meant to provide opportunities to 
college teacllen to work towards either an M. Ph iI. or Ph.D. Under the 
1IOhemc. teachers working in affiliated colleges are deputed for acquiring 
research degrees to selected university departments and national laboratories 
and institutions of higher learning. Under sbort·term feJloWlbipl 
of one year duration. teachers can qualify for M.Pbil degrees and throush 
longterm fellowships upto three years duration they could work for the 
Ph.D. degree. In addition to their salaries and allowances provided by 
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o.tleae authorities, the selected teachers are eligible to receive a: mon~: .... , 
Iwiq 6w8ilce of RI. 250 p.m. from the U,G.C. in case the place of rui-
defllceis·.beyond 40 kmsaway from the. normal place of duty. T4te teacher 
f.lIoWs aN al50 'paid a contingency grant of Rs. I sao per annum. Among 
the omra. Universities, the Oelhi University and lawaharlal Nehru 
1:Jalvenity'are awarding teaoher fellowships. 

11.11 At present 50 Junior Research Fellowships are exclusively 
reaerwd tor 8ehedliJed Caste/Scheduled Tribe candiclatesln Science and 
....... ties iMJading Seeial Sefetlee8. These 'SChofaJ'!ldps are late". 10 
enaMe file fellow to take Ph. D. degree. In addition to 'tbts,20 Seldor 
Re.arch 'eltewlhips (now "gnated aspost-doctoral fellowship) are exelU!li 
"'f~nel forScbedu1edCa*/Scheduled Tribe candlelates. 'These feIIow-
IhI.. ere fatendec1 ((no stufents and teachers who have obtained the doctorate 
.... or 'haft eqafvateJlt pa'blished research wert to their credit an4have 
already proved their aptitude for original and Independent research. Since 
1979.80. 10 Relearch .<\s.'Iociatelhlps have al'lo beea exclusively reserved for 
Scheduled Caste/Schedu~d Tribe cudidatcs. All these fellowslaips/Uiociate-
ships are directly awarded .nnually by the Uahersity Grants Commission. In 
... ditioD to these, 1870 Junior Researeh Fellowlhips hllve been allocated to 
uafvel'liClea at "any given -time basis".,.d 10 per ceut thereof are reserved 
f'or Scheduled Castes/Scheduled Tribes, Furtber, out of 100 Senior Research 
Fellowl1dps awarded by tbe Commission on an-lIIdia basis, 10 per cent arc 
nsenetl for Scheduled Castes/Scheduled Tribes. 

1be Committee find tlutt 10% of tile Juwor Retearclt PeliowillJps/ 
Senior Researcb Fellowships allocated to tile U~hersities have been reserved 
for Scllenled Caste, and Scheduled Tribes. On tbe analogy of resern.tion 
oCZll/1% (15% for Scheduled Cast!.!s and 7-1/2% for Scheduled Tribes) in 
......... ullder-gradade .nd post·gradaate coal'S\'S m the Universities 
ad col .... dUated to them, the Committee rece'lllmtnd tltlt r~rvation 
oI.f.iorRetltareb FeJlowships/Polt-Doc:loral FeHow5hips/Re~.r('h Asso-
dateabips IIIIouJd be enhanced to 12·1/1'~~ so tbat • la>:ger oumbt'r of scbolars 
......... to tllesecolDllHlllitits are Hie to 8f8il of the beaefit' of biaher 
etllIC8tiea· .... employment later In teaCibing posts in tile v.riOlis uafversities 
... ·coD ••• 

11.11 The Committee also rccnmm('nd that the minimum qualifica-
dOD prellCribed for awarl) of these Feno,,'!-bipF/ A!osol'iatc!.bips "hould Ill' 
relaxetlln the case of Schcdulrd Caste/Scheduled trll:c !>Cholars "llO bli \~ 
ID .... tltude for original DDd independent research. 
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11.U Tbeaoaaal reporCs of UIe MttiItr, of J:duca&ioII ... tile 
UDIYenlty Gr.Dts CommisslOD do DOt give full iaformatiGa .......... .. 
iIU':D.ber/perceDtlle of fellowships ."arded to Scheduled easte/Scbedaled 
tribe scholars. The Committee recommeDd tbat laformatloD reprdlq the 

~ulD~er!perce8tage of JUDlor Research Fellowsblps/POIt-Doetoral Fellow-
ships/Research Assocl.tesbips/reacber Fellowshlpl ac:tallJ ." .... to 
Scbeduled Caste/Sc.beduled Tribe scholars by (I) UGC, (II) Ceatral UDI,.-
sftle~ IDII (III) other UDlversltles should be IIfl8 ID tbe aaaa" reports or 
the Miaistry of EducatioD .Dd tbe UDlverslty Grants CommlnlOil. 

D. RemedJ.1 Courses 

12.1 The University OraDta Commission bad, while framing the 
guidelines for the preparation of development proposals by colleses for 
the Fifth Plan, made a spcci& rcferCJ1~ th.t the. Univcuitics/Collegcs mig.bt 
consider organiaing special supplementary remedial proarammes to make 
up for the deficieacy of the earlier school education of tbe ~denta from 
weaker aeqUo'ls of the society, like Scheduled castes and Scheduled Tribes. 
The U. O. C. W.aB to provide cent per cent financial alSistance for the 
scheme. The concept and modalities of implementation of remedial courses 
to ~ provided by tbe colleges were communicated to ~e Univ~nitiCi ,1M 
Com.miasion's Jetter No. F. 1-35/77(CP), dated 10.7.1978. It w,", envisqed 
tbat a hlmpsum amount would be provided to i QOllegc wbK:b shOUld ~ 
utiliacd for the appointment of supplementary ItaD' or for payment of 
honorarium to the existing staff and also for mcetina continsency expeadi-
bn'c. if aay. In the case of those States where acbolarshipl are provided 
to the students belonging to the weaker sections. of the aocioty lbackward 
areas, the Slate Governments were to be requested to cOQtinueto provide 
such scholarships during the period of caAChiD, under the prosramme. In 
providing reme.:!ial training. primary emphaaia was to be placed on oyer-
coming language deficiency and science teachin, (particuJarly matbematict). 
It was eDv~saged that the Universities would orsanise such remedial courses 
on the University campus or some selected collelCi in.the area. 

] 2.2 It has been stated that so far DODe of the Centra] Universities 
appeared to have arranged for such remedial course.. However, on tbe 
basis of the recommendations made in the Sub-Plan for Schedu!ed Tribes 
and Special C~mponent Plan for Scheduled Castes, the guidelines for the 
remedial Courses are being revised by the University Orants Commission a.nd 
tho Universities will be informed of the revised SUideliDes for arraDJlD, 
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preparatory training, remedial teaching and special coaching for students 
belonging to these communities. 

12.3 The Secretary, U. G. C., stated during evidence that the Delhi 
University has sent a proposal for introducing remedial courses in the 
colleges. The proposal has already been approved. The Acting Vice-Chan-
cellor, lawaharlal Nehru University stated that a Committee which was 
constituted to implement the scheme has already prepared a roup 
draft. 

12.4 The Committee pointed out that the proposal for remedial 
courses was made by the Commission in 1978 but no follow up action had 
been taken. In this connection, the Secretary, Ministry of Education stated 
as under;-

"This is the point made that despite instructions since 1978, remedial 
courses have not started. We in the Government considered the 
matter and it has been decided to have a meeting with the Univer-
sity Grants Commission and with the Central Universities Vice-
Chancdlors etc. on the 2Ist of this month and they will go into 
al1 aspects of the problem and come up with solutions." 

12.5 Tbe Registrar of the North-Eastern Hill University informed 
the Committ~ that they are trying to bring the educational standard of 
their University at par with other Universities and for that they have 
adopted various courses. At the under-graduate level they have taken up 
courses on Fishery, Electronics, Horticulture etc. One course is more or 
less compulsory for every student. The course is known as the "General 
Foundation Course". This course comprises of various sections-a part 
concerning science, a part concerning arts, history, appreciation of arts etc. 
Registrar stated that the idea of the course is to broaden the minds of the 
students and to make them aware of tbe developments in the field of 
technology, history and so on. 

11.6 The CommIttee note tbat in July, 1978 the University Grants 
Commission bad made a proposal to all the Central Uni venities for illfro-
ducing remedial coones for tbe weaiter sections partic:u.larly the Scbeduled 
Caste/Scheduled Tribe students and the Commission promised to pronde 
cent per cent assistance for the purpose. Tbe Committee bave b£en iDformed 
tbat so far none of the Central Universities has made Ilrrangemenu for 
remedial courses for Scheduled Caste/Scheduled Tribe studeats. The Com-
mittee feelllllbappy that there was no follow up action by the Universlt,. 
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Gruh Commission ud the proposal made in 1978 Is stili a proposal 
in 1983. They recommend t'at the eentnl Unll'tll'llti. shoald start speeial 
coaching classes in selected colleges during summer ,acatiOil and coMuct 
evening classes to bring Scheduled Caste/ScbedaW Tribe studeats .,to 
the reqUired standarcl. The matter should be penued vlproasly with all 
the Central Universities. 

1l.7 The Committee are cODstralaed to obsene that the U.henltiel 
are reluctaof to implement the Go,erament dlrectl,. ia..... ud tile 
fe8e"atloa instructions hi particular. The Unl,enlty Gnnts Comml"'" 
should review the whole positioD ud determine the areas or auto.omy or the 
Universities ud their relationship with the Government which &aUeeI tIlem 
and Go,ernment's authority over the Universities. It necessary, a saltable 
" .. Iatloa should be brought forward by tbe Go,ern_t. 
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CHAPTeR 01 

RESERVATION IN SERVICES 

A. ttesen'ltioas hi Teaching Posts ID Ceatrat UntYft'dt1el 

l~l' TheM_tr, ofBducation had, IIlde their ciECUlar letter NI). F. 
n.t6f66-U. l.,da1ed 9th Jaae, 1966 to all the Central Uni~.~ 
die: t'oIkIIviIIsMBt1'UClti:ons regardina reaervatioos is the a:Wcea otjbe 
lIaiMlllitia· : 

('i) 4.1 am direcited to say that as you are already aware that ArtIcle 
335 ottli'e Constitution of I'ndia (read with ArlIbJea 16(~ ud 
320) prbvf4es certain sat'eg11'aros for backward OMdm....... In 
pursuance of this provision the Government of India have mer-
ved 12 ~ % and 5% of the po~ts under it for Scheduled Castes 
and Scheduled Tribes respectively. After careful consideration, 
th~ Government of India have agreed in principle that theIe 
constitutional safeguards should also be observed by the organi-
sations/bodies which are in receipt of substantial graDt. from 
Government but which are not following them DOW. I may add 
that it is not the intention of the Government of India to infrinse 
in any way the in,titution's autonomy and freedom to make 
their own rules and regulations but as these reservation orders 
are in pursuance of constitutional safeguards which, it is the 
duty of all to honour, I have been directed to briDg Government 
of India's policy in the matter to your notice so that you may 
COD sider the desirability of amending the existing rules to provide 
for the reservation referred to above. The Government is aware 
that it may not be desirable from tbe point of view of main-
tenance of proper standards in the educational institutions of 
higber education to institute any rules which will tend to 
deteriorate" the quality of teachers. But there are certain other 
administrative, clerical and class IV posts to which reservation 
orders may apply without detriment to university standards. 

(ii) I am to request that this Ministry may be informed of university's 
views in the matter and the action propose J to be taken in this 
behalf." 

88 
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13.2 The Committee find that the view taken by the Ministry of 
Education in the year 1966 was that reservation in teaching posts was not 
desirable from the point of view of maintenance of proper standards in the 
educational institutions of higher education. The matter was considered by 
the University Grants Commission in 1969-70. The Commission was of 
the viewtbat ,inee teachers have a crucial role to play with regard to tbe 
quality of education, all efforts should bc made to appoint the best avail-
able penons in the universities and colleges. The Commission felt that it 
would not be in the interest of Scheduled Castes and Scbeduled Tribes 
themselves, if any considerations were brought in, as these would stand in 
the way of appointing most qualified and competent persons to the teaching 
posts. 

13.3 Later, the Commission at its meeting held on 14th and 15th • 
July. 1975 agreed in principle that reservations may be provided fo 
Scheduled Castes and Scheduled Tribes for recruitment to tbe posts of 
lecturers in the universities and coJleges. Thc Commission was of the view 
tbat in order that the teaching posts may not remain vacant for long 
periods. such reservations may not be operated on a roster system nor 
should tbe reserved posts be carried forward from year to year (UGC letter 
No. F. 1-46/75, dated 26/29-8-1975 to all Central Universities). 

13.4 In a subsequent letter (No. F. 1/46/75 (CP) dated 10.9.1976), 
the U. G. C. requested the Central" llniversities to observe inler-alia the 
following mechanism to ensure reservations for Scheduled Castes and 
Scheduled Tribes:-

(i) "Before the beginning of each academic year, the University 
should determine the likely vacancies that may occur during tbe 
year of recruitment to the posts of Lecturcr. 

(ii) The number of posts to be filled under the reserve~ category may 
be determined facultywise, although no individual posts may be 
designated as "reserved post." The advertisement for these posts 
should indicate that preference would be given to Scheduled 
Caste/Scheduled Tribe candidates who are considered fit. On 
receipt of applications the university may invite for interview all 
Scheduled Caste/Scheduled Tribe candidates wbo fulfil the 
minimum qualifications prescribed for recruitment for the post of 
Lecturer . 

. (iii) The candidates belonging to Scheduled Castes and Scheduled 
Tribes may be interviewed separately in the first instanoc. Tbe 



• 

'90 

candidates belonging to tbe general category may then be inter-
viewed separately keeping in view the recommendations made 
by the aclection committee in respect of Scheduled Caste/ 
Scheduled Tribe candidates. 

(iv) In the caac of Scheduled Caste/Scheduled Tribe cimdidates inter-
viewed by the Committee, if suitable candidatea are not available 
for appointment to the posts of lecturers, the selec:tion committee 
may recommend the appointment of suitable candidates as 
research associates for a period upto 3 years and these penons 
could later compete for the POlts of lecturers as and when vac::aa-
cies occur ........ 

13.' AI regards reservations for Scheduled Castes/Scheduled Tribes 
in teachillg as well as non-teacbing posts, tbe UGC in its letter No; F. 
6-4/82(SC1) dated 25 August, 1982 to all Central Universities, had frII,,.. 
allD issued the following guidelines : 

"The position in respect of reservat~on of admissions and appoint-
ments from among the Scheduled Caste/Scheduled Tribe candi-
dates has since been reviewed at the Ministry of Education. It has 
since been decided that in the context of the population percent-
ages of Scheduled Castes and Scheduled Tribes in the country, 
the reservation percentages would be 15% for Scheduled Castes 
and 7.5% for Scheduled Tribes (instead of 5% fixed hitherto) in 
admissions to various courses of studies and appointments to 
nOD-teaching posts and also teaching posts upto the level of 
Lecturer/ Assistant Professor. 

In the Circular letters issued earlier vide No. F. 1-35/77(CP) 3, 
dated. November 3/S, 1977 and No. F. 1-35/77(CP). dated 
13 November, 1978, it had been indicated that reservation for 
admissions should be made available to Scheduled Castes/ 
Scheduled Tribes at the under-graduate and post-graduate levels. 
It had also been indicated tbat a concession of S% marks in the 
minimum percentages of marks required for admission to any 
ceune would be allowed to Scheduled Caste/Scheduled Tribe 
candidates and in case the 22.5% of seats reserved Cor Scheduled 
Castes and Scheduled Tribes (15% for Scheduled Caste candidates 
and 7'5% for Scheduled Tribe candidates) remained unfiUed, a 
turtber relaxation in marks may continuo to beaiVeD to them 
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in order of merit tnttr-se among themselves 10 that all the 
reserved seats are filled by candidates belonging to Scheduled 
Castes and Scheduled Tribes. In respect of appointments, the 
same percentage of 15%. for Scheduled Caste and 7'5% for 
Scheduled Tribe candidates be adhered to. This would apply to 
all non-teaching posts. In respect of teaching posts, it will 
be confined to Lecturer/Assistant Professor only, for the 
present." 

13.6 The Committee wanted to have information regarding reserva. 
tiooa provided in teaching posts in the varibus Central Univenitiea. 
The information furnished by the Ministry of Education is mentioned 
below. 

13.7 The Executive Council of the Aligarh Muslim University at its 
mectinl held on 7/8 February, 1978 considered letter No. F. 1/46/75 (CP) 
dated 8/10.9.1976 from the University Grants Commission regardinl reser-
vation for Scheduled Castes and Scheduled Tribes in the matter of appoint-
menta to teaching posts in the University and approved the folloWinl 
guidelines in this connection :-

(I) Candidates belonging to Scheduled Castel/Scheduled Tribes who 
fulfil the minimum eligibility requiremcnts and apply for 

.Lecturer's posts, should be called for interview. 

(2) Other tbinp beinl equal, preference should be given to candidatce 
belonJins to Scheduled Castes/Scheduled Tribes in the matter of 
appointment as Teachers. 

(3) In case a Selection Committee docs not considcr candidature of 
Scheduled Castes/Scheduled Tribes fulfilling eligibility require-
ments suitable for appointments to an academic post, it should 
record the reasons thereOf. 

(4) In the case of the Scheduled Caste/Scheduled Tribe candidates 
interviewed by the Committee, if suitable candidates are ~ot 
avilable for appointment to the post of lecturers. tbe Selection 
Committee may recommend appointment of suitable candidate 
as Rcacaroh Associates in the scale of Rs. 700-1300 for a period 
upto three years ud these persons could later compete for the 
posts of Lecturers as and when vacancies occur. The recom-
moadations mado by the Selection Committee in this re,ard for 
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appointment 8S Research Associates may be seat to the Comm. 
lion for oODsideration. 

13.8· . The Committee have been informed that no provision has been 
rrtade for . reserva'tl.on for SchedutedCastesjScheduled Tribes in t'he teaching 
posts in the AUaarb Muslbn University. 

13.9 No provision had been made for reservation for Scheduled 
Caste./Sch~duled Tribes in ·the teaching posts in the Banaras Hindu Uni-
versity. 

13.10 There is DO reservation for Scheduled Casles/Scheduled Tribes 
in the teacbin, posts in the Delhi University. It laas however boenstated 
that Scheduled Caste/Scheduled Tribe candidates are interviewed first aod 
they are given preference. 

13.1t There is DO reservation for Scheduled CastesjSchcduled Tribes in 
t~e tCachi08 posts in the Hyderabad University; It bas 'ben stated that 
a separate advertisement inviting applications exclusively fromScheduJed 
Ca.to/SCheduled Tribe candidates for recruitment to the post of Lectucer 
was issued. However, no Scheduled Caste/Scheduled Tribe candidate could 
be appointed to this post. 

13.12 Jt has b'el!tl stated thllt the Jawabarlal Nehru UniVersity bas 
adopted tbe gtiideJiftes fOr reservation for Scheduled Castes/Scheduled 
Tribes in the post of AssiStant Professor/Associate ·FeJlC'w. TheUiliversity 
while advertising the posts of Assistant Professor has been iDdicatingthat 
due consideration will be given to candKJates beloJ1gihg to Scheduled Cas-
tes/Scheduled Tribes. 

13.13 In North·Eastern Hill University reservatioD, for Scheduled 
Castes/Scheduled Tribes ill the post of Lecturer has been provided. 

13.141n Visva Bharati, ,there is no reservation in teaching posts. 
It has, however, been stated that preference is given to Scheduled Castel 
Scheduled Tribe candidates subject to fulfilment of minimum qualifica-
tions. 

13.1'5 The U. G. C. had issued instructions on 2,6/29 August, ]975 
tathe Central UnMrsities stating that the Oommiasion had agreed in 
principle tliat reserviWomtnay be provided fur recruitment to the posts 
of Lecturen in the Unt.eriitie« and Colleges. Thill view of the Commission 
was brought to the notice of the Central Universities for guidance. 
It is bowever' itdtioet1 that the Jawaharlal Nehru University aDdtbe North-
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~D 'HiII, lJ1liversHY have made reservatiOD in !be post of Lecturerl 
Ass.aant Profeesor/Reaearcb Aaociate. 

1~:1'6 In its tneetfng held on J9 lune, J982, the Committee of the 
V~lfon 'of Central Utriversiriesl'Odlted out tba't .1'OMe of the 
Central Univorlhiea w~ not ,following tuideU- '.praoribed1br Wiervatioa 
for .Scheduled Castes and Scheduled Tribes both for admillion a.an Jewll 
and recruitment. The Chairman, U. G. C., stressed that urpt _tepa be 
initiated by 'the ul1iversitiea where neoessary. to ensure that these guideUoel 
atefOllowe(f; 

13. 17 The Committee enquired wby no ICSCrvation for SchecIaIed 
CtstefSCbeduled Tribe candidates had been made in teaching posts io SOlDO 
ofiheacentrail·UniYersitits. The Secr'tt8ry, l:1nivenity Grants 'Colbmiaion 
hilS stated during evideace·that lOme oetke Central Uftivenlti. uYeno' 
mllde au, retel"Vation for Scheduled OnNe/SchcduIed ntbes. laatad, 
those Unive"itiet bave stated that they· are giviDa prot'enaae 40 :ScbecluJed 
Caste/Scheduled Tribe candidlitea. The. witDolS stated that SOIDe of the 
Universities are 'fOllowing the reservation rulea relating to the fint eatry 
but not in the ease of promotions. 

I 

13.18 The Secretary, Ministry of Education, stated during evidcoco 
thatltbe.position was not very bappy and a lpecia1meatias of dlo Vice-
Chancellors of Central Universities bad,boe1l called on 21 February, 1983 
and a separate meeting of tbe University Grants Commiuioo on 19 Febru-
ary. 1~83 to discuss these matters. It was stated that in an eatner meetiq 
of the ·U:O.C. held 00 27 Januaty, 1983, a setiousthought 'dI'tMa to the 
matter.efnon"imJlle!ncntat;oft of GovenmeatiaattactiOlll _ .... Deed to 
foUow tbe reservation orders was broUlht to tbe notice ·of alae Members 
of the Commission. The' Secretary, Ministry or Education, allUl"ed the 
COmmiMe that it was proposed to lay dOWll some uIbm pDIiD1 m 
rcganHo admillions, recruitments acholaJ.'lhlps, lpecill . ~ f", 
etc. 

J 3.19 A meeting of the Vice-Chancellors of the Ceafl&l Uai,...... 
was held 00 21 February, 1983. At this meeting, besides the Vice-CIwJe. 
ellors'represent atives of the Ministry of Education and U. O. C. wen 
also present. The Committee have been furnished with • OO{J1 or .... 
mlnntes of this meeting, relevant extratt from . which is reprocluced 
below:-
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"The Education Secretary explained the constitutional respoD-
sibility of the Government of India for making reservationl for 
Scheduled Caste/Scheduled Tribe candidates in admission aa well 
as appointments. It was imFCI8Cd upon the Vice-Chancellors 
that the orders issued by the Guvernment of India and the U. G. 
C. regarding reservations for admissions to all courses of study, 

. appointments and promotions for non-teaching staff and for 
recruitment of lecturers should be followed and that the Univer-
sities should ensure that these are included in the Ordinances and 
Statutes of the Universities. This was particularly necessary 
in view of the assurance given by the Government of India 
and the U. G. C. to the Parliamentary Committee on 
the - Welfare of Scheduled Castes and Scheduled Tribea. The 
Vice-Chancellors were requested that they should ensure that 
the necessary formalities, i(any, to consult the respective Acad-
emic Councils and Executive Councils .. where necessary, are 
completed by March 31, 1983. 

It was further suggested tbat while providing reservations for 
Scheduled Caste/Scheduled Tribe students, Universities should 
ensure that provision is also made for remedial courses for thtIC 
students so that they could be brought up at par with other 
students. A report on steps taken may be sent to University 
Grants Commission." 

13.20 The following statement gives information regarding the total 
number·of posts of Professors, Readers and Lecturers in teaching depart-
ments of the Central Universities and of those which were held by Schedu-
104 Castes/Scheduled Tribes as on 23.7.1978. 



University Total No. of posts No. of posts held by SC/ST 

Professor Reader Profcssor 
Reader 

1 2 

« 

I. Hydera~d 
University 16 

2. North-Eastern Hill 
University 11 

3. Aligarh Muslim 
University 87 

4. Banaras Hindu 
University NA 

S. Visva Bharati 30 
6. Delhi University 103 
7. lawaharlal Nehru 

University 

Total 

69 
(57 filled) 

316 

3 

29 

38 

21S 

NA 
71 

250 

4 

34 

S6 

S18 

NA 
191 
216 

134 164 

S 

(Asstt. Prof. (4sstt. Prof. 168 8Ued) 
106 filled) 

667 1179 

6 

1 

1 

2 

7 

3 

1 
2 

6 

13.21 The following statement gives information reprclins Dumber of 
posts of Lecturers in the teaching department of the Central Universities 
and those held by Scheduled Castes/Scheduled Tribes as on 1.6.J980; 



'fotaJ No. of posts 
of·Lecturers 

No; ofpoata.oH.ec-~ .... Gf 
turersbeld -by' ScjST to 

~Kydorabad 

University 
2 ... _North-Eastem 

Hill University 

3. Alisalh Muslim 
University 

4 •. Banataa Hindu 
University 

S. Visva Bharati 
6 •• Delhi University 
7. ,.JawaharJaI Nehru 

University 

2 

34 

57 

518 

679 
191 
216 

]64 

>J8S9 . 

SC!fi total 

3 

16 

3 
1 
2 

22 

0.4 
O.S 
1.0 

13.22 Regarding Aliaarh Muslim University, it has bee~ stated that 
peJSODI applying for the pos~ of teacherc\o not indicate their caste~ As IUCh, 

~t il not possible to give information regardiog Scheduled Caste/Scheduled 

Tribe teachers .. 

~:r'3;113'JftielfbHowintinro,matiOn'bas beeD:fur1\uk<Pby'tbe'Miniltryot 
Education In 'January, 'J983 indicating the repcesentati?n of Scheduled 

Castes/Scheduled Tribes io the teaChing poIIts in the Central Universities .. 
per latest· available information ;-

.Statemcnt indicates position .1 on 1.1.1982 except in retp:ct or North Euter. 
Hili Univerllty where the B,ures indicate the position u oa 1.1.1980. 

... 
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Total No. of Teaching'std' 

Profc.. Reader· Lecturerj 
8lOrs. Asstt. Prof./Res. 

Associate 

2· 3 4 

I. Hyderabad 
University 20 33 4S 

2. Nortli-Eastern 
Hm University 1'6 49 116 

3. Ali.,arb Musttm 
UniYersity 202 266 S69 

4. Banaras Hindu 
Uniwrsit'y 2()3. 423 684 

S. VtsVa B1Iarati '¥t' 70 IS8 
6. DeHIi 

UDMrIfty 111 281 2" 
1. Jawabattal Nehru 

University S9 104 145 

To&al 649 1226 1966 1 

No. or SCfIT 
i 

ProCe- ~~ Lecturer/ 
ssor der Ass~ 

PrOfessor 

s 

1 .. . .., . 

2 

7 S9 

Total teachiug staff: 3841 Total SCtST statr: 67 
Total excluding NER. U : 3660 Total: ElCIudini NEB. U: 'S 

13.14 TIle Committee note tbat tbe orden regardlDg mer,arro..·"" 
.vices of the Ualyenitles were commaafcatecl by the Mbdttry ef IlacatlGa 
to tile Ceatral UalYerslties OD 9.6.1M6. 1bis commllllfcatlollinter .. ali8 ...... 
dlat "tile Goyenmeat is aware dlat it Iilay not lie _ira" &om dIe .... oI 
\'lew- of munteilanee :'of Proper standards ... Hucatloaal .... tI ...... ., 
...... edacatloa to iaitltute any rules wldeh ·wiD teIId to ......... . 
,aallty of teaeben. But tbere are certalD other admllll.ntfte, eIerfclel .. 
cIas IV posts to which reservation orders mey apply wffhoat detri_1It to 
-ftI'SUy standards." 1be matter wa" considered by tile UIlfYfl'lfty Gnats 
C.IDiSlioa III 1969-70. ne Com.lsaioa w ... r tbe view lIIat since 
............. lIdd .... to flay witlt npnI to t. quality of ~..,., 
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aU eIIorts IhouId be macle to appolat the best available persons in tile oaln,-
sidell ... coUeps and that if any other considerations were brought in, these 
woUl st_ ID tile way of appointing most quali8ed and competent pel'SOJlS 

to tile teacbiDg posts. However,·the Commission reconsidered the matter fa 
July, 1975 ad agreed in principle· that reservations may be provided for 
Scbecloled Cutes and SchedaW Tribes for recruitmeJlt to the posts of lectu-
ren lu the aalvenities ad colleges. The Commission was also of the view 
that aadl reservations may Dot be operated on a roster system. Tbis decmOD 
wu comaa_cated to the uaivenitles in August, 1975. Thus the Ministry _ of 
E4.catlon .... the University Grants Commission took nine years to come 
to a "sloa that reservation for Scheduled Castes and Scheduled TrIbes 
IboaId lie provided la ieachlag pOlts in the Universities and Colleges. The 
Committee do not feel happy that the benefits of reservatloDs in teaching 
posts fa the .nlverslties .... coU.es -were denied to persoas belonging to 
ScbecIaled Cutes and Scheduled Tribes daring this period. 

13.25 In their letter deted 16th April, 1982, the University Grants 
Commission laformecl the Central Ualversitles that the Government of India 
bas fadlcated that Its InstructioDS regarding reclervatlons for Scheduled Castes 
... Schedaled Tribes in respect or posts to be filled up by promotion are 
required to be observed by an autonomous bodies receivingaraDts from tbe 
Govel'lUllellt. The Universities were requested to initiate necessary action In 
this matter. Prom the Information famished to tbe Committee, it is.seen that 
none of the Central Universities has Implemented the orders . regarding reser-
,ation in promotion in the teacblng posta. The Committee recommend tbat 
the orden reprdlng reservations In promotiOns from the post of lecturer to 
tile posts of Reader, Professor etc. in the various Faculties and Departments 
.fthe Ceatrll Unlftrsities aud colleges afIlUated to them, shoul" be imple-
_ted expeditiously. 

13.26 From the data furnished to tbe Committee, it is seen that in all 
. tile Canal Uaiversitles takea together, tbere were 8 teathing posts (2 
Reiden ; 6 Lecturers) helel.y Scheduled Caste/Scheduled Tribe persons as 
fa Jaly. 1978. Two years later i.e. In JUDe, 1980, tbe number of posts of 
I.ec:taMs beld by Schedu~d Clstes/Scheduled Tribes WIlS 22. According to 
the available Information furnished to the Committee by the Ministry of 
Edacatlon In January, 1983, the total number of teaching posts held by 
Scbedaled Castes/Scheduled Tribes in the Central Universities is 67. 

The a,ailable data fumished by the Mini&try of Educatioa in Jaouary , 
1983 farther IboWI that out onhe total teaching staff of 3841 in the Ceatral 
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UDlvenltla, the number of post. held by Scheduled Cutes/Scheduled Tribes 
11".1. e. 1.7 per cent. II the Scheduled C~.tes/Scheduled Tribe teachilll 
ltd appointetlln the North-Eutem Hill University (NOI. 51) i. excladed. 
the number of Scheduled Caste/Scheduled Tribe teacbing .t .... ln tbe remain. 
Ing Central Universities comes to only lS, 1. e. O. 4. per cent. The increue In 
the strength of Scheduled Calte/Scheduled Tribe teaching sta'" In the Central 
Unftrenltlel (except North-Eastem HID University) from .. to 1! clarilll the 
... 4.1/2 yean clearly abo"s that all that Is required hu not beeD done to 
_led a larger DUmber of Scheduled Caste/Scheduled Tribe candidates Ja the 
teacb", postl. 

The onIers regardlDg resenatioD for Scheduled C .. tes (15 per ceat) ad 
Sched.led Tribes (5 per cent) in recruitment to the poat. of Lecture .. 1ftre 
eo __ leated by the UDlversity Gruta Commi.ioa to the Ceutral Vllivenl· 
tiea ia August, 1975. The fact that even selen yean arter the iIIue Of these 
orden, there are only 15 Scheduled Castel/Scheduled Tribes In the teacJdna 
posta 10 tbe Central Universities (excluding Schedaled Clites/Scheduled 
Tribes iD the N)rtb Eastern Hili University) out of a total of ~O, oDly ill-
dieates that tbe reIe"ation orders have remained mostly on paper. 'I1le 
Coamittee strongly feel that serious vie. Iboald be taken by tbe Minlltry of 
Education, the University Grants Commission and the Vlce-cbancellon of 
tbe CeDtral UDlverslties as to the measures which neecI to be taken prom,tly 
ad elrectlvely to increase tbe intake of Scheduled Castes/Scheduled Trlbell. 
tile teaclliag posta Ja t~ Ceatral UDiversifiel. The Co..uttee alllo feel tht it 
I, blab time that Goverament mould take a declaioD to provide ..... v.tI ... 
for Scheduled Cattel ud Scheduled Tribes 10 teacbial aad aoD-teaclllq pos .. 
at aU levels. Comllittee would like to be Informed of the .te,1 taken I. thla 
regard. 

1317 The co...uttee 8nd tbat the Infor .. tloD regardial poatI of Lee· 
turear in tile teacm.. .... rtaeat. of the CeDtral and State UDivenitia .... 
tIIoee beld by Scileduled Castes and Scheduled Tribes as on 1.61910 ... 
Ii ... In tbe ADnaal Re,ort of tlte Ual,erslty Grants Commissioa for tile year 
1980-81. However, in the Anllu" Report for tlte year 1981-81, similar leo 
formatiOD b.s beea·a:cluded. No reason for exclusion or tbls vital lalor_d-
.... heen giveD. TIle CoaIlDlttee recommend tll.t the data regarding represent •• 
tion of Sclledaled Castes and Scheduled Tribes in the posts of Lecturers. 
Readen. Professors etc.. in the Central and State Unhmities .1Iott1d I.vari· 
ably be Ilicladed ia u.e ADDual Reports of the CO.lBissiOD. 
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13'18 It bas been stated that in Aligarb M.uali.m Uni~ersity, separate 
data reg .... djni Sebeduled Caste/Scheduled Tribe persons employed in tGe 
teaching posts is not maintained. The Committee recommend tbat slick data 
.lIoold be compllcd and mllintaiacd by the UJliversity regularly. 

B. ResenatioDS in Non-Teaching Posts in Central Universities 

14.1 The Ministry of Education had, in their letter No. F. 12-16/66-
U.:2 dated 9.6.19>6 to all Central Universities, suggestcd that orders 
rcpnlias fceervationsjor Scheduled Castes/Scheduled Tribes may be applied 
to administrative, olerical and class IV posts in the universities. The 

University Grants Commission had, in the~r letter No. F.7-2J81 (SeT) 
dated 14.5.1982 to the Central U niversitie3 stated that the Committee of 
Vioe.Ctlancellers of Central Universities had agreed that special steps 
sIaoaJd be tatcm to enSlro tbe ooverage of S~heduled Caste/Scheduled Tribe 
candidates upto tbe rescrvation percentage filted both in the matter of 
admissions and appointments. These instructions were reiterated in the 
Commission's letters No.F.6-4/82 (SCT) dated 25.8.1982· and No.7-2/81 
($CT) dated 4/6 November, 1982. 

14.2 The Commission has, in an)ther letter No. F. 4-l5/78 (SCT) 
datod 16.4.1982 to the Central Universities, desired that the Govetnment's 
~~tiODS regarding reservation in promotions should be followed by the 
wUv'Qrsitics. 

14.3 The present position, as per available information, shows that 
Delhi University and Jawaharlal Nehru University have provided reserva-
tiona in non.teaching posts as per G.JVernment of India's instructions. 
AliIarb MUlHm University and Banara!! lHindu University have provideJ 
reservations in Class III and IV posts. It hlS been stated that Visva Bharati 
and Hyderabad University are also follJwing Government of India's inslru-
ctiODS. North-Eastern Hin University bei'ng located in a predominantly 
tribal area, a majority of non-teaching posts are filled by trib.!l candi-
date. 

14.4 The f\Jllowing table gives '.the latest· available. infor,natio:1 
regarding representation of Scheduled Castes in Group C posts in th~ 
Central Universities :-

The statement iudicates position as on 1.1.1982 except in .respect of Nor:'! 
Eastern Hill University and Aligarh Mu,>lim Univt}rsity where the figures indi·:III~ 
position as on 1.1.1981 and Banams Ilindu Univ~rsity when: the ligure indi~al~ 

position a~ on 1.1.1980, 
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Uoiveraity Total No. No. of Per· No. of Pero-
of staff in S.C. ceo· S.T. entqe 
Groop C. tase 

1. Aliprb MuaUm 
University 1990 19 0.95 8 0.40 

2. Bauaras Hindu 
University 2270 13 0.57 3 0.13 

3. Delhi University 1839 80 4.35 
4. Hyderabad University 210 10 4.76 1 0.47 
5. JawaharlaJ Nebru 

University 449 30 6.68 3 0.66 
6. Visva Bbarati 669 38 5.68 
7. North-Eastern Hill 

University. 307 202 65.80 

14.5 Prom the ialormatlOD laralsbed to the Collllll.lttee. It Is IIOticeci 
dlat .. per aoftl'lllllellt's iJlltructiODl the Delhi Uuft'el'llty ad Ja"abarial 
NeIn U.benity have agreed to provide retenatloll of 15 per ceot IIIId 7 , 
fer ceat for Sched.1ed Castes/Scheduled Tribel t. IlOII-teaehIaa poItl. The 
odIer lIIIfftl'ldties (except North-Eastero BiD Uuf,eralty) are making mer-
.atIou in CIIIS m and IV postll only on the bas. oI1111tn1d10DI lUlled by 
tile Milliatry of Education in June, 1966. The later iDltractloDllnued by tbe 
UDlvenitr Granta Commission regarding reservation In CI .. IlIIId 11 posta 
(Groups A and B) IUId for retenatioDl In promotion are yet to be ImpJe. 
_tN. The Committee woDId like aU tbe Ceatr .. Uni,enitles to adopt aad 
Implement these lnstractlODl without delay. 

t 46Th' CommUtee are surprised tbat the represeatatlon of Stile-
tin'"'' ("""tes in Group C posts in (be AUgarb MUIUm Uai,enlty and BalW1ll 
Hiud. University Is only 0.95 per cent IIIId 0.57 per cent respetfively. Enn 
in otlter Central Universities (except North Eastern Hill Unhersity). tbe 
reprC6entatlon ranges between 4.35 per cent IIDd 6.68 per cent "hich is muth 
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tIeIoW tbe re .... ioIt aDowedfor & ........ ·Caatu. . The repI'UelltatJon of. 
Scbedaled TrIbes in Group C posts is llil in Delbi University aud Vi"a 
Bbaratl. In otber uniyenities, tbe representation Is below ODe per cent. The 
Committee are anable to believe tbat adeqaate namber of Scheduled Caste 
persoDs are not available even for recruitment to Groap C posts in tbe 
Central Unlveraities. The Committee recommend that the reasons for low 
representation of Scheduled Caltes/Scheduled Tribes shoald be gone into aad 
steps taken to increase their intake in the services of the uainrsitles. 



CHAPTER IV 

MISCELLANEOUS 

A. Grata To Vahenltles 

15.1. The grants given b) the University Grantl Commission to the 
universities are mainly for tw J purposes, va., (a) for development and 
(b) for maintenance. Plan assistance in the form of grantl for development 
is given to Central, D::cmed and State Universities and non· Plan assistance 
for maintcna.nce is given to Central Universities. Maintenance Il'ants can be -
given to State universities also for any specific activities and to Dccmcd 
universitie 5 in special cases. 

15.2. The following statement indicates the grants given by the UOC 
to the Central Universities during the years 1918·79 to 1980-81. 

GRANTS PAID TO CENTRAL UNIVERSITIES UNDER PLAN cl 
NON PUN 

(In Lakh' of Rupees) 
S. No. Central University 1978·79 1979.80 1980-81 

--------------------------~-Plan Non Plan Plan Non Plan Plan Non Plan 

1. Aligarh 121.71 629.79 67.49 745.04 148.46 830.88 

2. BanarasHindu 382.64 783.31 155.48 1001.95 298.08 1094.93 

3. Delhi 117 .. 17 371.45 95.'3 530.95 136.08 629.73 

4. Hyderabad ·232.04 63.67 99.60 91.51 117.62 

5. lawaharlal Nehru 104.91 195.26 84.97 277.60 66.56 318.67 

6. North Eastern Hill· 14 1.33 74.10 82.17 90.88 92.90 

7. Viswa Bharati 36.50 169.70 5.52 193.93 13.35 230.49 

Total: 1136.30 2149.51 546.76 2931.24 844.87 3315.22 

• Since t~~ t\\O uDivenitiet were establlabed iD tbe Fifth PlaD tbolr earlier 
expenditure wu met out orPlaD fuads. 

103 
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15.3 The Commilsion pa)'1 dlvelopaaent arants to tbe Central Uni-
versities on cent per cent basis and maintenance grant to meet the deficit 
after taking into account salaries or taacbing and nOD-teaching staff, 
maintenance of laboratories, libraries. and other day.to-day requirements 
of the universities including .:fundl for the retirement benefits of the 
emplo>:ees~ ; 

l.5.4 Grants paid by the UOC towards the maintenauee of Central 
Universities for the year 1931·82 were al tinder :-

81. No. University 

I. AJigarb Muslim University 
2. Banaras Hindu University 
3. Delhi Uoiv.l'lity 
4. Hyderabad University 

. 5. Iawabarlal Nehru Univmity 
6. North~Ealtern Hill University 
7. Vis ... Bbaratl 

Total : 

Amount 
(RI. in lakhs) 

915.00 
1212.00 
657.00 
133.50 
3~.OO 

104.00 
271.50 

365l.00 

B. Sab-PJu/COIDPOilellt Plu FOI' ScWaJed CastesjScbedaled Tribes 

16.1 The U;1iversity Grants Commission bad set up aStanding Comm-
ittee: in September. 1979 to advise it on all matters relating to the policies 
and programmes for Scheduled Castesi~ched1¥ed Tribes. The Standing 
Committee was composed of officials of the ,Ministries of Home Affairs, 
Bducation, a representative of the office of the Commissioner for Scheduled 
Castes and Scheduled Tribes. a representativ, of the Covernment of Bihar. 
Vioe-Cha~lIor. Madras Uoivor",ityand thercnoD.officials. The Standing 
Committee appointed a Working Or.oup to draw up a Su~PJ8n for S~hedu­
led Tribes and a Component Plan for Scheduled Castes as part of the S;"th 
Five Year Plan with a view to maximise flow of funds and ensure full utili-
Sation of facilities for Schedu!ed Castes and Scheduled Tribes~ The Standing 
Committee held meetings in August, 1980, February, 1981 and February. 
11982. It recommended an allocation o( Rs. 24.68 crores and Rs. 46.26 crores 
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for 1980-85 respectiv.ly fer aub-PJao for Scbeduled Tribes &ad Compo-
noat Plan Cor SabodDled Caltes. Tho report of tbe StaodiDa Committee wu 
oCanaidercd by tbe UllivOtaity GraDta CommisaioD at its mectinp held OD 
23rd/24th 1II0e, 1982 aod 3rd September, 1982. 

) 6.2 S:>me of the recJmmendatfons made by the Standial Committee 
to its report and the views of the University Grants Cammiasion thereoa are 
mentioned below; 

(i) The Standing Committee sUllcsted relaxation of minimum 
qualmcationa Cor recruitment of Scheduled Castes/Schedu-
led Tribes teachers in colleges and Wliversities. The Univenity 
Grants Commission felt that it would not be desirable on 
academic grounds to relax minimum qUllifications. How-
ever, the Commission is considering a proposal under which 
Schedu'ed Caste/ Scheduled Tribe teachers from schools 
could be awarded fellowships to enable them to improve 
tllcir qualification§. 

(ij) The S~anding Com llittee suggeited thtt 1 COO S~heduled Cute/ 
Scheiuled Tribe students could be selected every year to create 
a pool of talented and trained scholars, scientists and techno-
lopsts, researchers etc. in various branches of learning. The 
bursary schemes should be so iniliated that all tbe approved 
items of expenditure of the scholars would be met from tbe 
bursary that would be available for each selected student, 
The Commission bas conatitutcd a Committee to evolve the 
mechanism for the introduction of bursary IChemes for the 
atudents belongln, to Scheduled Caste and Scheduled Tribe 
communities. 

(iii) The Standing C.,mmittee suggested opening of a large 
Dumber of coaching centres so that Scheduled Cute! Schoo 
duled Tribe students could be enabled to appear for all com-
petitive examinations not only for various selections .for 
placements but also for admission to profe~sional. technical 
and para-professional COurlCS. It was envI~ged . that such 
working centres miaht be assisted by the Unlvorll~y Gran~ 
Commission. The Commission is workiaa out details oCthii 
proposal. 
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16.3 The Committee find tbat tbe University Graatll Comnlission hI4 
let up a Standing Committee in September, 1979 to draw up a Sub-Plan for 
Scheduled Tribes and a Component PllUJ for Scbeduled Castes as part of 
the Sixth Five Year Plan. The Standing Co"mmittee recommended an alloea-
tion of RII. 24.68 crores and Rs. 46.16 crores for 1980.85 respectively for 
Sub-Plan for Scheduled Tribes and Component Platn for Scheduled Castes. 
The report of the Committee was considered by 1heUniversity GrIDts 
Commission at its meetings beld in June, J ~81 and Serteniber, 198~. 

The Committee ha,e been informed that the I ecommendation of the 
Standing Committee for relaxation of minimum qualifications for recruit-
ment of Scheduled Caste/Scheduled"Tribe teachers in universities and collegeJ 
bas not been accepted by the University Grants Commission on academic 
grounds. Ho\\ever, the Commission 1$ conSidering a proposal under "bleb 
Scbeduled Caste/Scheduled Tribe teacbers from schools could be awarded 
fellowships to enable them to improve tbeir quaUOcations. 

The Standing Committee has suggested tbat 1000 Scheduled Caste-
Scheduled Tribe students could be selected every year. to create a pool of 
trained and talented scholars, scientists and technologists, researchers etc. 
in various brancbes of Iearnina. It bas been envisaged tbat a bursary scheme 
would be initiated under wblch all the .pproved items of expenditure of the 
scbolars could be met from the bursary tbat would he anilable for each 
selected student. Tbis recommendation is under consideration of tbe Univer. 
slty Grants Commission. 

The Standing Committee bas lDaated OpeDlDg of a large number of 
maching centres for Scheduled Caste/Scheduled Tribe students to enable 
tbem to appear for selections for admiSSions to profeSSional, technical and 
pan~professional courses. It bas been en'tisaged tbat such coaching centres 
mlgbt be assisted by the University Grants Commission. 

The Committee would Uke to be informed of the action taken to 
flnaUse and Implement the aforesaid proposals. 

16. 4 The Committee ftnd that the lODual reports of the Ministry of 
Education/University Grants Commission do not indicate 'the Dow of funds 
..ter tbe Sub-Piau for Scheduled Tribes and Component Piau for Scheduled 
Cutes for schemes beiDl Implemented for the educational development of 
penoas beloDgina to these commlDlities. The albcatiollS recommended by 
die Studlaa Committee of the UniverJlty Gruts Commission for tbe various 
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~bemes of edaeatloaal de,eIopmeat of Sebedaled Castes/Scheduled Tribes 
bave not yet beeD fIIIaUsed aad a DDDlber of proposals made by tile 

. StaadiDg Committee are stili UDder . tbe tOasideratioD of the CommlssloD 
altboagb tbree years of tbe Sixth Plan period are already over. They expect 
tbat aU peadiDg issues weuld be finalised expeditiously. 

16. 5 The Committee Curther recommend that each Central Vah'erslty 
sbould iD its aDDual budget earmark fUDds for the edncatio.al developmeat 
of Scheduled Caste/Scheduled Tribe studeDts and Cor benefits to be 
provided to Scheduled Caste/Scheduled Tribe teaching and DOD-teacblng std 
of tbe uDiverslty prepare schemes for the benefit of these communities aad 
implemeat them. 

C. Hostel and Otber Facilities 

17. I The Committee have been informed that the Universities! 
Colleges have been advised to provide reservation of 20 per ce~ of seats in 
hostels for Soheduled Caste/Scheduled Tribe students. 

17. ~ The following statement indicates the total capacity of hostels 
and the number of Scheduled Caste/Scheduled Tribe students admitted in 
these hostels in 'various Central Universities during the academic year 
1982·83 : 

Name of 
University 

Total capacity 
of hostels 

No. of SC/ST 
students admi-
tted iD hostels 
for academic 
year 1982·83. 

Percentage of 
SC/ST students 
admitted in hOI--

tel to total 
capacity 

------------------------
1 

1. Jawaharlal 
Nehru 
University 

2. Alisarb 
Muslim 
University 

.' 

2 

1900 rooms 

SS42 rooms 

3 

28 SC 
2S ST 

Admissioo not 
yet fiDaI_d. 

4 

SC 1.47% 
ST 1.31% 
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1 2 3 4 

3. UniYerlity 
of Delhi 659 rooms 59 10.~~ 

(includiag 
59 reserved 
for foreigners) 

4. Hyderabad 280 IS 5.3% 

University 

S. North- 130 88 67.7% 

Eastern 

Hill University 

6. Banaras 3000 rooms Admission not University has 

Hindu 7000 seats yet fln aUsed made provision 

University for 20% reserva-
tion. 

7. Visva- :39 14 for SC 4.1% 

Bharati 2 tor ST 

17.3 It baA been stated tbat there have been no instances of Scheduled 
Caste/Scheduled Tribe studentl having been refused admission in hostel. 
due to non-availability oheats in the Central Universities at Delhi, Hydera. 
bad, Aligarh Muslim University, Banuaa Hindu Uoiveraity, Visva Bbarati 
and North Eastern Hill University. No information in this resard was fur-
nished by Ministry of Education in regard to lawaharlal Nehru University, 
New Delhi. 

17.4 When tbi. matter was raised by the Committee durinS tbe 
evidence. the Vice-Chancellor of the Jawabarlal Nehru University stated 
that in lawaharlal Nehru University 20"~ or the rooms in the hostell have 
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been reserved for Scheduled Calte/Scbodukld Tribe students. He stated that 
the total accommodation available with lawaharlal Nehru University i. 
1900 rooms. In the year 1982.83, oat of SIS stucieDts admitted in tbe 
University. 48 belong to Scheduled Castes and 36 to ScbodulodTribes aDd 
all of them have beeD provided hostel accommodatioD. 

NEWDBLHI 

April 27,1983 

Vaisakha7,1905. (S) 

A.C. DAS. 
Chat"'"'" 

Committee on the Wel!tJre 0/ 
Scheduled Castel twl Scheduled Tribe, 



APPENDIX 

(Vide Para 4 of Introduction) 

SUMMARY OF CONUCLS/ONSj RECOMMENDATIONS 
CONT A/NED IN THE REPORT 

SI. Reference to Para 
No. No. in the Report 

Summary of Conclusions/Recommendations 

1 2 3 

1.9 The Counci lof the Indian Institutes of AgO[OUI.J:)~~ 
is the highest policy making body for the five Institutes 
located at Kharagpur, Bombay, Madras, Kanpur and 
Delhi. The President of India is the Visitor of these 
Institutes. The Minister of Education is the Chairman 
of the Council. Under the Institutes of Technology 
Act, 1961, the Visitor is empowered to nominate not 
more than 5 persons who shall be persons having 
special knowledge or practical experience in respect 
of education, industry, science or technology. The 
Act does not specifically provide for representation 
of a Scheduled Caste/Scheduled Tribe person on the 
Council. However, one person belonging to Scheduled 
Caste community is a member of the present Council 
by virtue of his own special expertise. In a com-
munication sent to the Committee on 14. 2. 1983, the 
Secretary, Ministry of Education has informed that 
action is being taken to ensure that a member of Sche-
duled Caste/Scheduled Tribe community is included 
in the Council as a Visitor's nominee. The Committee 
recommend that in order to protect the interests of 
Scheduled Castes and Scheduled Tribes and to pro-
mote their ~hnical education, at least one person 
from amona these communities should be included as 
a member of the Council. 
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H ~ The Committee further recommend that the 
Board of Governors of each Institute should also 
include at leut one person belonging to Scheduled 
Cutes/Scheduled Tribes. 

2'8 The Committee note that the Minister of Educa-
tion is the Chairman of the Council of Indian Institu· 
les of Technology constituted under section 31 of the 
Institutes of Technology Act, 1961. This Couocil 
effects coordination and supervision of the Institutes 
and lays down broadly policies for the working of the 
IITs. When the Committee pointed out during evi· 
dence that orders of the Government regarding reser-
vations for Scheduled Castes and Scheduled Tribes for 
admission to IITs were not being implemented, the 
Educational Adviser in the Ministry of Education 
stated: "Technically, they are not under us. Under 
an Act of Parliament they are autonomous. They are 
not under the Government ............................... The 
rules of the Government are not directy applicable to 
them." This observation raised a doubt as to whether 
the orders of the Central Government in relation to 
reservations for Scheduled Castes and Scheduled 
Tribes could be applied to all the IITII uniformly or a 
plea could be laken that these Institutes are autono-
mous and are not bound to follow the rerervation 
orders. The Committee, therefore, asked the Secretary, 
Ministry of Education who clarified during evidence 
.that "while these Institutes are governed by an Act of 
ParJiament add are supposed to be fuoctionin. as 
autonomoUl bodies, yet they are un der the Ministry 
of Education, and 10 long as they are under the 
Ministry of Education, the instructions of the Govern-
ment have to be followed. The Committee take seri-
oUa note of the opinion of tbe Educational Adviser. 
They arc distrellCd to DOtll that an 01llcer who bas to 
advise the Government on Education can hold sudl 
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anopinioa and continue to bold. by post wbl.ch 
determines tbe fate of the Mslectcd lot It is bigh 
time-tbat Government should take not of the severity 
of the situation and make tbe position clear in 
unequivocal terms in the lnatitutCli of Technology 
Act and insist on implementing the directions of tbe 
Government from time to time. 

From the data furnished to the Committee, it is 
seen that for the academic year 1980-81,218 seats 
were reserved for Scheduled Caste and 69 for Schedu-
led Tribes. Out of 2112 Scheduled Caste students 
who had registered for the Joint Entrance Examina-
tion, 6 Scheduled Caste students qualified without 
relaxation and 161 with reluation. The total number 
of Scheduled Caste students admitted was 133 and 
the number of reserved seats which remained unfilled 
was 85,1. e. 39 percent. As regards Scheduled Tribes, 
the number of Scheduled Tribe students who resis-
tered for the examination was 454. Out of these, one 
Scbeduled Tribe student qualified wit bout relaxation 
and 26 with relaxation. The number of Scheduled 
Tribe students admitted was 17 and the number of 
reserved seats which remained unfilled was 52, I. e. 75 
per cent. 

For the academic year 1981-82, 214 seats were 
reserved for Scheduled Cute and 69 for Scheduled 
Tribes. Out of 2109 students who had registered for tbe 
Joint Entrance Examination, 8lcheduJed Cute students 
qualified without relaxation and 47 with relaxatioD. 
The total number of Scbedul04 Cute students admit-
ted was 52 and the number or 't'escrved seats which 
remained unfilled was 162, I. e. 76 percent. As reprds 
Scheduled Tribes, the numa.. of Scheduled Tribe 
students who had l'CIiltcred for the examination WII 
437 out of wbieb one ltudcat .. lifted without rel~ 
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tion and 4 with relaxation. Tbenumber of Scheduled 
Tribe students .admitted was 3 and the number of 
reserved seatswhicbmnained unfilled was 66, I. e. 96 
per cent. 

For the academic year 1982-83,254 aeats were 
reserved for Scheduled Castes and 85 for Scheduled 
Tribes. Out of 2331 Scheduled Caste students who 
had reaistered for the Joint Entrance Examination, 8 
Scheduled Cute swdeotl qualified without relaxation 

and 49 with relaxation. The total number of Schedu-
Jed Caste studenta admitted was 45 and the number 
of reserved eeata which remained unfilJed waa 209, 
I. e. 80 per cent. As regards Scheduled Tribes, the 
Dumber of Scheduled Tribe atudeots who had rep.. 
tered for the eumiDation w.. 445 out of which one 
Scheduled Tribe atudent qualified without relaxation 
and 8 with relaxation. The number of Scheduled 
Tribe 5tudenb admitted was 7 and the number of 
reserved seata which remained unfilJed w .. 78, I . •. 
92 per cent; 

The above data reveals that the percentasea of 
reaervcd seats which remained unfilled durin. the 
years 1980-81, 1981-82 and 1982-83 were 39 percent, 
76 per cent and 80 per cent for Scheduled Castes and 
75 per cent, 96 percent and 92 per cent respectively 
for Scheduled Tribe.. The Committee are greatly 
concerncd that a very large number of aeats reserved 
for these communities thus remain unfillcd ycar after 
year. 

The numnrT (If ~crr("JJt'cI raste studcnts who 
qualiCcd wilhcut relaxation in marks in the cxamina-
tions held in the year 1980, 1981 and ] 982 was 6, 8 
and 8 respectively. Only one Scheduled Trite candi-
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date qualified without any relaxation in marks in each 
of these years. The small number of Scheduled 
Caste/Scheduled Tribe students who qualified in th 
Joint Entrance Examination without relaxation is 
also a matter of great concern. 

Tbe Committee find that the problem of filling 
up the seats reserved for Scheduled Caste/Scheduled 
Tribe condidates in tbe Indian Institutes of Techno. 
logy has enpled the attention of the Govern-
mel,t of IQdia and the authorities of the Institutes for 
the past IDIlny years. Till the year 1978, admission 
was made through the Joint Entrance Examination . 

. Direct admission of Scheduled Casle/Scheduled Tribe 
students securing 50% or more marks in the quali· 
f) ing examinations was also made. From tbe year 
1979, direct admission of Scheduled Caste/Scheduled 
Tribe students has been discontinued. All admissions 
are being made through the Joint Entrance Examina-
tion and the minimum qualifying marks in the aggre-
gate has been prescribed at two-third of the minimum 
for general category candidates. From the data furni-
shed to tbe COmmittee, it is seen that the average of 
the lowest aggregate marks of tbe last Scheduled 
Caste/Scheduled Tribe candidates admitted in the 
various ooursee in UTs during the year 1982-83 was 
24% a8 against the corresponding average of 50% in 
the case of general candidates. It is evident that due 
to keen competition among the general category 
candidates for admission in the I. I. Ta, the minimum 
percentages of marks secured b1 such candidates is 
quite high with the result that the admission require-
mt'nt of two third of the minimum for general cate-
pory candidates in case of Scheduled Caste/Scheduled 
Tribe students also tends to be biah. This eventually 

... _._--
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res!llts in low in take of Scheduled Cute/Scheduled 
Tribe candidates against the reserved _ls. In a com-
munication furnished to the Committee after evi-
dence of officials of the Ministry of Education was 
ovcr,lhe Secretary, Ministry of EdUcatioo has infor-
med the Committee that instructions have been 
issued that the cut-off point for Scheduled Caste/Sche-
duled Tribe students will be two-third of the apre-
gate rather than two-third of the individual subject. 
Also, at the time of taking final decision, the cut~fI 
point will again be determined consistent with the entry 
standard in order to take as many students .. pouible 
from tbe~e communities. The Committee elpect that 
the assurance given by the Secretary, Ministry of 
Education will be implc mented in aU aeriousness by 
the autborities of the I. I. Is. 

Tbe Committee have a feeling that the question 
papers set for the Joint Entrance ElWIlination are 
rather tough and this examination virtually becomes 
a test for eliminating rather than of passing. parti-
cularlY for Scheduled CasteiScbedulcd Tribe students. 
The Committee have been informed tbat the question 
papers are set by the teachinl staff of the I. I. Is. 
They feel that t he teaching staO' of the I. I. T. may 
not be quite covers801 with the syllabus of 10+2 
standard. The Committee recommend that the prClCDt 
system of selection of paper settets and the standard 
of question papers should be cri~callY reviewed. 

The Committee conaidcr it necessary tbat copies 
of the prospectus indicating syllabus should be ~ 
available sufficiently in advaooe of the date of exami-

nation. 
The Ccmmittee recolDmcad that separate Ent-

raoce.Eumioation should be oooductcd ror Scheduled 



1 2 

8 3.40 

116 

3 

Caste/Scheduled Tribe candidates and talented among 
them should be picked up and given special coaching 
to bring them upto the general standard of the course. 

The Ministry of Education has, from time to 
time, considered the qUC8tion of giving special coach-
ing to Scheduled Caste/Scheduled Tribe students to 
enable them to come up to the standard required for 
admission to the IITs. At a meeting held by the 
Minister of Education with the Directors of IITs in 
the year 1975, it was decided that from the year 1976, 
special coaching clasaes for Scheduled caste/Schedu-
led Tribe students should be started in each part of 
the country to prepare candidates belonging to 
these communities for admission to the IITs on the 
analogy of such centres already started by the Minis-
try of Home Affairs for Bngineering services and lAS 
examinations. The training was to be of one year's 
dl&ration and was intended to provide intensive 
coaching in science and mathematics. This proposal 
has not yet materialised even after 8 years. 

The number of Scheduled caste/Scheduled Tribe 
students qualifying in the Joint Bntrance Bxamina-
tion for admission to the U.Ts is meagre. Consequ-
ently a good number of Scheduled Caste/Scheduled 
Tribe students have to be admitted after relaxing the 
standards and even then a large number of re~rved 
scats remain unfilled. It is therefore evident that some 
concrete steps will have to be taken to improve the 
standards of Scheduled Caste/Scheduled Tribe 
students. 

The Committee have hern informed that the 
Ministry of Education is in the process of finaJi~ation 
and implementation of two schemes, namely(i) scheme 
of special coaching for Schedulrd Caste/SchedLJ)e~ 
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Tribe candidates to enable them to avail themselves 
of the reserved seats in the IITa and (ii) residential 
free coaching scheme to Scheduled Caste/Schedulod 
Tribe students at + 2 stage. With regard to the 
latter scheme, the Committee have been informed 
that the Principals of some public schoo;s have 
expressed the view that instead of coaching Scheduled 
Caste/Scheduled Tribe students only for two years 
I. e. at + 2 stage, the students can be picked up at 
the Sth or ~th class but not later than 9th class and be 
givcn coachins in the residential schools. 

The Committee feel that the introduction of the 
Residential Free Coaching Scheme will be time 
consuming and may not improve the intake of 
Scheduled Caste/Scheduled Tribe stucients immedia-
tely. As such, the Committee recommend that 
meritorious Scheduled Caste/Scheduled Tribe candi-
dates should be admitted to I.I.Ts and they should 
be given special coaching. 

9 3'49 Till the year 1982, S% of the total number of 
seats in post-graduate courses in the HT s were 
reserved for Scheduled CastefScheduled Tribe candi-
dates. From the data furnished to the Committee, it 
is aeen that the number or Scheduled Caste/Scheduled 
Tribe students adndtted in the post. graduate courses 
in the UTs was 40, 40 and 44 during the ycars 1980, 
1981 and 1982 respectively. The Committee were 
iDrormed dwng evidence that there was no problem 
for admission of Schedeled Caste/Scheduled Tribe 
students at the post-graduate ·level and that there 
were vtty few etudeDts .he) did not get admission . 

. It .,.Jllso' stated that cwn 5% seats reserved for 
SctItdultd Caste/Scheduled Tribe candidates Mre not 
filJed at post-graduate level. The Committee have 

, DOW been informed that from the lear 1983 the quota 

------------------------------------
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of reserved leats hu been increased to 15% for 
Scheduled Castes and 7.1/2% for Scheduled Tribes. 
Tho Committee welcome this decision of the Govern. 
ment. 

Until 1982. admissions to post·sraduate courses 
jn the IITs ~. being made on the haJis of the 
performance of·, a studeot jn the qualifying examina-
tion and subsequent written test and interview conduc-
ted by each 1.1. T . In the case of Scheduled Castel 
Scheduled Tribe candidates, tbe qualifying marks for 
adIQission to a post-graduate courses were relaxed to 
the extent of 5%. From the academic year 1983-84 
admissioDs to post-graduate courses in all the IlTs 
will be depending upon the performance of candida-
tes in the al\ India Graduate Aptitude Test in 
Engineerin, (GATE) with a minimum of 70% weigh. 
tage in GATE performance and upto 30% perfor. 
mao~ of the candidates at the basic qualifying 
degree. 

The Committee observe that for admission to 
post graduate courses, Scheduled Caste/Scheduled 
Tribe candidates are not avai1able even after giving 
relaxation 'of 5% in the qualifying marks. With the 
introductiol1·of tbe GATE system from the year 1983 
for admission to post· graduate courses no improvement 
in ,the intake of Scheduled Caste/Scheduled Tribe 
candidates. can be expected in as much as a joint 
cxamiaatiOD'. is a teat betwccn unequals. As such the 
CoauDittec reooJDmend tbat Scheduled Cute/Schedu-
led Tribe candidates who pall the qualifying elamina-
tion Uld apply for admission to post·graduato 
eouf8Oll should be admitted and giveD special cIJach.in,. 
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10 4.3 The Committee flDd that the number of ScbecS-
uJed Caate/Schcdu1ccl Tribe ltuclenta who left tho 
under-aredale couraea on their own durin, tho yean 
1979-80, 1980-81 and 1981-82 was 10,8 aod 4 1'OIpec-
livoly. The number of Scheduled Cute/Scheduled 
Tribe student. who were asked to leave tbe Inatitute 
due to poor performance duriD, thCIO yean W8I 6, 
4 and 5 respectively. In the post-Braduate courses, the 
number of Scheduled Casto/Scheduled Tribe Itudents 
who left on their own durio, theae yean W8I 
25, 29 and 20 respectively and of those who were 
asked to leave due to perforDWIco was 6 in 1980-81 
and 9 in 1981-82. 

The Committee do not feel happy that quite a 
few S~heduled Caste/SchcduIecI Tribe students left 
either on their own or were asked to leave tho IDlti-
tutes due to poor performance.The Committee appre-
hence that some of the students might have left due 

to financial difficulties. Tbey would like that in 
such cases the reasons for Scheduled Castel 
Scheduled Tribe students desiring to leave the 
Institute~. should be ascertained and efforts made 
for their continuance in the Institute. As regards 
Scbedulecl Caste/Scheduled Tribe students who were 
asked to leave due to their poor ptrformance, the 
Committee recommend that every such case sbould 
be thoroughly and sympathetically examined by the 
authoritics of the concerocd· Institute before tatio, 
deeiaiOD in this regard. tile Committee need hardly 
stress tbat the numbar ef raerved seats filled by 
Scheduled Caste/Scblllu1ed Tribe studeats is quite 
low and therefore DO tIort should be spared to eo 
that the students wJiD are admitted, are able to 
complete their cou ..... in the Institutes. 
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II 4.22 Undcr thc schemc of grant of post-matric 
schoiarships to Scheduled Cutc/Scheduled Tribe 
studcnts which is operJ,ted by thc Ministry of Home 
Aft'ain, only two chiJOren of the, samc parcnts/guardi-
aDS were inade cligi6Jc· for tho· grant of such schola-
ship. However. this restiictioD was removed in the 
case of girl studcnts from the academic year 1980-81. 
Thc Committee recommend that thc Ministry of 
Homc Affairs should remove thc restriction regarding 
grant of post-matrie scholarship to more than two 
male children from the .. me parents/guardians so 
that Scheduled Caste/Scheduled l'ribel tudents are not 
deprived of receiving hiaher education. 

12 4.23 The monthly rate of post·matric scholarship admi-
ssible to Scheduled Caste /Scheduled Tribe students 
pursuina medical and engineering degree courses and 
staying in hostels, was last rcvised upwards from Rs. 
IlS to Rs. 18S in January, 1978. The Committee have 
been informed that thc monthly expenditure of a resi-
dent student in an lIT normally comes to about Rs, 
300 which includes about RI. 210 per month as mess 
expenditurc. As the prcsent rate of scholarship is 
inadequatc for meeting the minimum requirements of 
studcnts, the Colilmittec recommend that an upward 
revision of thc ratc' of scholarship, kccpins in view the 
risc in the cost of living, should be considered by the 
Ministry of Home AlI'airs. 

13 4.24 The Committee would also BUlgeR that tbe Minis· 
try of Education should evolve a scheme of givinS 
graota,tloans to Schedaled Caste/Scheduled Tribe 
ltudenQlwlao face finaDciaJ difficulty in COil pletiDS 
their studies hi the 1.I.Ts. 
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1 ~ 4.29 The total budpt allocation for the five lIT. ror 
the year 1982-83 was Rs.3l31 crom (Rs. 25.81 
crores non.plaa: RI. 7.50 crores-pJan). This bud,et 
provision iQcludes amounts for payment of scholar-
ships. bookgraats ctc. to the Scheduled Caste/Sche-
duled Tribe students. The Committee recommeDd 
that separate figures regarding the amounts earmar-
.kod for payment of scholarships, hook granta and 
other facilitica provided to the Scheduled Castel 
Scheduled Tribe atudcntl and the expenditure actually 
incurred therefrom should be maintained and included 
in the AnDual Reporta of the Institutes as allo in the 
Annual Reports of the Ministry of Education. 

~ 5.16 The Committee find that although the Council or 
the IITs had decided in 1964 that directives of the 
Ministry of Horre Affairs in regard to reservation or 
posts for Scheduled Castes and Scheduled Tribe. 
should be adopted by all the Ioatitutes, the instructioDi 
by the Ministry of Education in the matter were 
actually issued in December, 1910, I.e. after a lapse 
of about 5 years. 

The Committee· fiodthat eveD these belated 
order. were not brought iato force by tbe UTI 
immediately. ADcording to the information furnished 
to the Committee the ordera regarding reservations in 
'Doo-teaching posta wbich arc filled by direct recruit-
mellt clme into force on dilerent dates, viz., from 
1.l,1911 in UT, Bombay, from 1.4.1973 in lIT, 
Kbaragpur. from 5.9.1914 in liT. Kanpur, from 
12.11.1914 in UT. Delhi and from 1.1.1976 in lIT, 
Madras. The Commit," do not feci bappy tbat there 
should have teen to 18ach deiat' in the impleJDCDta-
tion of the Government orden by the lIT .. 
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sbould be furnished byeacb U.T. to the Ministry 
of Education. 

The Committee desire tbat Ministry of Edu:ation 
should review the deoision that tbe post of Lecturer 
need not be operated on a roster system and that the 
de-reserved vacancies should not be carried forward. 

5.20 The Committee note that there is no uniformity 
with regard to the reservation cell anJ appointment 
of a Liaison Officer to look after the cell and diffe-
rent position is prevailing in various Indian Institutes 
of Technology. While a coordination Cell has been 
set up in the Indian Institute of Technology. Delhi. 
no separate Cell has been set up in tbe Indian Institute 
of Technology, Kanpur but the Registrar of the J nsti· 
tute functions as the Liaison Officer. The Committee 
recommend that in each Indian Institute of Techno-
logy a separate Cell should be set up for the reser-
vation work and a Liasion Officer should be appointed 
to look after the Cell. This Cell should be made 
responsible for the implementation of the reservation 
policy and it should also look into the grievances of 
Scheduled ClUte and Sobeduled Tribe employees. 

7.9 The Committee have beeft iaformed that at pre-
sent the University Grants Commission docs not 
have any statutory pot.rers to take action against the 
Central or State Universities to enforce compliance 
with the orders regarding reservations for Scheduled 
Castes/ Scheduled Tribes. From the information fur-
nished to the Committee, it has been noticed that a 
number of communications blwe been sent from 
time to time bytbe Ministry of Education and ~ 
University Grants Commilaion to tbe Central VOl-
versitios and also to other uDivenitics for implemen-
ting the order. reprdiag r~atioDs for Sch~uJed 
Castes/ ScbeduJodTribea iJudQUsaion to the ~ 
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silies and colleges as also in appointments of staff in 
the Universities. It bas been stated that the universi-
ties are autonomous bodies and orders regardia. re-
servations have to be got approved by the Academic 
Council, Executive Council or other authorities of 
the universities before thebe can be implemented. 

The Committee find that section 14 of the UGC 
Act empowers the Commission to withhold grants 
from the university in certain cases as specified in 
the University Grants Commission Act and tbe Rules 
and Regulations made there under). This section it is 
stated, does not empower the Commission to witbhold 
grants if any university does not comply with tbe 
orders regarding reservations. The Committee are 
informed that Government have decided in principle 
to incorporate an appropriate provision in the UGC 
Act, to vest tbe Commission witb statutory powers 
to enforce compliance with their guidelines in tbe 
matter of reservations. The Secretary, Ministry of 
Education, assured the Committee during evidence 
that action is being taken to bring forward an amen-
diflg legislation which would taken care of tbis aDd 
several other matters. The Committee recommend 
that action in this regard may be expedited aDd 
the result iOlimated to tbe Committee. 

8-16 The Committee note that a Special Cell was set 
up in January, 1979 in the University GraDts Commi-
ssion to watch the implementation of various orders 
for employment and programmes etc., relating to acx:-
ess of higber education to studeo.ts belonging to Sche-
duled Caste and Scheduled Tribe communities. 
During tbe course of evidence, tbe Secretary, 
U. o. c., informed the Committee 1hIl data regard.,. 
iDg enrolment of Scheduled Castel Scheduled Tribe 
,studeo~in variold uniwnities bas been compiled for 

- , 



1 2 

22 8.17 

23 

126 

3 

the year 1977-78 and the data for the year 1978-79 
has been compiled but not yet analysed. The infor-
mation for the years 1979-80 and 1980-81 is stated 
to be under collection and consolidation. The reason' 
for the delay is stated to be late receipt of information 
or receipt of incomplete information from the univer-
sities. The Committee wonder how effective implemen-
tation of reservation orders could be possible if ana-
lysis of the data relating to the year 1978-79 was not 
available with the U. G. C. even in 1983. This clearly 
shows that the special Cell in the UOC has neither 
been able to collect the required information from the 
universities promptly neir has it been able to ana-
lyse expeditiously the data already received. In short, 
the Special Cell has proved to be ineffective in this 
respect. 1'he Committee recommend that all necessary 
steps should be taken by the U. O. C. for collectioD. 
analysis and publication of the required data prom-
ptly. 

The Committee note that special Cells have been 
set up in the lawaharlal Nehru University, Hydera-
bad University. Duar .. Hindu University and North 
Eastern Hill University to look after the work 
re,ardinl implementation of reservation orders. Such 
Cells have not been set up in Visva Dharati, Aligarb 
Muslim University and Delhi University. The 
Committee have been informed that the University 
Grants Commission bas agreed tolprovide assistance 
to the universities on 100% basis for the creation 
of special Cells. The Committee recommend that tbe 
Universities which have not set up special Cells 
should do 10 without delay. 

The Committee further recommend that the staff 
in the Special CeUs .bouId be ensaFd exclusively for 
the work relatin. to implelDtntation of reservation 
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orders and other benoftta and concessions for Scheduled 
Caste and SchTeduled ribe students and employees of 
tbe Univerlities. Scheduled Caste/Scheduled Tribe 
employees should be adequately represeatcd ia tblle 
Special CeUs. 

10.36 The Committee have been informed that in 
Aligarb Muslim University, the ViQe.C!lancellor is 
authorised to mako nomination in admission upto 
20% of the total seats. Out of tbese, 5% seats are 
reserved for Scheduled CastefScheduled Tribe candi-
dates exoept in M.B.B.S. coune. Tbe Committee are 
unhappy to know that the avcraae percentage of 
enrolment of Scheduled Caste studentl!to tho total 
enrolment in under-sraduate, COUI'ICS in tho University 
was 1.10 and in post· graduate courses it was 1.18 in 
1980-81. Tho percentage . of enrolment of Scheduled 
Tribe students to the total enrolment was zero botb 
at the under-graduate and post-araduate levels. The 
Committee recommend that this University should fall 
in lino with other Central Universities aDd provide 
15% reservation for ScboduJod Cuteland 7-1/2% for 
Scheduled Tribes in aU c:ounes of studies, includinS 
the M.B.B.S. COurll. 

10.37 In Banaras Hindu University. the averqe percen· 
tase of enrolment of Scbeduled Tribe students to the 
total enrolment iD under-graduate courses was oDly 
0.03 in I 98()' 8 I. In the poet-araduate counes, tbis 
perceatqe was zero. The Committee are surprited 
that Bana1'U Hindu University which is ODe of the 
oldest universities in tbe country and provides 
facilities of telChiDlia a laqe Dumber of subjects, 
baa Dot been able to attract Scbeduled Tribe atudenta. 
They have a fcelin, that enough publicity is Dot beiD, 
giVeDt U. loUt ill the tribal areas, reprcUnl the 
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courses.available at this university and the reservation 
and ot11er concessions available to Scheduled Tribes. 
The CoPtmittee rQCommend .that adequate publicity 
in this. regard sbould be given in all the leading 
newspaptrs in the country so 8i to improve the intake 
of Scheduled Tribe students in the university. 

26 10.38 The Committee note that in Delhi University 
no reservation has been provided for Scheduled Castel 
Scheduled Tribe candidates for admission to M.Sc. 
course, post· graduate and diploma courses in Medi-
cal Sciences, M.Sc. in ElectricsJ/CiviljMechanical and 
M.A. course in Music and Fine Arts. The Vice-
Chancel/or, Delhi University,·· stated during evidence 
thar there is a proposal for makiD8 reservations in 
thtse courses. The Committee would like to be 
informed of the outcome of this proposal. 

27 10 39 The Committee note that in the Delhi Univer-
sity, Scheduled Caste/Scheduled Tribe candidates 
who ,ecure a minimum of 35 per cent marks 
are eligible. to get admiilion in Arts course 
( Pass) at the under-gradllate level. Scheduled 
Caste/ScJ.eduled Tribe candidates who secure a 
minimum o.f 40 per ~nt marks are eligible to get admi-
ssion in the Arts courses (Honours). For general stu-
dents, mimnium requirement for getting admission in 
Arts course is 40 per cent in Higher Secondary or in 
t 0+ 2 examination. For admis9ion in Honours course 
in Arts, the minimum percentqerequired for general 
candidates is 45. During evidence, the Vice-Chancellor 
Delhi University stated tbat the question of admitting 
even those Scheduled Caste/Scheduled ~ribe students 
who bave sccared 33 per cent marks (i.e. the minimum 
.for paSliDJ m Higher Secondary/l0+2 examination) 
in Arts coUrees could· be considered. The Committee 
~reoommelld tbat the 'liBibility criterion for admission 
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to Arts 00IIt'M (Pan), may be reduced from 3S per 
cent to 33 per CCIIt so tbat a larger number of Scbe-
duled Cute/Scheduled Tribe students can be enrolled 
in the undet-"adDate courses of the University. 

_:!- 10.40 Tbe Committee feel surprised tbat in Delbi Univer-
sity, tbe percentage of enrolment of Scbcduled Cute 
students to the total . enrolment in Arts cou .... at 
under· graduate and post-graduate levels in 1981-82 
was only S.02 and 3.87 respectively. In ecieace 
sources, tbe corresponding percentagCl were 1.49 aDd 
0.57 respectively. Tbese percentaats in the case of I 

Commerce courses were 4.19 and 8.77 respectively. 
This shows that the enrolment of Scheduled Cute 
students in those cours~ is much below the 
reservation 01 1 S% provided for tbem. The per· 
centage of enrolment of Scheduled Tribe students 
to the total enrolment in the under· graduate and 
post.graduate courses in the Delhi University was 
in most of the cases below J %. The Committee would 

Uke to be informed of the concrete ,steps propolCci 
to be taken by the De1bi University 10 that the repre-
sentation of Scheduled Castes and Scheduled Tribes 
in the varioUs courses reaches the level of reaervatioD 
of }5% and 1.1/2% for Scheduled CastesfScbeduled 
Tribes. 

29 10.41 Tho Committee note that in the Jawaharlal 
Nehru uaivtnity, tbo a'ltl'IFperoentaFof enrolment 
of Scbeduledc..tefSabeduled Tribe students to the total 
enrolmeat in. poet-pel ... Arts courses in the year 
.981.82 was 6.64 for Scbedul.a Castes aud S.31 for 
Scheduled Tribcl. The Vil»CbalM:ellor of the Univer-
sity .tated durirl1l evidence Ibat ~this .IO~ percea~ 
was due to insutficientn umber of applications received 
from Scheduled Caste/ScbeduJCd Tribe candidates. On 
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the Dther hand. QOJIlPlaints haw been received by the 
Committee thtt there were oues where Scheduled 
Caste/Scheduled Tribe students received good marks 
in the written exlUJilination but were intentionally given 
low marks in the interview so as to exclude them 
from being selected. The Commitee are not satisfied 
with the explanation given by the Vice-Chancellor of 
Iawaharlal Nehru University that even in the case of 
general candidates it could happen that students 
securing good marks in the written examination sot 
low marks in the interview. They would like to emp-
hasise tha~ Sched~led Caste/Scheduled Tribe candi-
dates need to be Siven tacilities for receiving higher 
education and thercfore the Faculty Committee of 
the" 1!1niversity whiob looks after the admissions should 
be fully conscious of their responsibility in this 
inatter. The Committee are of the view that there 
should hardly be any cecasion for rejecting any 
Sehedule,HASlcjScheduled Tribe candidate in intor-
view if he baa secured good marks in the written test . 

. The Conamitteerecommend that in the interview 
Committee at least one person belonging to Scheduled 
Caste/Scheduled Tribe should be included. 

The Committee note that for admission to Ph.D. 
courses, the criterion fixed by the University Grants 
Commission is 5s<-1o marks. However, the Academic 
Council of ,he JaWahartal Nehru University has raised 
thia pefoeaiaie to S9 With the result that sufficient 
number ofMlduledCUte/Scheduled Tribe students 
are not PtdJiI.· admission to Ph. D. ~uraes in this 
UDlveraity. The ;Q)Dunittec feel that the present 
tlisibility criteriorD hr admission needs to be relaxed 
. in the ease ofSClieduleidCaste/Scheduled Tribe candi-
datcs so thattb&y are DOt .prived of the facility of 
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admission to these counes. The Committee aOld 
hardly strnatbat too many reitrictioaa at the a_ of 
aclariuiOil are IIOt desirable iDorder to improve the 
iDtake....... . ," .. 

31 10.43 In Visva.-' Bbarati, tbe avenae porcea". of 
enrolment of Scbeduled Casto/Scheduled Tribe stu-
dents to tbe total en,rolmeDt ia UDder-araduato CDUI1CS 
and poat-araduate cou"'" in Arts rangedbttwcen 
1 . .a I and 2.26 only in 1980-81. Tbe Commit", would 
like the authorities of the University to look iato tbe 
causes of such' low enrolment of Scbedulfd Cutef 
Scheduled Tribe students even in Arts courlilf wbere 
tbe number of applications received from lDIIIduled 
Caste/Scheduled Tribe candidates mould ...... arily 
be quite large. Also, eligibility criteria in the_. of 
Scheduled Caste/sCheduled Tribe candidates Ihould 

. be suitably relaxed sO as to increase the Intake of 
persons belongin. to these COJDDlUDitiCi. 

32 10.44 The Committee recommend tbat all .. ~tions 
including entrance elamination and iD~ for 

. admilsion of Scheduled Caste/Scheduled Tribe .tud-
enta in tbe Centra' Universities sbould be abudooed. 
Meritorious Scheduled Caste/Scheduled Tribe students 
should ~ admitted in all courses and special coach-
ina given to tbem. 

33 1,.1 I At prescnt SO Junior LReaearcb FeUowships are 
exclQ1ively reserved for ~bcduled Caste/Scheduled 
Tribe candidatos in si:icDco aDd Humauities including 
Social Sciences. Thele 1Cb0lanhips are intend~ to 
enable the fellow to take Ph. D. de.ree. In addition to 
tbis, 20 Seoiot Research Fellowabips (now dosiInatod 
as post- doctoral fellowship schulanhip) arc exclu-
sively reserved for !'cheduled Caate/SCbeduled Tribe 
candidatell. Tbese feJlowalripl areiDteoded forstudcall 
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. an4 ~bers who hav~ obained tho doctorate degree 
or bave equivalent publisbed research work to their 
credit and haft already proved their aptitude for 
original and iltd~pendent research, Since 1979.80, 20 
Research Associateships have also been exclusively 
reserved for Scheduled Caste/Scheduled Tribe candi-
dates. AU these fellowships/associatcships are directly 
awatded annually by the University Grants Commi-
ssion. In addition to these, 2870 Junior Research 
Fellowships have been allocated to universities at 
"any given time basis" and 10 per cent thereof are 
reserved for Scheduled Castes Scheduled Tribes. 
Further, out of 100 Senior Research Fellowships 
awarded by the Commission on all-India basis, 10 per 
cent are treserved for Scheduled Castel/Scheduled 

!!"Tribes; 

The ·Committee find that 10% of the Junior Rese-
arch Fellowships/Senior Research Fellowships 
allocated to the Universities have been reserved for 
Scheduled Castes and Scheduled Tribes. On the 
analogy of reservation of 22. ~~ % 0'% for Scheduled 
Castes and 7. ; ~"' for Scheduled Tribes) in admission 
to under-graduate and postgraduate counes in the 
Universities and colle-ges affiliated to them, the 
Committee recommend that reservation of Junior 
Research Fellowships/Post-Doctoral Fellowships! 
Reeearch Associateships should be enhanced 
to 22' ~ % so that a . larger Dumber of scholars 
belonging to these communities are able to avail 
of tbe benmt of higher education and L employment 
tater in teaching posts in the yarious universities 

and colleges. 

11.12 The Committee also recommend that the 
minimum qualification prescribed for award of these 
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fellowships/ AtIociateshipa should be relaxed ia the 
case of &hedulod Caste/Scheduled Tribe scholan who 
have an aptitude (or original and independeDI 

· ... arch .. 

3t 1·1.13 The annual reports of the Minooy of Educatioa 
and the University Grants Commission do not Ii .. 
full information relarding number/percenta. 
of fellowships awarded to Scheduled Cutel 
Scheduled Tribe scholars. The Committee 

. recommood that information reprding the numberl 
percentage of. rJunior Research Fellowships/ 
Post· Doctoral. Fellowships/ Research Associate-
ships/Teacher Fellowships actually awarded to 
Schtduled Caste/Scheduled Tribe scholars by (i) UOC. 
(ii) Central Universities and (iii) otber Universities 
should be giVtn in the annual reports of the Ministry 
of Education and the University Grants Commission. 

36· 12.6 The Committee note that in July. 1978 tbe 
University Grants Cammission had made a proposal 
to·a1l the Central Universities for introducing remedial 
courses for the weaker sections particularly the 
Scheduled Caste/Scheduled. Tribe. Itudents and tbe 
Commislion promised to provide cent per cent uliJ. 
tanoc for the purpose. The Committee have been 
infoimed that so far none oftbc Central Univenitia 
bas made arrangements for remedial COUI'ICS for 
Scheduled Caste/Scheduled Tribe students. The 
Committee feel unhappy that there was no follow up 
action by the University Grull CommiSSIon and the 
proposal made in 1978 il It ill a proposal in 1983. 
They recommend that;the Central Univenitiel Ibould 
start special coachinl oI8IIcs in selected coUqes 
duriGI IU1DIQCf vecatiOll and cooduct evening clusca 
to briaa ScbeddJed Cate/ScbedaJed Tribe ItUdeDlI 
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qp~o ~e. req~ct ,~~~~rd, The matter should be 
~dvi~or~usli.,~~ the Central Univenitie.. 

The Committee al'e'CeamaIaed to observe tbat 
t)le l.)nivenities. are relU9lant to im'plement the 
Go:v.emment dir~ivts in general and the reservation 
instructiona 'in particuJaf. The UDivCfsity Grants 
Comlqiss1on sbould -fevi~'Y{ the whole position and 
determine the ~ of autonoDlY of the Universities 
and their relationShip wi,tll the Government which 
fin&,l)ces them. and Government's autbority over the 
Universities. If n~ssary, 'I. suitable legislation should 
be brou,gbt forwAP"d by tbe Government. 

., .. T~ Co~Q\ittee note tllat tbe orders regarding 
reaorvationl in tbe services of the Universities were 
communicated by the Mioittry of Education to the 
Central Universities. on 9.6 .• 1966. This communication 
inter-allastated that "the Government is aware that it 
may not be desirable from the point of view of main-
telUUlCO of proper standards in the educational institu-
tiona of hiaber educatiou to institute any rules which 
will teDd to deteriorate' the quality of teachers. But 

• tltere are certaia other admiaistrative, clerical and 
clll8l IV posts to whic1,1 rcaenation orders may apply 
without detJ:i~t to univeaity standards." The 
mauer was con.ideft!d by the University Grants 
Commission in 19b9-70. The Commission was of the 
view that since teacbcrahavca crucjalrole to play With 
reprd to the quality. of eduauioD, all efforts should 
be made to appoint the belt. available persons in the 
univerJitiCl and 001. and that if any other consi-
derationa were brouaht in, these would stand in the 
way of appoiat,ias !DOlt qaalilecl and competent 
pcnou to die teaoIaiDl poIII. However, the Commi-
IIioa nICI08IidllDll eM~· iD 1uly, 197' and 
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~ lil priDClplc that reIOI ;.ioOl may be provided 
for Scheduled Cutes and ScIIIduled Tribea for recruit-
ment to the poIIts of leoturen iD the UDiYel'litiea IDd 
colle ••. The Comml.ioD was allO of the view tbt 
such ~ttODI mlY Dot be operated on I roster 
I)'stem. Thi. decisioD .1. communicated to the 
urllvertltles in AupIt. 1975. Thus the Miniatry of 

.. Bd1:i2tion and the University GraDta CommiIIioD 
toOk DiDe year. to come tc) a decisioD that reaervltion 

. fdr Sobedated cates tGctSObed~Tribe •• bould be 
~ ·iD ~. ·Pottiia tbe UDiversities Ind 
COU.. ThO ~ do DOt feel happy that tbe 
bendts of ftierVadont iii teIOhin, posta in tbe 
iliUvenftlel aDd co1hiaiI-- deDied tc) persona belo ... 
Jina to Scheduled Cutes &ad Scheduled Tribes durin, 
tbfa pi:riod. ' 

3' 13.2$ ID thelr Idler ct.*, 16tbAprii 1982. the Univer-
sity GrantS Commitiioa lnl'ormed the Central 
Uoiv~'tieitblt the 'Oovei'D.-t of Incfjl bu indi-
ca\Od \~at.~. iostncUoaa reprdin, reavltlon for 
Scheciulea Casteiand Sc~ Tribes in respect of 
posti to be Med u~ by promotion are required to 
6e obServed 1Jy an iutonomous bodies receiving 
p'll from tJlC ~tDmeDt. The Universities were 
requcatecStc) im1iltt deceiMry action in' tbi. matter. 
From the iDformadoD ruriUdIed to the Committee, it 
q ... thlt noile of the Central Univmities hu 
bilplcaieDted tbe oniers reaarding reIOfVation in 
promotion in the tcachins po.lI. The Committee 
recOmmend that the orders rqardinR reservations in 
promotions from the post of lect~er to tbe ~tI of 
Reader. Profesaof etc. in tbe vanOUI FacultlCl and 
Departments of tho Central Universities a~~_~!lcae. 
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afliliated to them;· should . be implemented expediti-
0_.: 

:. J3.2~ . FrOl:D the d~ta Iurnish.4 to the Committee, it is 
eeca tha'.inall the Ceatr.,1 Univenitiea taken together, 
tben.. were 8 teachiD. posta (2 Readers, 6 Lecturers) 

" .~e!4 bY. Scheduled ea.tet~beduled Tribe perSODS as 
".... it. JulJ. 1978. Two.·yean latter I.e. in June, 1980, the 

,. :D4UDber ~ posta oi· Lecturer. held by Scheduled 
~~uJed .Tribes " .. 22. According to the . 

• INliIable ieformatioaCu,aiabed to the Committee by 
~e MlQiatry of £ducati.oa i~ January, 1983, the total 

.•. " •. QU\IIber 01 teachinlpostl held by Scheduled Castesl 
0', . ;J.l~.I<.;dic".~ Tri.". iQ.~ Central Universities is 67. 

:.;',1 . • • 

• The available data furnish~ by the Ministry of 
Education in JaDuar" 1983 further ahows tbat out 
of the tGtal teaching ataff of 3841 in the CentraL 
UDiv~alties, the number of posts held by Scheduled' 
Cast~s/Sch~uled 'Tribes is 67, I.e. 1.7 per cent. If tbe 

.. Scbed.ulcd Caste/Sclaeduled Tribe teaching staff appo-
inted In tbe Nortb-eastern Hill University (Nol.52) 

. is ex~luded. the number of Scheduled Caste/Scheduled 
. I. . 

Tribe teachingstaif in the remaining Central Univer-
sities comes t.o only 15~ i. e. 0.4 per cent. The 
'in~rease in t~e strength or'Scheduled Caste/Scheduled 
Tribe t~ching staff in the Central Universities (except 
North7East~rn Hill University) from 4 to 15 during 
.~ - ._'. ..... " , .. 

the .last 4-1/2 years clearly shows that nil that is 
required has not been done to select a largl r nt~rr.ter 
of Scheduled' CastejScheduled Tribe caadi<.lnt\!6 in the 
teaching pJsts. 

the orders regarding 'resc;rvation for Scheduled 
Castes (15 per cent) and Scheduled Tribes (5 per ccnt)_ 

---.-----.---~ 
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In:.recrui1meJltto the poetaofl.emlren were communi-
cated by ibe Uni*Sity O~aDta Commission to the 
Central Universities in Auaust, 1975. The f'act that 
ena ..... ... the luue of tIUie" orden, there 
'are 0Dly 15 SoJIidalld . Qaatll/Scbeduled Tribes in the 
.mn, potU ria die :Cenldl Universities (excludiD, 
Sabedaled ' Cutel/Sclleduled 'Tribes in the North-
Eutem Hin . Ulli¥enlty) out d a total of 3660, only 
indicata that tbI neenatioa orders have remained 
mostly o~ pa~. The Committee strOll-lly feel that 
smoog vieW ibO.· be taken by the Miilistry of Edu-
catiOn. the thli~ty Gnd Commiuion an4 the 
Vlce-Chancellon or the centra'" Universities u to tbe 

~, measures *hiCj1 ~. to be t8kea promptly and dec-
·tively to increase theilltw'ofScheduled Cutes/Selle-

cI1ded Tribes ia tile tclCliIal poIIta ia the Central Uni-
versities. Tbe'Commftuie'allO feet that it i. high time 

. that Govemmeat should tate a deci.ion to provide 
'reservation. fof SCheduledC&.tes and Scheduled 
,Tribe. in teachinl and Don-teactriDI poIts at allievela. 
Committee woUld Uke to be informed of the .tepa 
taken in this reprd. 

' . 
.: I 13·27 The Committee find tbat t~ information regar-

ditJI Posts of Ucturers in the teachinl department. of 
,tbe Ccntral.ud State UDivenit:ies aDd those held by 
Scheduled Castes and Scheduled Tribes as on 1.6.1980 

-was given in the Annuat Report of the University 
Grants Commission for tlie year 1980-81. However, 

.. in.tbe Annual Report for the ytar 1981,·82, similar 
information has been excluded. No reason for exclu-
sion of this vital information l:as been given. The 
Committee recommend that the data regarding repre-
sentation of Scheduled Castes and Scheduled Tribes 
in the posts of Lecturers. Readers, Profess~rs et~ .• in. 
the Central and Statt Universities should JnvarJab~~ 

·· .. R_. _____ .•. _ .• __ ." __ . __ .• _R' __ .---·-···-_·· .• _ •. 
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be iDctudtd iDtbe Annual Reports of the Commi-
Ilion. 

13.28' Itliu bien- '..-cl tbat in AJiprh Muslim Unive. 

14'S 

rllty, .~aiMe ~ reprdiDl'5cbeduled Cute/Scbe-
duled Tribe pmon. emplo)wi in tbe teacbin, posts 
ia not .... tabled. The Committee recommend that 
.ch data tboa1d be Compiled and maintained by the 
aniwnitY"'81llarlf· 

From tbe information fumished to the Commi-
ttee, it i, notic:cd that as per GOYCrDIDeDt's instrw> 
tionl tU 'DeUai Univeru'iy aad lawabarlal Nehru 
Univenity have aareed to provide reservation of IS 

, ., 'Per <:eDt and '7,~ per cent for Scheduled 
.. CaatestSobeduied Tribel in Doa-teacbiD, posta. The 
other univenitiea (cmept North-Butera Hill Univer-
sity) . are lDBkiq raervatiODI in C1us In and IV 
poItI oaly .()II the ba.aiI of~ons ulUed by the 
Ministry of Edui.tion itt JUDe, 1966. The later 
iDstructiona ,iuued by the UAi.enily Grants Comm-
iaaion reprdin, teaervation in Clau I and II potts 
(Groupe A and B) and for reservations in promotion are,. to be hllPitmenttd. The Coimnittee would 
lite all tbe Ceatral Uni"riitiel to adopt and 
implelMDt dille idatructioIn Mthout delay. 

14-6 Tlte C~mittee are lurpriMd that the repreaCat-
a.tion of Scheduled Cute, in (houp C po,t, in the 
~liprh Mualim University aad Danar.. Hindu 
Univenity i, 4Il1w 0.95 per cent ~d 0.57 per cent 
respectively. EVeD in other Central Universities (except 
N.~t"m HiH lJni"ersity), the representation 
raDiCII between 4'35 per cent and 6.68 per cent which 
ia much below the reservation allowed for Scheduled 
Castes. The representation of Scheduled Tribes in 
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'~~P C posta is ':I" Delhi University aDd Visva 
iJIIaiati. In other uai¥erlitiel, tho I'IpnlDDtatiOD is 
below ODC per CODt. The eoauiutteo are uoabIe to 
believe that' adequate Dambcf of Scbocluled Calte 
penons are Dot available' cveo for roc::ruitmeDt to 
Group C posts iD the Central Univonitics. The 
Committee recommend tbat the rcasoDS for low 
representation of Scheduled Castel/SCbeduled Tribes 
should be gone.into aDd steps taken to ioc:rease their 
intake in the services of the uniwnities. 

4S 16.3 The Committee find that the University Grants 
Commission had set up a StaDdins Committee in 
September, 1919.to dra~ up ...sub-Plan for SchedU-
led Tribes and a Component Plan for Scheduled Cas-
tes. as part of tbe Sixth Five Year Plan. The Standiq 
Committee recommended an allocation of RI. 24.68 
croteS and Rs. 46.26 crores for 198()'8S respectively 
for Sub-Plan for Scbeduled Tribes and Compeoent 
Plan for Scheduled Castes. The report of the Commi-
ttee was c~~dered by the UniVCl'lity Grants Commi-
Ilion at its moetinp held in June, 1982 and Septem-
ber, 19.,2. ., , 

The Committee have been informed that the 
recommendation of the StaadiD, Committee for rela-
xation of minimum qualification for recruitment of 
Scheduled Caste/Scheduled Tribe teachers in univer-
sities and colleges has not been accepted by the 
University OraDts CommiSlion OD academic ground •. 
However, thc'Commillion is considcriDJ a proposal 
under which Scheduled Caste/Scheduled Tribe teachers 
from schools could be awarded feUowshi .. to enable 
them to imProve dIeir quaIiftc:atioDL 
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The Staadiaa Committee baa sugested tbat 

lQO:> Scheduled Caste/Scbeduled Tribe students could 
be aeIcctcd every year to create a pool of trained and 
talented scholars. scientists and technologists. rese-
archers etc. in various brancbtJI of learning. It bas 
been envisaged that a bursary scheme would be initia-
ted . under which aU the approved items of expenditure 
of the scholars could be met from the bursary that 
would be available for each selected students. This 
recommendation is under consideration of the Uni-
versity Grants Commission. 

The Standing Committee has suggested opening 
of a large number of coaching centres for Scheduled 
CastejScheduled Tribe students to enable them to appear 
for selections for admissions to professional, technical 
and para- professional courses. It has been envisaged 
that such coaching centres might be assisted by the 
University Grants Commission. 

The Committee would like to be informed of 
the action takeD to finalise and implement the 

aforesaid proposali. 
16-4 The Committee find that the annual reports of 

the Ministry of Education/University Grants Commi-
ssion do not indicate the flow of funds under the 
Sub-Plan for Scheduled Tribes and Component Plan 
for Scheduled Castes for schemes being imphtmen-
ted for the educational development of persons belon-
ging to these communities. The allocations reco-
mmended by the Standing Committee of the Univer-
sity Grants Commission for the various schemes of 
educational development of Scheduled Castes/Scbedu-
led Tribes have not yet been finalised and a num-
ber of proposals made by tho Standing Committee 
ar~ liiU ~tbe considCf.tiOQ uf the Commission 
although three years of the Sixth Plan period are 
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already over. They expect that all pending issues 
would ~ finalised expeditiously. 

16'5 The Committee further recommend that each 
Central University should inits annual budget earmark 
funds for the educational development of Scheduled 
Caste/Scheduled Tribe students and for benefits to be 
provided to Scheduled Caste/Scheduled Tribe tcachinl 
and Don-teaching staff of the university prepare sche-
mes for the benefit of these communities . and im-
plement them. 
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